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REFERENCE TO THE
REPORTED DEAL FOR TIDE
OMAN CRUDE OIL AT AHIGHER
RATE

DR. BAPU KALDATE (Maharash-
tra): Mr. Deputy Chairman, Sir,
India is buying crude from Oman at
$ 29 a barrel. India is paying $ 4 a
barrel more than the spot price for
the half a million tonnes of crude oil
it is buying from Oman. At this
price the deal is wroth about Rs. 120
crores. The spot market price for
this crude now is around $ 25 a bar-
rel, which means the country will be
paying around Rs. 16 crores more for
the supply from Oman.

"Whenever the Government buys
crude, such purchases are approved
by an inter-ministerial body called
the Empowered Committee. This
practice has been in existence for a
long time. But in. the case of the
purchase of the Oman crude, the deal
was not put before the Empowered -
Committee. It appears that the Min-
ister of Energy is not aware of this
deal.

Besides, the deal has come through
a company called Transworld. This
company was blacklisted by the Ind-
ian Oil Company because in an earlier
case, Bombay High Court bought by
this company or through its good
offices eventually found its way to
South Africa.

I demand from the Government a
thorough enquiry into the deal and
as the deal is still negotiated, it
should be cancelled forthwith.

MR. DEPUTY CHAIRMAN: Now
we start discussion under Rule 176.
Mr. Advani.

PROF. C LAKSHMANNA (Andhra
Pradesh); T am on a point of order,
Sir. Before we take up this discus-
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sion I would like the House to pass
a condolence resolution for those
martyrs who have died during the
last 5 or 6 days... (Interruptions).

MR DEPUTY CHAIRMAN; No, no.
Mr. Advani.

SHRI DIPEN GHOSH (West Ben-
gal): Let us pass a condolence resolu-
tion. .. (Interruptions).

MR. DEPUTY CHAIRMAN: No,
nothing will go on record. Mr. Ad-
vani.

DISCUSSION ON THE RECENT PO-
LITICAL DEVELOPMENTS IN AN-
DHRA PRADESH

SHRI LAL K. ADVANI (Madhya
Pradesh): Mr. Deputy Chairman, Sir,
I rise to raise a discussion on the re-
cent developments in Andhra Pra-
desh leading to a change of Govern-
ment in that State and the constitu-
tional implications thereof.

Sir, I am happ, that thi; House
has been given this occasion to dis-
cusy a matter in the light of recent
developments in Andhra Pradesh, and
which developments, would have far-
reaching implications for the consti-
tutional and democratic set-up of our

country. I am happy that in the
shaping of this motion the Leader
himself suggested that the constitu-

tional implications are something that
this House must be concerned with
and, therefore, they must be brought
in. These developments have grave
political implications but even more
important are the constitutional im-
plications.

Sir, 1 will first deal with the cons-
titutional implications, and then pass
on to the political implications of
the happenings in Andhra Pradesh.

When the Constitution was
framed the draft Constitution had
analogous provisions  both for the
President and the Governor. I have

I gone through the proceedings of tbe

being
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rShri Lal K. Advani] gii;jtan amendment and pointed
Sub-Committees of  the Constituent
Assembly and the discussions  that *t TR A T [mﬂﬁliﬁﬁ )
took place in the Constituent Assem- e . T
bly while the Constitution was being AT qizATl AR T‘{ :
given shape, I was struck by the % fam warg €, T *@
fact that .t the outset the draft pro- 5 fp o qVE  FIHIT FELIN-
vided for an elected Governor to he “ o - = =
directly elected by the people of the ¥ # gre-framaa saweT oo
State. This was the provision in the s=a7 977 weaia g1 nfsgwa @7
draft  Constitution. So far a3 the - : - 3 gYe> ®T o

- ; . . I, ggi- qT & T WIS
President is concerned, various ideas :;— _Fr’ -Farga % Q_T_E’_.
were mooted and ultimately it was FA9CE AT FLAD 4T, TATT G
agreed that the President should be g=7i & fgw |
elected by ,n electoral college com- 5
prising of Member, of both Houses o W Fr srEme o 3§
gf Pa%iamcint and Wi\ldembprs of the gryrdt 7 i @w £ lzgg} q13
tate egislatures. en 1t came to . _ . o o ; > Frore
ithe question of Governor, after con- '+ 14 e |@ g W f‘zrr‘.r-Ff
siderable  debate both in the Sub. A7, FATI gAlT A Ff@Ea  wE 97
Committees as wpll as in the Const.i- a1, AEAF! WlET fear & rigd
tuent Assembly it wa, felt that this i Y
would not be a right course. Ultima- 9 |ga |qWle .
tely, in the Constituent Assembly it it A TR T AE TAaEE
was decided that the Governor should .
be a nominated one. .. (erEEE)

» _ ) Wt @ Fo wWrgam o qfE
Originally ,just as we have article . T e
54 providing for an elected President, ' T g H Tl #E 7~F-- .
there was a provision for elected #1, w7 A1 wifeATTE T AT gaEAAT
Governor  also. We have article 56 3 e mos mudiT siEeT W
indicating the term of office for the e o s i e
President, in which it is stated that ‘T','.-l-hf';-. % o :l ge 'fﬂ_'
the President shall hold office for a @r wi#g v Wl HE[ g7 74
term of five year, but it can come to ., s Tw @ig ;W & fr
an end either by resignation or by * N . -
removal, ,nd that the President can 1 AR FHR T wEEA A
be removed by a process of impeach- Tz atg 7 fawmfrw @7 f o
ment. Article 61 goe, on to prescribe ... % % Be W owrsaqry &
the procedure, how the President an = "i_ I,T f_ s ' . “” ke o
be removed by impeachment Iden- EFFT &, FH &I FHIT TET HI H37-
tical provisions were there in case of fegrww wA Frm =gy W A
the  Governor also. But subsequent- Tt AwifET TSRmE g
ly, when the Constituent Assembly b .
decided that there was going to be HIfET, TAFT grAT Wiy | wifear-
a ng)minator!. ((}ioveanor, ha }S}ov.e(:irnor iz ¥ sO%r e Gw 9w
to €  appointe y the resident, qiE R weREweT d Aoy
then the Constituent Assembly felt mifeiie § fe T & W owqRee
that there was no need for a provi- far | 3o Twa & HE A FEET
sion of impeachment. ~The impeach- 7 &7 7df v T B qFy T
ment provision was formally dropped.

There was one Member of the Consti-
tuent Assembly, a very active Mem-
ber by name Prof. K. T. Shah, who

7 ¥ FBAT, T4 WG 1 wigE
AT =g |

Mr Deputy Chairman, Sir, I was
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referring to the cost of Governor in
some detail because let u; at the out-
set understand that the principal
consttutional issue -which we are
debating today I, not that of article
356 not that of President's rule which
has been abused many time, and
about which we have protested. In
the past the role of Governor has
been brought into discussion in this
House generally in respect of abuse
Of article 356. Article 356 h,, not
been invoked in this ease. It i; a™®
164 which has been invoked. Article
164 says that the Council of Minis-
ters in a State shall hold office during
the pleasure of the Governor. This
article i identical to the article that
we have in the .ase of the President
where the Council of Ministers head-
ed by Mrs. Gandhi hold; office dur-
ing the pleasure of the President.
But there is a subsequent clause
which also obtain, both for the Cen-
tre as well as the States. This says
tliat the Council of Ministers of the
Centre shall foe responsible to the
House of the People,. and the Coun-
cil of Ministers in the State shall be
responsible to the Legislative Assem-
bly ot the State.

I hold that in case of a Govern-
ment in office, that is an incumbent
Governmen” it is only that provision
that “" be invoked, namely its res-
ponsibility to the Lok Sabha in case
of the Central Government and ™
responsibility to the Legislative As-
sembly in case of the State Govern-
ment. Article 164 .annot be called
into operation. The Governor has
no right, just as the President of
India has no right, on the basis of
information that may be provided to
Mm by members of the ruling party
going to hi™ ' - orocession and tell-
ing him that most of Us have no long-
er any confidence in the present Gov-
ernment. The President cannot on.
the basis of that information dismiss
thi; Government. All that he can do
is, he can tell this Government "so
many Members have come to me and
it appears t0 me that y°ux majority

[21 AUG. 1984]

Developments in 214
Andhra Pradesh

is in doubt. Therefore I ask you to
convene a meeting of the Lok Sabht
at the earliest". That is the My
course open to the President.

SHRI HANSRAJ BHARDWAJ (Ma-
dhya Pradesh): Mr Advani, you wert
a Minister in the earlier Government.
There was a case where Mr. Charan
Singh wa, installed as Prime Minis-
ter without facing any Lok Sabha or
any other House for a single day. At
that time, was it a properly consti-
tuted Government and did any dis-
cussion take place o, that?

SHRI LAL K. ADVANI; I am very
happy that m, friend, Mr. Bhardwaj,
has raised thig question

SHRI HANSRAJ BHARDWAJ; It
is far more important.

SHRI LAL K. ADVANI; Yes, yes,
but I can tell you that Mr. Sanjiva
Reddy who was the President at that
time, did not dismis, the Govern-
ment.

SHRI J. K. JAIN (Madhya Pra-
desh): Mr Morarji Desai had sub-
mitted hig resignation and then he
staked his claim. Here the Chief Mi-
nister did not submit his resignation.
So he wa, dismissed.

SHRI LAL K. ADVANI: I know
that I am coming to that. After ,R
this iy not a matter which has arisen
now. Similar problems arose in a
very between the years 1967 and
1969. 1 have studied those cases
thoroughly. It i; a question of the
Governor withdrawing his pleasure.
The question is not merely of prov-
ing your strength on the floor of the
Assembly. That i part of it But the
essential aspect i that the Governor
cannot substitute his subjective satis-
faction for the objective satisfaction
of the Assembly. The crucial issue
is that. Neither the Governor, nor
the President .an do this. This is the
crucial issue. (Interruptions). I am
sure they would like to understand.
I am willing to reply to any question
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Thi, is not a question affecting only
Andhra. The other day it was pointed
out to Mr. Narasimha Rao, the Union
Home Minister, in this House and in
the other House that when the Spea-
kers' Conference met in 1968 and dis-
cussed this issue threadbare, they
came to the conclusion that the majo-
rity of an incumbent Government
should be tested only on the floor
the House, not in the Raj Bhavans,
not by the Governors. Thig ques-
tion again wa, raised in 1970. A Gov-
ernors' Committee was constituted
with Mr. Bhagawan Sahay as the
Chairman. Mr. Bhagawan Saha, was,
at that time, the Governor of Jammu
and Kashmir. That Committee came
to the same conclusion. The Gover-
nors' Conference endorsed that con-
clusion. When all thi; wag pointed out
to the Union Home Minister the other
day, he said, in this House as well as
in the other House, that this may
have been the decision but this was
not binding, and further that this was
mot followed no one followed it. I
can cite to you numeroug instances
where this has been very scrupulously
followed.

When Mr. C. B- Gupta was the
Chief Minister in 1969 in Uttar Pra-
desh and there was a split in the party,
hig Government was reduced to a
minority. This happened in Novem-
ber 1969. At that time a letter went
io the Governo, from the opposition
demanding that he be dismissed Go-
vernor Gopala Reddi reylied back in
his letter;

"The question whether the Chief
Minister has lost the confidence of
the Assembly at all times should be
tested in the Assembly."

The Assembly was summoned in
February 1970 ,nd Mr. C. B, Gupta
had continued to be the Chief Minister
till then even though he lost his
majority. The Govemo, took a right
stand. In fact, i, an informal chat
with pres, correspondents the Gover-
nor said:

Governor to count heads of mem-
bers."

.., (Interruptions)...
SHRI HANSRAJ BHARDWAIJ:
This is. . .

MR. DEPUTY CHAIRMAN: I am
sorry, at every stage you can't argue
like this.  You will have your time
later.

SHRI HANSRAJ
On the Haryana issue. . .

MR. DEPUTY CHAIRMAN: Please
take your seat.

SHRI HANSRAJ BHARDWAJ:
. .Morarjibhai brought the Haryana
members for a count... (Interrup-
tions) ...

BHARDWAJ:

MR. DEPUTY CHAIRMAN: You
can take your chance later. At every
stage you can't get up and put ques-
tions.

SHRI LAL K. ADVANI 1 will
answer every question—I have no
objection. (Interruptions)...

MR. DEPUTY CHAIRMAN: When
you have your chance then you show
all your knowledge and all that.

SHRI SYED SIBTEY RAZI (Uttar
Pradesh): He is trying to mislead the
House. So many instances are there
when the Government was dismissed.
Even in  Karnataka...  (Interrup-
tions) ...

MR. DEPUTY CHAIRMAN: You
take your seat. This way if you go On
disturbing, I am sorry, we cannot go
anywhere. Your name is on the
speakers' list... (Interrwptions)...

SHRI P. N. SUKUL (Uttar Pra-
desh): Mr. C.B. Gupta... (Interrup-
tions) ...

MR. DEPUTY CHAIRMAN: No, Mr.
Sukul... (Interruptions)... Please
don't record Mr. Sukul. May I re-
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quest Members from thig side.
<Interrwptions)...Take your seat.
You have given the list of speakers.
Your name is there and others names
are not there... (Interruptions)
Ask you, Whip to give your name if
you are ° eager to speak. But dont
disturb every time... (Interruptions)
You may be knowing innumerable
instances. Then you cite your exam-
ples when you get your chance or
you brief your other friends who are
going to speak on your behalf. But,
don't disturb. This way we can't pro-
ceed. .. (Interruptions)...

SHRI HANSRAJ BHARDWAJ:
You allow them frivolous points of
order,

MR, DEPUTY CHAIRMAN: No, no
(Interruptions)...

Wt TR @@ (fFER)
ZqqqTfg HERA
oft gymamfa : 741, . @7 9

wioFT 9T ZA, WO wOAT e
rfeoer | g7 aF AET )

st TMIRFE T(ER ;. Gz AT ZiE
> o®Iq FIF AT WAL § AFA 2
{wrzar)

SHRI HANSRAJ BHARDWAJ:
So many frivolous points of order you
were listening to and when we are
saying something of sense, you are
discouraging up.

MR. DEPUTY CHAIRMAN: All
right. The, you go on disturbing
others; don't allow them to speak,

SHRI  HANSRAJ
They always disturb us.

BHARDWAJ:

MR. DEPUTY CHAIRMAN: When
there is a peaceful and meaningful
debate, please cooperate. If you have
examples when your turn comes you
can cite them. But this way he \"!
take a whole day.
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SHRI LAL K. ADVANL Mr.
Deputy Chairman, Sir, I can under-
stand their anguish, their anxiety. Mr.
Bhola Paswan Shastri was the Chief
Minister in Bihar in June 1971. A
major constituent of his Government
withdrew support and so h. became
a minority.  But the Governor did not
dismiss him even though ther, was a
demand by the Opposition. The Gov-
ernor allowed the minority  Govern-
ment to stay o, in office till July 1971.
He said that th, Assembly would be
convened in the normal course. He
resigned only when the Assembly was

convened. What to say of those days?
It is a long time past. I am sure the
members of the ruling party must

have read an article which appeared
only Saturday last in the Times or
India—by Mr. L. P. Singh. Shri Singh
ha, been a  senior  Governor, a con-
scientious Governor, whose record
everyone would accept has been ex-
cellent whether he was in the Gov-
ernment as an administrator or later
as Governor. Mr. L. P. Singh writes
an article in which he discusses this
issue at length and recalls—I quote
his own words: "On four occasions
(not one) one each i, Assam and
Meghalaya. and twice in Nagaland, I
followed that procedure in 1979-80
leading in each case to a change of
Ministry by. resignation of the Minis-
try just before the sitting of the As-
sembly in two cases, by resignation
after a no-confidence motion had been
moved in the third case, and being
voted out in th, fourth." In no case
did he try to substitute his own sub-
jective satisfaction for the satisfac-
tion of the Assembly. He said, "This
is not my function. My function
come; in only at the outset when an
election is held, and after th. election
Governor hag to determine which
party has the majority and to invite
the leader of that Party to form a
government. Once that government
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[Shri Lal K. Advani]
has been formed, thereafter, only if
ther, i a no-confidence motion
against him and yet Government re-
fuses to resign, he could dismiss hirn."
The other situation warranting is dis-
missal i; also indicated by the Spea-
kers' Conference and th, Governors'
Conference. Suppose the Chief Minis-
ter loses the majority and still refuses
to convene a meeting of the Assembly,
then the Governor or the President
has a right to tak. action against him.
This has been conceded, it is not
written in the Constitution, but the
Speakers' Conference a; well as the
Governors' Conference aid that in
that situation if he refuses to call a
meetin&V-an early meeting—action
ran be taken.

In fact, Mr. Dharamvira dismissed
a government becau.?. they wer'e riot
Willing to call j meeting of the As-
sembly within three week, as he
wanted it,, They wanted, six weeks.
He said, "No; it should be done in
three weeks." At that point of time
there was a debate even on this,
whether what Mr. Dharamvira did
was right or wrong! But what Mr.
Dharamvira did was sirhply to insist
Pn a session of the Assembly within a
reasonable time. He did not say.
"I am satisfied that, you hava lost
your majority."

Si® .what has happened in, Andhra
is absolutely shocking. It baffles one
how a Governor wul* do it. There-
fore, I am not surprised at Mr. L, P.
Singh's reaction to the Andhra events.
HO wrote ltis article only pn the basis
of the Kashmir, happenings. He did
not have Andhra in irijnd when he
wrote this article. After that, this
Andhra development took place. A
bfief letter has appeared i'' -the Times
of India day before yesterday, jn
which Shri Singh says; "I refer to
what the Andhra Governor has done-
One would have thought that such
grossly partisan behaviour and such
disregard of bar, decency j, dealings
with the Chief Minister to be impos-
sible only until yesterday." Now this
is a comment not by a political person.
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And the language that he has vised t°
describe the conduct of the Governor
is that it is not only unconstitutional
but even the bare decency in dealing
with the Chief Minister has been
brushed aside. And he adds: "Look-
ing at what two Governors have done
during the last few weeks (he is here
referring even to the Kashmir Gov-
ernor) one wonders whether w, are
witnessing the twilight of our fede-
ralism." Now this i by Mr. L. P.
Singh. This iy not from a political
leader out to make political gain.
This is not by an Opposition party
whose business it is to see that the
Government is  ousted  (Interrup-
tions) 1 would appeal to you to itry to
view th. whole matter in a proper
context. Therefore, when Mr. Nara-
simha Rao said the other day that
there were no instances where the
Speaker, Conference, view was follow-
ed. I was surprised. There are so-
many instances. L. P. Singh'y four
instances I have quoted Earlier also
there were instances. I can go on
narratting instances., All that is being
repeatejdly cited from the other gi**
is about Morarjibhai and Charan
Singh not having proved their® majo/’
rity in th, House. And they resigned
on that account. Suppose they had
not resigned, the , President woiild
have been entitled to tell. them, to
convene a meeting of the Lok Sabha.
The question of dismissal could come
in only if they refused to do so.

SHRI .HANSRAJ BHARDWAJ:
Ca, you become Prime Minister with-
out majority? Tliat js the question.

SHRI LAL K. ADVANIL Thi-is
precisely th, issue. Mr. Deputy Chair
man, the country is aghast that a per-
son who does not have the majority
becomes the Chief Minister. This is
exactly what has happened. (Inter-
ruptions) .

SHRI HANSRAJ BHARDWAIJ:
Mr, Charan Singh i; your leader to-
day. He committed a fraud on you
not on us.
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SHRIMATI USHA
(Himachal Pradesh);

fraud on you, Mr.
ruptions)

He

Advani.  (.Inter-

SHRI LAL K. ADVANIL: Four or
five days after he was installed BS
Chief Minister by Mr. Ram Lal in the
Raj Bhawan, Mr. Bhaskar Rao has
come out with a list of 93 Members
who were supporting him. This is the
list that hag been published yesterday.
(Interruptions)

Mr. Deputy Chairman, Sir, this is a
newspaper from Hyderabad, and this
ha,, mentioned the list of 95. Last
j dight I happened to go tp the place
where the SH-As from Andhra are
staying.  (Interruptions) I  found tbit
SjJMLA's of. this list were present

there. (.Interruptions)

ft @ ®o W7 Hu wvT s

MALHOTRA
committed
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PROF. C. LAKSHMANNA (Andl
Pradesh): The number of Telegu
Desman MLAs are 201. Out
of
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SHRI
RAO
N. T. Rama Rao is acting on another
stage of political
bogus M.L.As.

VITHAL RAO MADHAV-
JADHAV  (Maharashtra):  Mr.

scene by producing
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SHRI LAL K. ADVANI: I can-

plete after 2 o'clock. I have no ob-

%A1 7 0% arzami Aiowv aaF fection.
1P, M.
Fo AR W (w2 ) 'mawa'lmfa LR co
Bl UHo UAo Mge FT H[ ATl &7 vk -l i
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7 ¥ Igg A AT AW URo UH



223 Recent Political

The House then adjourned
for lunch at three minutes
past one of the clock.

The House reassembled after lunch
at one minute past two of the clock,
Mr. Deputy Chairman in the Chair.

MR. DEPUTY CHAHIMAN: Shri
Advani. Please conclude within, say,
ten to fifteen minutes. You have
already taken half an hour.

SHRI LAL K. ADVANI: I have
not taken............

MR. DEPUTY CHAIRMAN: There
are many speakers. We have to
keep the time in mind. Otherwise
we cannot finish.

SHRI LAL K. ADVANIL You
would appreciate that even at the
outset, I said I would not take much
time.

Sir, T was referring to the basic
issue involved in the whole episode;
namely, can the head of State dis-
miss the head of the Government on
the basis of extra-legislative infor-
mation that he acquires. Whether
that information is right or wrong is
not the issue. The issue is, he ac-
quires  extra-legislative  information
that the Government has lost its
majority. What is the duty of the
head of State at that time? Can he,
on that basis, dismiss it,

I happened to go through a series
of very learned lectures delivered by
the former Chief Justice of the
Supreme Court, Mr. K. Subba Rao,
way back in 1970 when these Issues
were being debated all over the coun-
ty. In these, he had raised this
specific issue while discussig the
question of the powers of Governors.
He says that he looked, around for
examples of this kind in other parts
-of the world and he discovered that
a case of this kind took place in
Western  Nigeria, where Akinola—
that was the name of the Premier of
Western Nigeria—was dismissed by
the Governor, though the legislature
had not expressed "no confidence" in
him. on the ground that the Uove*-

[ RAJYA SABHA J

Developments in 224
Andhra Pradesh

nor was satisfied on enquiry that he
had no majority. And Mr. Subbhu
Rao comments:

"We need not adopt the colonial
instance as a convention to govern
our republican polity. Rather we
shall take note of the fact that
since th, year 1783, there was no
such case of dismissal in Great
Britain and, accept as a convention,
that the King has no such power."

Sir, in 1970 Mr. Subba Rao had to
undertake laborious research to find
out even this single example, and
that from Western Nigeria. In
the year 1984, he would not have had
to go out of India at all. In Indi;
itself there have been a series of
examples of this nature where the
Governor, ' saying that the Chief
Minister had lost his majority, dis-
misses the Government. It happened
in Jammu and Kashmir. It has
happened in Andhra. Sikkim war
slightly different in nature, where
the dismissal was not on the basis
of majority or minority. It had
nothing to do with majority or
minority.. But there too the Head of
State invoked the provision which
says that the Council of Ministers
holds office at the pleasure of- the
Governor, to dis.miss the Ministry.

1 am sure that members of the
Government must have gone through
the numerous editorials, comments
amd articles that' have appeared on
the Andhra episode. They would
notice that while all of them have
pointed out that the Andhra episode
is an aberration, some have also
asked what would happen if .some-
thing similar happens at the Centre,
and The President usurps the authori-
ty- of the Lok Sabha to determine
whether a  particular ~ Government
has lost its majority or continues to
have a majority. As [ said at the
very outset, it is open to any Mem-
ber of Parliament to approach the
President, or a Member of the Assem-
bly to approach the Governnor, and
say that the Government has lost its
majority and those who were sup-
porting the Government, had with-
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that there-
supports  the
Prime  Minis-
It is a
acquiring  this

drawn  their support, and
fore, the number that

Chief Minister or the

ter is not what he claims.
minority.  But  after
information, the duty of the Presi-
dent or "Governor, as the case
may be, to convene an immediate
meeting the Lok Sabha or an
immediate  session of the Assembly
and have Government prove its
majority. Nothing more, nothing
less. It is this dismissal that has
caused concern to everyone.
Everyone almost

felt that what the Governor of An-
dhra Pradesh has done has besmirched
the institution of Governorship.  He
has brought the dignity of this high
office down and I was indeed sur-
prised to read the language wused by
some editorial writers some of whom
I know to be very sobre, very restrai-
ned in expression. Most of us read
English newspapers. have before me
a typical example of the Nav Bharat
Times whose editor is normally very
restrained in his  expression. I find
that the editorial that he has written
on this particular episode bears the

caption, ‘77 # GF TATAAT TT

the
is
of

unanimously has

I

Bhavan".
itself, the
vent to
indictment
severe. He

'Shame
And you
lenguage
strong
that
writes:

such Raj
the editorial
expression  give
The
is

upon
see

and

indignation.
has  made

he
“Sa HAY AT § ATHET AN HT T3
7% 7 GEF q5eAT & TIEAT 637
ATd TAATA, AT AT AT F T
¥ w9q TS 9@ avg FITAR
¥ T @Y A ANA 2 g (% F
1% TEF F7F AT AT AT T
qEaTT e ;g T I A"

In the whole country there
has been a very strong reaction to
what Mr. Ramlal has done. This
cuts across newspapers some of whom
may be pro-grovernment, others
anti-Government. They may have

their own prejudices
1044 RS—38.

and predilec-
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there is near unanimity
the Governor of Andhra
done is thoroughly in-

far as the Gover-
nor's conduct is concerned, as I said,
at the very beginning, the Consti-
tution does not give me the right to
move a motion of  impeachment
against the Governor. It is this that
made me raise this discussion under
Rule 176. If 1 think that *the Presi-
dent has done something wrong, I
can initiate a motion of impeach-
ment against the President. If 1
feel that the Chairman or the Deputy
Chairman  of this House or the
Speaker or the Deputy Speaker of
the other House have done something
wrong against the Constitution, there
is a provision for that in the Consti-
tution, There 1is a provision against
the Judges of the Supreme Court,
against the Judges of the High
Courts, there is a provision against
the Comptroller and Auditor Gene-
ral, against the Chief Election Com-
missioner. But there is nothing in
the  Constitution  which  entitles a
Member of Parliament in the Rajya
Sabha or in the Lok Sabha to move a
motion wheh the Governor has done
something wrong, something un-
constitutional. Here 1 feel that what
the Governor has done is totally un-
constitutional, totally without pre-
cedent and it has no sustenance. I
have with me a list of Members of
the State Assembly who have pre-
sented themselves to the President
today, and....

tions. But
that what
Pradesh has
defensible.  So

SHRI
have
cards...

RAMANAND YADAV: They
come  with  bogus identity

(Interruptions)

SHRI PARVATHANENI UPEN-
DRA (Andhra Pradesh): You should
be ashamed tp say that. You are
shouting  shamelessly. = Be  ashamed
of it. This is how you are running

democracy in this country.

SHRI SYED SIBTEY RAZI; You
have no sense of shame. You should
know how to behave in Parliament.
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UPEN-
know how

SHRI PARVATHANENI
DRA: Don't teach me. 1
to behave.

(Interruptions)

All
you. 1
them all.
all  others

of you come and I will show
will  challenge. 1 challenge
Let the Prime Minister and

come there. 1 challenge
the  Prime  Minister...  (Interruptions).
You remove a majority Government.
Shame on you... (Interruptions).

Please
time

MR. DEPUTY CHAIRMAN:
take your seat. You will have
to speak.

PROF. C. LAKSHMANNA: Point

of order...

MR. DEPUTY CHAIRMAN: No

point of order. Mr. Advani.

ADVANI: If the
Treasury Benches are so much confi-
dent about the support they command,
their party command or the Govern-
ment you are now  supporting com-
mand in the State Assembly, it is
absolutely beyond me why the Gov-
ernor of that State should have said
'no' to the simple request by the
Chief Minister: "You convene the
Assembly day  after tomorrow, after
48 hours". If Mr. Bhaskara Rao,
whose  Government  you'are support-
ing, was so confident that the majo-
rity was with him, there should have
been no hesitation whatsoever in his
insisting: "All right. Call a meeting
of the Assembly day after tomorrow."
It is this that is baffling and makes me
ask: In this entire affair in which
Shri N. T. Rama Rao's Government
has been gunned down, was Mr. Ram
Lal the gunman or only a gun; and
the trigger was somewhere else??

SHRI LAL K.

Sir, every one knows how fhe Cong-
ress Party functions today. 1 would
be very happy if I am assured and if
I convinced that this was only the
error or the folly of an over-zealous
Governor. 1 would be happy. What
really worries the whole country is
that in a country and in a political
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situation ~ where  within  the  ruling
party even the smallest decision can.-
not be taken without clearance or
approval from the top, how dare a.
Governor like Mr. Ram Lal could go
out of the day to approve of something
that New  Delhi disapproves?  These
are questions which need to be ans-
wered. .. (Interrwptions).

.MR. DEPUTY CHAIRMAN: Mr.
Sukul, you may make your point
when you speak.

SHRI LAL K. ADVANI: On the
cultural level, on the linguistic levelL
and on the religious level, we pride
ourselves as being a country where
there is unity in diversity. There, we
not only tolerate diversity, we are
proud of it. But I sometimes wonder

why on the political plane we can be
so intolerant of diversity. After all in
the whole country, most of the States

are ruled by the Congress Party.
The Central Government belongs to
the Congress Party. If there are three,
or four non-Congress Governments—
one in Jammu and Kashmir, one in-
West Bengal, one in Andhra Pradesh,

one in Karnataka and one in Tripura—
why are you so intolerant? For the
last one and half years this has been
a constant issue in debate that this
Government is going to be toppled,
that Government is going to be top-
pled ... (Interruptions).

AN HON'BLE MEMBER: In Jammu
and Kashmir they themselves toppled.

SHRI LAL K. ADVANL Mr. Deputy
Chairman, [ would say that in the
case of Jammu and Kashmir what
was objected to was the procedure in
which it was' done. It was said that
there should have been an opportu-
nity given to Dr. Farooq Abdullah to
prove his majority on the floor of the
House. Even Dr. Farooq  Abdullah
did not dispute that he had lost the
majority. The issue was very limited.
This is the first time when a party,
Which  had commended the over-
whelming support of the people, has-
been toppled and toppled even though
the... (Interrwptions)...  legislative
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majority also was not lost. As I said,
even today, 167 MLAs support Mr.
N. T. Rama Rao.

SOME HONBLE MEMBERS: No,
no. {lInterruptions).

SHRI LAL K. ADVANIL Sir, I am
very glad that Madam Prime Minister
herself has come to the House. I
would like to be reassured, I would
like to be convinced, on one thing. It
is this that shakes the confidence ol
the people; Here is a democracy, here
is a parliamentary system of govern-
ment, here the Constitution-makers
contemplated that there would be one
party at the Centre in office and there
could be other parties in office in the
States. But what has happened in
Asdhra today has shaken the basic
fabric of the nation and one begins
to feel that, after all, only Dbecause
Mr. N. T. Rama Rao was not willing
to play the role, say, that the Al-
ADMK is playing, it is only because
of that that he is penalised. If Mr.
Ram Lal has done something wrong,
he could be removed by the President
because, unlike the State Government
of Andhra Pradesh or the Govern-
ment of any State, the Governnor
holds the office only during the plea-
sure of the President. Nothing else.
He can immediately be sacked. But
there is a talk these days, "All right.
Let us make a scapegoat of Mr. Ram
Lal.". And Sir, added to that, there
is the dangerous talk of dissolving
the State Assembly.

SHRI DHARMAVIR  (Uttar  Pra-
desh) : Sir, ort a point of order. Sir,
I would like to draw the attention of
our honourable Member, Mr. Advani,
to one thing. In 1977. in U.P., we had
proved majority in the House and,
after ten davs. vour Government and
your Home Minister, dismissed the
entire Assembly. Not only that. Nine
Assemblies were dissolved. Why
don't you point that out also? (Inter-
ruptions).

SHRI LAL K. ADVANI: We have
discussed this issue ad nauseam and
the honourable Member would be
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aware that at the very outset I had
said that article 356, or rather the
misuse of aricle 356 is one issue which
we could deal with later.

SHRI DHARMAVIR: You also men-
tion these facts. What did you do
during your Janata period? You dis-
missed nine State Governments. You
mention that also. (Interruptions).

SHRI LAL K. ADVANI: At the
moment, a very dangerous precedent
has been set in Andhra Pradesh.

Sir, a dangerous precedent has been
set in Andhra Pradesh and unless
this is rectified right now, unless the
original situation, the strtttis quo ante,
is restored in Andhra Pradesh, unless
the Governor, Mr. Ram Lal, is sack-
ed, and wunless Mr. N. T. Rama Rao,
who has been elected by the people
of Andhra Pradesh with an over-
whelming  majority, with an  over-
whelming mandate, is restored back
to his office, the foundations of our
democratic  structure would have been
greatly impaired. This is my sub-
mission, Sir.

Sir. I except (the Governme:
come out with full clarifications. I
have not dealt with the smaller points
like the many hurdles that the MLAs
had to cross only in order to reach
Delhi.

SHRI PARVATHANENI
DRA: Sir, just one minute.

UPEN-

SHRI LAL K. ADVANI: Sir, this
morning's "Statesman" says that pres-
sure was being brought upon the
President to see that he does not meet
all the MLAs, but he meets only a
few, only the former Chief Minister
and a few MLAs. Ml these things
do not behove the ruling party which
has a clear majority in Parliament,
which has a clear majority in most of
the States. 'Tt would I "if right
remedies are .taken for the situation
and the whole thing is "ot tried to be
swept under the carpet. Thank you,
Sir.
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MR. DEPUTY CHAIRMAN: Now,
the honourable Prime Minister.

SHRI PARVATHANENI
DRA: One  minute, Sir.
tions).  Just one minute only.

UPEN-
(Interrup-

SOME HONBLE MEMBERS: No,
no. (Interruptions).

MR. DEPUTY CHAIRMAN: No.
Mr. Upendra. Please take your seat.

SHRI PARVATHANENI UPEN-
DRA: Only one minute, Sir. Let me
make my submission.

MR. DEPUTY CHAIRMAN: No, no.
Please sit down.

SHRI PARVATHANENI UPEN-
DRA: Sir, 1 belong to a party which
has been directly affected. Before the
Prime Minister replies, let me tell
something fo, her information, let me
tell something which she does not
know.  (Interruptions).

MR. DEPUTY CHAIRMAN: She is
not replying to the debate. She is
only intecvening.

SHRI PARVATHANENI UPEN-
DRA; The Prime Minister does not
kiio-w many things. Let me tell her
something. (Interruptions).

MR. DEPUTY CHAIRMAN: No,
please Please sit down.

SHR' PARVATHANENI UPEN-
DRA: nib is unfair. (Interruptions).
This is unfair.

MR. DEPUTY CHAIRMAN: No,
please.

SHR' PARVATHANENI UPEN-
DRA; 1 would request you to give me
one minute only. Please give me five
minutes, Madam Prime Minister. [
will telA you many things which you
do not kiM\v. (Interruptions) Let me
tell yoir what happened. (Interrup-
tions) Let me tell you what happened.

MR. DEPUTY CHAIRMAN: Please
take your seat.

SHRI PARVATHANENI
DRA: Give me just five minutes. Ma-

UPEN-
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dam. I will take only five minutes.

(Interrwptions)

MR. DEPUTY CHAIRMAN: Please
take your seat.  (Interruptions).

SHRI ~ PARVATHANENI  UPEN-
DRA: You do not know many things
are  happening  there.  (Interruptions)
You do not know many things. (In-
terruption) This is very unfair. The
Prime Minister is not aware of so
many.., (Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Upendra, please take your seat. (In
terruptions) Nothing should go on re-
cord. Mr. Upendra will not go on
record.  (Interruptions) You are not
supposed to control the House. Let

me  control the House.  (Interrup-
tions) ...

SHRI PARVATHANENI UPEN-
DRA: *

(Interruptions)

MR. DEPUTY CHAIRMAN: First
you should respect, the Chair. (Inter-
ruptions) Your name is there on the
list. You can speak at that stage
at length in the time available. The
Prime Minister is only intervening.
The Home Minister will reply to the
dabate. (Interruptions)

SHRI PARVATHANENI
DRA:*

MR. DEPUTY CHAIRMAN: Please
take your seat. Don't record him.
(Interruptions)

SHRI PARVATHANENI
DRA: *

MR. DEPUTY CHAIRMAN: 1 re-
quest you to please resume your seat.
(Interruptions)

SHRI PARVATHANENI
DRA:*

SOME HONBLE MEMBERS; No,
no. (Interruptions)

SHRI PARVATHANENI
DRA:*

UPEN-

UPEN-

UPEN-

UPEN-

#Not recorded as ordered by the
Chair.
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AN HON. MEMBER: He has gone
mad. (Interruptions)

SHRI PARVATHANENI
DRA: *

MR. DEPUTY CHAIRMAN: 1 re-
quest you not to insist, i request you
to obey the Chair. Otherwise 1 will
have to... (Interruptions)

T™SHRI PARVATHANENI UPEN-
DRA:*

UPEN-

(Interruptions)
MR. DEPUTY CHAIRMAN:  First
you allow the Prime Minister to speak.
After that you can seek clarifications.
(Interruptions)  Please take your seat.
Don't record Mr. Upendra. (Interrup-
tions)

SHRI PARVATHANENI UPEN-
DRA:*

MR. DEPUTY CHAIRMAN: I am
sorry to  say. This is misbehaviour.
You are not obeying the Chair. Please
take your seat.  (Interruptions)

SHRI + PARVATHANENI
DRA: *

MR. DEPUTY CHAIRMAN; Don't
record.

SHRI PARVATHANENI
DRA:*

MR. DEPUTY CHAIRMAN; This
wiH not go on record. (Interruptions)

SHRI PARVATHANENI
DRA: *

MR. DEPUTY CHAIRMAN: Please
take your seat. (Interruptions)

SHRI PARVATHANENI
DRA: *

UPEN-

UPEN-

UPEN-

UPEN-

(Interruptions)

MR. DEPUTY CHAIRMAN: Hon.
Prime Minister.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI). Sir, I have
not come to challenge anybody or to
accept any challenges. I have come
to make a brief statement because so
many misleading stories are being
circulated. I am not going into the

*Not recorded as ordered "by the
Chair.
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merits of the case in Andhra Pradesh.
I should have liked to reply to some
of Shri Advani's points, though I
have not heard the beginning of his
speech. My colleague the Home Mi-
nister and others will do so later. In
view of what has appeared in the
Press, what I have heard and what
leaders of the opposition parties have
been repeating, I thought I should
avail myself of the earliest opportunity
in this discussion to state some facts
regarding developments in Andhra
Pradesh. Much heat has been gene-
rated by the hon. Members of the op-
position. Just now the House was
witness to the sort of situation that is
sought to be created in Andhra Pra-
desh itself. You can understand the
intimidation and so on that is going
on. (Interruptions) In Shri  Advani's
speech, he perhaps obliquely or not
so obliquely wanted to point the fin-
ger at us.. Now, I am not unused to
this sort of campaign of character
assassination which the opposition
leaders have now launched. Shri Ad-
vani has only to look at the back and
present numbers of R.S.S. newspa-
pers to see what what utter slande-
rous lies, they have been writing about
me. Not today but long before 1 was
in Government because of my stand on
matters. This is clear to everybody.
The onslaught is in the same vein
today—since they could not find any
other cause—they have tried many

ways to achieve  opposition  unity.
Now they think they can make this
work, In earlier wyears also everv

possible subject and gimmick has been
used by different narties at different
times to vilify me 2nd to diseredit me
This is known in owr couniry on? it
i= also known abroad. Tnie
leaders have spoken to me

Now also, opposition arguments arc
based on certain assumptions and
premises which are totally unfounded.
I consider it essential to set the record
straight. T wish to place the follow
ing facts before this hon. Hous
Firstly at no stage did not Governo:
of Andhra Pradesh consult me in his
decision to dismiss the Rama Rac
Ministry.
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SHRI V. GOPALSAMY
Nadu): Utter falsehood.

(Tamil

MR. DEPUTY CHAIRMAN: You
may not agree. That is all.

SHRIMATI INDIRA GANDHI; 1
am going to repeat Sir. At no stage
did the Governor of Andhra Pradesh
consult me in his decision to dismiss
the Rama Rao Ministry or to invite
Shri Bhaskar Rao to form the Govern-
ment. When we were trying to assess
the actual situation, we learnt that
the  Governor had already initiated
action to swear in the new Chief Mi-
nister, and that our party M.L.As.
there had extended their support to
him, that is to the new CM. The
conclusion which the Governor had
arrived at that Shri N. T. Rama Rao
had lost the majority in the Legisla-
tive Assembly was based entirely on
his own judgment and was not in any
way influenced by me, my Govern-
ment or my party at the Centre. (In-
temipt'nns)  If  Shri  Advani  thinks
that every single decision is taken
here, he is much mistaken and if he
is mistaken about ona thing, he can
obviously be mistaken in many other
matters. Even our decisions here in
Delhi, unless it i; a very important
matter which has to come before the
concerned committee® or may come
to me personally, I may say that 90
per cent of decisions are taken by
those concerned whether in the Party
or in the Government. We do not
function like the Marxists or the BJP
... {Interruptions).

MR. DEPUTY CHAIRMAN: Order

please.  Mr.  Gopalsamy, please  sit
down.
SHRIMATI INDIRA  GANDHI; Sir,

now, that the Governor has taken a
decision, the question of majority or
otherwise of the new  Government
has to be decided only on the floor
* of the Andhra Pradesh Legislative
Assembly.. (Intm-uptions).

SHRI PARVATHANENI UPEN-
DRA: Why did he not do it earlier
within 48 hours? You are talking of
democratic procedures now.

[RAJYA SABHA]
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PROF. C. LAKSHMANNA: These
are double standards of democracy. Is
this the way democracy has to func-
tion?  (.Interruptions).

SHRIMATI INDIRA GANDHI: Sir,
I should have been impressed by
Shri  Advani's views on the import-
ance of the Legislative  Assembly
meeting but for the fact that he very
conveniently forgot to refer to the dis-
missal of Shri Devaraj Urs' Govern-
ment by the then Janata Party Gov-
ernment.

SHRI M. S.  GURUPADASWAMY
(Karnataka): There was an inquiry
on Devaraj Urs. Don't mislead the
House. (Interruptions).

SHRIMATI INDIRA GANDHI: 1
am sorry Mr. Gurupadawamy

SHRI M. S. GURUPADASWAMY:

He was dismissed because there was
an inquiry of corruption against him.

SHRIMATI INDIRA GANDHI; The
judgment did not figure in the de-
cision. At that moment there was no
question of the judgment. J have seen
(Interruptions). It is  because  some-
body had raised this question. I am
not justifying it; as I said I am not
even replying to the point; made but
because a member has  specifically
mention this fact, I thought that I
should refresh his memory. That is
all T am trying to do. I should also
like to...

AN HON. MEMBER: Two wrongs
do not make one right.

SHRIMATI INDIRA GANDHI: No,
that is not what I am saying. I am
Irefeshing his memojry. (Interrup-
tions) I am not here to answer ques-
tions. I should also like the House
to know that I am told that since
1987 during my tenure there has not
been a single day when there has not
been an opposition Government some-
where in the country. Now, Sir, ----------------
(Interruptions).

PROF. C. LAKSHSMANNA:
The people voted the  opposition
Governments and you dislodged them.
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SHRIMATI INDIRA GANDHI: Sir,
I am sorry, I have to repeat this be-
cause I do not want the records to
be wrong. Now that the Governor
has taken the decision that the ques-
tion of majority or otherwise of the
new Government has to be decided
only on the floor of the Andhra Pra-
desh Legislative Assembly, I under-
stand that the Chief Minister has al-
ready announced his decision to ad-
vise the Governor to advance the date
of the convening of the Legislative
Assembly. (Interruptions). 1 empha-
tically refute the charge (Inter-
ruptions). Your shouting iy not going
to cow me down. You do it every
day and you do it today till you are
blue in the face.... (Interruptions).

MR, DEPUTY CHAIRMAN: Please
take your seat; everytime you can-
not stand up. Please have some
patience.

SHRIMATI INDIRA GANDHI: I
emphatically refute the charge that we
are  toppling governments. Anywhere
that.... (IKterruptions).

MR. DEPUTY CHAIRMAN: Mr.
Dipen Ghosh, yo, allow the Prime
Minister to speak.! You have some
responsibility towards the leader of
the party.... (Interruptions). Mr.
Mohunta, you have been a senior-
Member: don't behave like this.

SHRIMATI INDIRA  GANDHI:
Anywhere that governments have
fallen, it is because of their own in-
ternal dissentions which have caused
their parties to break up.

SHRI PARVATHANENI UPEN-
DRA: You are expert in breaking
parties.

SHRIMATI INDIRA GANDHI: We
have nothing to do with that. Did we
have anything to do with the break-
up of the Janata party?

SHRI PARVATHANENI UPEN-
DRA: You broke your own party
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MR. DEPUTY CHAIRMAN: Please

AN HON. MEMBER: That is their
culture.

MR. DEPUTY CHAIRMAN: What
type of culture you are showing?.
You are speaking of culture? Have
some sense. You talk of democracy
but you yourself behave like this.

SHRI PARVATHANENI UPEN-
DRA: What democracy? It is a shame
__ (Interruptions).

MR. DEPUTY CHAIRMAN: That
tis olbvious from yeur conduct.

SHRI PARVATHANENI UPEN-
DRA: Let us not talk of democracy.
What democracy?

SHRIMATI INDIRA GANDHI: It
is the Opposition governments who
themselves spread the stories of top-
pling. You will remember that be-
fore the last elections in West Bengal,
we heard a great deal that we were
going to topple the CPIM govern-
ment, that we were going to have the
President's Rule. But none of that
happened. We have never, at any
time, wanted to topple a government.

SHRI PARVATHANENI UPEN-

DRA: Samething you told me.

SHRIMATI INDIRA GANDHI: 1
am pained to note that leaders of the
Opposition parties now, as before, are
trying to put the blame for every-
thing on me, on, the Congress Party
and on the Central Government. Now
that I have stated the facts before
the House, I can only hope that the
Opposition leaders will desist from
misguiding the public and provoking
a needless controversy on this issue.

iMR. DEPUTY CHAIRMAN: Shri
Rahmat Ali.

SHRI DIPEN GHOSH (West Ben-
gal): I am on a point of order. You
listen to me first Sir, notice has been
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r
SHRI DIPEN GHOSH: Where is
the rule?
e

MR. DEPUTY CHAIRMAN: This ia
the procedure in this House. 1 think

[Shri Dipen Ghosh] | W dur  gEA q.ﬂnnf" (st
given under Rule 176; there are, Y3W) . wAR feudy Jmene 127,

names of Shri Advani and others. WeI i
raised this issue. There are names| €9 ‘' 3"&'?{ waitsr aew fafaes

of the Members belonging to defferent' Wt =zfemer il & wieer gdw
parties. Just now, Prime Minister had| air ¥ oS ata oz
also intervened. She belongs to a o w ey 5 . '
party.  She is leader of that party. TS & WA = E I OF o=
MR, DEPUTY CHAIRMAN: What| F00 9% 1 swisfiwa £ i
is the point? Al 9% UF T WL ARG Lo
SHRI DIPEN GHOSH: I think that | W50 & \ =% 1% v & ag @q
before you call anybody from that’ oW g =igal g fF gmt Aew
side, you should call this side. | f%?g?. aiw ¥ FEEW seedi X wTE
MR. DEPUTY CHAIRMAN: I willl geaef 71 3 sitv =19 g wa 72

tell you. I think you have been here| < & _Q e - .
long in this House. This is the pro- 9 & f gar e " SiEl atex

cedure. In such discussions, it is al- g% smT fFeq @7 fGeq a9dT &

ways the first name that appears, : . R ) % gn
who 1is called to initiate the discus- T FY il 1w wi feew

sion. Other names are left out. All #giE w1ei &, @ wa fwew afeur
others go party-wise. The names are g1 & A7 @z aH T HqifqT  m

supplied by the parties. This 1is the _. - i )
procedure followed so far. This is the H @ WAl & #17T %7 =7 ¥ &=

record. s w1 fzex H 4= scfgmrsat e o
SHRI DIPEN GHOSH; The Prime war smwar 2 faude & wmiaa

Minister has already spoken. She be- FETTHT AT AT A - o &)
longs to that party. (Interruptions). f T Ll

Does she not belong to that party? Wy 9T W 61T gEEa &0 54
MR. DEPUTY CHAIRMAN: No, no, AWEIT Tw@ld &l ar oy
that is not the procedure. afeqr faom s s1oR mww fen

THE LEADER OF THE HOUSE fa#al asig & 77 frew @ faw wifaa
(SHRI PRANAB KUMAR MUKHER- &y % e q1f  afes 59 &I
JEE): 1 would just like to.submit for ' ad 5 -y
the information of the hon. Member fesd @ a= FT &A1 79T 0 !r{
that the Prime Minister or the Leader #rs %= AT Hrgar E fm =t
of the House, at any point of time FrEAON wgw T wwAr TFAT T

on any issue, can intervene. If he " “
does not know the rule, I am sorry to AV¢IA 4g &Tq #@l f& wEd< TFHA

point out that but I can only Z (mmava) S7 ¥ Hawd WEE

SHRI DIPEN GHOSH; Let the g 41 f& a9 wetdr gu e Zlo

Leader of the House show me the i ser

rule in 'Discussion Under Rule 176" T T E:rﬂ'
Where is it mentioned that the party- FaT a1 & | m #17 ¢ qfEATHE
wise discussion will take place under § gFrgz Fiy 9T THATH W TEAH
this rule? Let him quote the rule. L

When he is saying all that, let him

quote the rule.

MR. DEPUTY CHAIRMAN: This is
the procedure in this House. I think
you must have known it by tbis time.
'(Interruptions). This is'the rule, you
must know it.
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S TR0 o WWdE F gl ¥
Wi,mmam%@romo
Ugod Fw W& w@r war ! war

IO YA UEANH & W@ WO
(swgmwr) faest en@r w0 , fredly
GEAGAT

SHRI DEBA PRASAD ROY (West
Bengal): Who are you to stop me?
I will sho, you. Don't try to shout
atme. (Interruptions)

sit&as vgaa welt - st oy fm

¥ oard % £ (ewgew) A
feeft Jawww ®gE, § Uy W
77 ar fv o e A A 9@
E oo s A oged @ ¥
wIT A1 WY AW AT AigEr F
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AR UEE F AWET WT EF
ST FUT # 7 FA 1% FEA A

[21 AUG. 1984]
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Wi Saw W f@mr osT omwar 2
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g ¥ ATe 9 TFo Zle TATIA
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a1 34 @1 fefma fear wm, a990%
frrr qar 1 # 37 qwdraAra F E
AF 0 F o W HEE TAEAT H
0 o 27 WA q1EA A G0 T6Ar 6K
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T Sq7r ArEa §F QST A3 F
f5 st wia wr smgfeas #1 Arg
wF ¥, AK AW avary 0w
qier 9%o % faar sfwgi s war
¥ dafg famr ot 4, 37 AT
Fzx o7 Gqar fex & fear  7AF
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¥ OWEER P OUT F AT IAANT F
%% augfiur A1 Hagar TE ¥
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A wzd wNAeT F oAsT Al
arfe #lo wWE w5 5 T wwar
qIFTT FATF W7 93 TR IA &
far zearr frar a7 fee = fag
AES F ATHT AAT | AT ZF g
ATET AT wGw #odr wheyarT fegr
war § 1 § 3q A% w7 73 W 9+
FEAT szt F TR gwAa  avar

T. AF = ARG | w@ITAT ATL
AR, AL, AT A BT TIAA
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a737 F44, 4z w2 fF aq fae-d
WA AfT A3 ® =gAT ¥ waram,
Arfar  Fq1 Famm gar § 7 feam
A F ATIAT F AT FA AT
a7 afs@re frar ? &

sga g f5 aqT 2w & o am
fezat mrm 8, sawr @ AR
vrexafa & amwT g v &, 7 wnzw
fafr= § famd & fag Farv 3,
¥ za% qwar T@w g 5w
a @ ary giw § fwegmr
g =ar @t ke a7 ogwa ¥ WA
A TiifAat Y3 ¥ fesd § Adf
THE TS ) TIFT AW ATTF T
FiT nEfefeias &1 atg &0
A, WA AT ATFI FT AT
FE ATAIA AQL v F qrear
% qun Wit § O aew
AN & A THo Tqo We faedl
7 F RN WiST §IT a5 arIA
¥ g 33y § 1w waw 4= zrem
faaw Asgr wamEt 1 vEr Ar
aal § 421 97 IAR0 4 AF aw
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szl &1 gd 2 w1 #37 wheene

@T 27 (ama & =29
wATa 9474 g4, UF 3R
AT F owq wE O owr frgmw

¥ oar gig wIv § w1 37 s

AT T w0 AT ar &5

AFal § A T F A 927 Wn

fz1 & @ & arfaui wraarar ?
(g

LAKSHMANNA: Mr.

Deputy Chairman, Sir, point of order.

What is this? He is talking about
sarees and all those things.

st qa% WENA WA . A A%
f& widg v areAs g, Fard drew
ARAT gfEIr AAT A oA FhAT 2
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SHRI DEBA PRASAD RAY (West
Bengal): Who are you to stop me? I
will show you. Don't try to shout at
me. (Interruptions)
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PROF. C. LAKSHMANNA: Mr.
Deupty Chairman, Sir, Point of order.
What is this? He is talking about.
sarees and all those things.
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SHRI DIPEN GHOSH: Mr. Deputy
Chairman, Sir, I would have been happy
if the Madam Prime Minister would have
remained in the House to listen to the
Opposition  party  leaders. (Interrup-
tions) I know that she had died to de-
fend an indefensible act—and I pity her
that she had to defend an indefensible
act. She is busy in toppling the govern,
ments, particularly the State govern-
ment which are not inconformity with
the policies and activities of the
Government at the Centre. So she
could not remain present in the House to
listen to the Opposition parties. But, Sir,
even a gullible will not believe what the
Madam Prime Minister had sought to pro-
ject here, as if that political drop-out of
Himachal Pradesh who happened to be
the Governor of Andhra Pradesh could do
anything without being certain of the fact
that his act would be approved of by
the Centre. Sir, we know and you know
Sir- what happened in the body politic
of our country since 1959. The Madam
Prime Minister tried to defend that sine
Prime Minister tried to defend that
since 1967 her Government was for
stablizing non-Congress governments.
But.Sir when she was not yet the
Prime Minister, she used to live with
the then Prime Minister as Congress
President...

SHRIMATI USHA MALHOTRA: Point
of order.

SHRI DIPEN GHOSH:...She mur-
dered democracy in Keraia in  1959.
(Interruptions) I know. I will reply.

SHRIMATI USHA MALHOTRA: When
the Hon'ble Prime Minister is not here
to reply to this insinuation should he not
abstain from saying such things? Deputy
Chairman, Sir. I will not allow this to
happen. He cannot go on blaming the
Prime Minister. (Interruptions) I ~ want

1044 RSD—9.
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your ruling on this.
Sir, I want your ruling.

(Interruptions).

MR. DEPUTY CHAIRMAN: All
right. Take your seats.

SHRIMATI USHA MALHOTRA: 1
will take my seat. But what has gone
on record should not be there.

MR. DEPUTY CHAIRMAN; I will
see the record and see if anything un-
parliamentary has gone on record.

SHRI DIPEN GHOSH: My col-
league Mr. L. K. Advani stated: Who
was the gunman?' *Yes, I am
3pP.M. quoting Shakespeare only in
order to remined you.

SHRIMATI USHA MALHOTRA:

We will not allow this.

SHRI SYED SIBTEY RAZI: 1 stand
on a point of order. What my learned
friend has stated, I think, is not par-
liamentary. It is all insinuation, he
is trying to pass. I think unparlia-
mentary language should not be used
in the House. I request him that the
dignity of the House should be main-
tained. Otherwise, in this way it will
not be possible to run the House.

SHRI DIPEN GHOSH: Sir, is the
word * unparliamentary?

SHRI T. BASHEER (Kerala): If he
think that he can say anything in

this House, we cannot tolerate.

SHRI MADAN BHATIA (Nomi-
nated) : Sir, on a point of order.

MR. DEPUTY CHAIRMAN: Yes.

"Not recorded.
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SHRI DIPEN GHOSH: What is the
point of order in it?

MR. DEPUTY CHAIRMAN: Let me
hear him first. How can I say now?

SHRIMATI KANAK MUKHERIJEE
(West Bengal): It is not unparlia-
mentary, Sir.

SHRI
Bengal):*

KALYAN ROY  (West

MR. DEPUTY CHAIRMAN: It is
absurd. Do not record. (Interrup-
tions) Mr. Ghosh. I am sorry. Please
expunge all the references to.*

SHRI DIPEN GHOSH: Please
show me the rule. How can you? You

cannot. Under what rule? 1 have
quoted Shakespeare. (Interrup-
tiDTIS)

SHRI KALYAN ROY: If he refers
to Tagore, what is wrong in it?

MR. DEPUTY CHAIRMAN: Please
take your seat.

SHRI KALYAN ROY: He is quot-
ing from certain literature. You are
completely going out of your jurisdic-
tion. It is ridiculous. I can understand
their ignorance: I cannot understand
your ignorance.

MR. DEPUTY CHAIRMAN: Mr.
Kalyan Roy, everybody is ignorant
except you. (Interruptions)

SHRI KALYAN ROY: You are tell-
ing to remove Shakespeare from the
House. Can we remove Tagore from
the House?

SHRI DIPEN GHOSH: I will show
the proceedings of this House. Just
listen to me.

MR. DEPUTY CHAIRMAN: Mr.
Bhatia is on a point of order. He will
speak. You please sit down.

*Not Recorded.

[RAJYA SABHA]
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faw, v w7 T qa g, Faw!
TW A1 araq e o osw i
TR TIA ST BT QTET )

SHRI MADAN BHATIA: Mr.
Deputy Chairman, Sir, I would like
to make one submission in all humi-
lity that when the honourable Mr.
Advani started his speech in the beg-
ining he set the tone, namely, that at
this juncture we are seeking to inter-
pret the Constitution of India. It is
this interpretation of the Constitution
of India which is going to govern
the destiny of the political affairs in
this country. I feel extremely sorry,
Sir, that at this juncture when we are
filled... (Interruptions)

SHRI K. MOHANAN: Sir, we will
not allow. Is it the point of order?

MR. DEPUTY CHAIRMAN: Point
of order?

SHRI MADAN BHATIA: I respect-
fully submit, sir,................

MR. DEPUTY CHAIRMAN: What
is the point of order?

SHRI MADAN BHATIA: I wish to
put this particular point. Are these
abuses to which this debate is being
reduced to fall within the context of
this particular subject? It says consti-
tutional implications of the happen-
ings (Interruptions). They are de-
faung the whole debate. They are be-
ing untrue to the oath of th Constitu-
tion that they have taken.

SHRI JASWANT SINGH (Rajas-
than) : I want to make a short ques-
tion which has appeared before us
just now. This short question is about
what is parliamentary and unparlia-
mentary. I do not think
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there is anybody in this House who
even, for a moment, suggests that
which is unparlimentary, ought to go
on record. 1 would also submit, at the
same time, you as our Deputy Chair-
man are not only the custodian of the
proceedings of the House but you are
also the custodian of the dignity and
honour of this House. So, as custodian

your powers are our accumulated
powers. The powers of the Chair
are not independent of the House.

The powers of the Chair are accu-
mulated powers of all of us who sit
here and we repose those powers
in the chair in the confidence that the
chair will conduct the proceedings in
accordance with the best judgment
that the chair can apply on any parti-
cular point. Sir, on the  question of
parliamentary  or  unparliamentary. 1
would like to submit what is rele-
vent about expunction.’ The Chair
is within its right to expunge that

whijch is unparliamentary. 4 But
should the expunction be such as to
take away a whole chunk from a

debate, should the expunction be such
as to be motivated merely because the
inferences are uncomfortable, then
Sir, I do submit to you that the right
to exercise the power  to expunge
from the proceedings is a right which

is yours hecause we have ... {inter-
ruptions)
SHRIMATI USHA MALHOTRA:

He has exercised.

MR. DEPUTY CHAIRMAN: Mr.
Jaswant Singh, please conclude.

SHRI JASWANT  SINGH: There-
fore, Sir, references to literature whe-
ther they are to Tagore or to
Shakespeare, we have earlier instances
...(Interruptions) I  would appeal to
you .. (Interruptions).

MR. DEPUTY CHAIRMAN; 1 ap-
preciate your point. But you would
also appreciate that a Memeber can-
not make inuendos on th, Hon'ble
Prime Minister every time (Internip.
tions). He should desist from making
any such references. They talk no-
thing else except.... (Interrwptions).
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SHRI JASWANT SINGH: Sir, I
appeal to you. The fact 1is that
the Prime Minister found it necessary
and found it At to istervene in the
debate even though it was on a small
matter of clarification and after her
intervention if the Members, in the
context of what is taking place—
because there are high isues of consti-
tutional and political importance...

MR. DEPUTY CHAIRMAN: Who

has stopped him from making submis-
sions on those high issues? He is
making  unnecessary  remarks.  (Inter-
ruptioiis).

SHRI DIPEN GHOSH: Sir, Just
listen to me, first of all. Thig is
unfair to me, If you make remarks
about my  submissions, about my
spech. then you should, listen to me
firsl,.

MR. DEPUTY CHAIRMAN: Yes,
I am listening to you.

SHRI JASWANT SINGH: Sir, 1
wiH conclude in a minute.

SHRI KALYAN ROY. If you say*
that will be all right (Interrxvpt'tons).

SHRI JASWANT SINGH; The
Prime Minister is the head of the
Government and if in the process of
discussion and  debate, the  Prime
Minister comes in for being pilloried—
the Prime Minister in her statement
pilloried us, the Opposition; she said
a lot of things....

MR. DEPUTY CHAIRMAN: That is
all right. Please take your geat.

SHRI JASWANT SINGH; I appeal
to you. Mr. Deputy Chairman, that
whatever you have expunged —
(Interruptions).

SHR1 DIPEN GHOSH: Nothing has
been expunged.

SHRI JASWANT SINGH: You got
up in the heat of the moment and said
that you will expunge everything.

MR. DEPUTY CHAIRMAN: 1 did
not say ‘"everything"  (Interruptions)
Let us proceed with the debate.

SHRI P, M. KHAN
Sir, on a point of order.

MR. DEPUTY CHAIRMAN; Let us
proceed with the debate.'

(Karnataka):
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SHRI DIPEN GHOSH: Sir, 1 have
faith in  parliamentary democracy.
I have faith in you. I have faith in you
to conduct....

SHRI F. M. KHAN: Sir, Mr.
Jaswant Singh made a reference that
the hon. Prime Minister referred to
them. She referred to the Opposition
parties. She did not refer to any
names.

MR. DEPUTY CHAIRMAN: What-
ever the Prime Minister said is on the
record. They can see it. There is no
need to have a debate on that. (In-
terruptions).

SHRI DIPEN GHOSH; I have
just...

MR. DEPUTY CHAIRMAN: Please
proceed. Don't waste time.

SHRI DIPEN GHOSH: I am not
wasting time.

MR. DEPUTY CHAIRMAN: Please
proceed.

SHRI DIPEN GHOSH; I had simp-
ly quoted Shakespeare.

MR. DEPUTY CHAIRMAN: Leave
that point.

SHRI DIPEN GHOSH: 1 will not
leave it. I shall not leave it.

SHRI KALYAN ROY; Sir, you have
banned all good literature from the
House.

SHRI DIPEN GHOSH: Sir, 1T will
quote from the proceedings of this
House. You will recall, in 1963 when
the West Bengal United Front Gov-
ernment was dismissed at the behest
of the Centre by the Governor, ¢ Mr.
Dharamvira, in the debate on a subs-
tantive motion in this House which
lasted fortwo days late Mr.
Bhupesh Gupta spoke for (wo hours
and he referred to Lady Macbeth
with the blood-stained dag'ger.
So 1 will quote that and say that*
(Intemiptions) ~ Democracy is  being
murdered in the States, one by one—
Jammu and Kashmir, Sikkim. Pondi-
cherry, Haryana and Andhra Pradesh
—before the Lok Sabha polls. Now, I
will refer... (Interruptions).

[ RAJYA SABHA ]
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SHRIMATI USHA MALHOTRA: Sir.
you please expunge those words.

SHRI DIPEN GHOSH: Sir, I now
restrict myself to other points. Mr.
Advani, my colleague, has dwelt on
the constitutional aspects of this issue.

SHRIMATI USHA MALHOTRA:
Sir, on a point of order. (Interrup-
tions) .

SHRI MADAN BHATIA; Sir, you
have already expunged those remarks.

SHRI DIPEN GHOSH: No. there is
»0 expunction.

SHRI MADAN BHATIA; Whatever
he hay said subsequently must also be
expunged.

SHRI DIPEN GHOSH: The most
question is whether ..................

o Wwi guizan guEan (T904):
Frawmfy wgEm, wr FEEE A7
agl, ®§ 7aa &1 FrqaTEr &1 fee
¥ o2EAEIT AT STH wRAT  STEAT
z Fe was w1 araag 1 T e,
TER Tz gl WOFET EY ...
(Tmamm) wdl w197 ag 5 &
(FmamA)

SHRI DIPEN GHOSH: Not of Saf-
dar jung Road.* (Interruptions)

MR. DEPUTY CHAIRMAN: 1 will
look into the record and see if there
is anything to be expunged (Interrup-
tions).

0T F40 319 2 AtfEm )
ot st arome (feat) o wa
qET WG WET 4z F fr oag
fegama s AT ¥ fom wa g1 @
e siegr wor % Suehear 1A 2
waTg . . . (emaemw) urer faar
... (SaEa) A 72 fAdsT %7 1@l
f& 97 amAwY 4 gaa iy gl
d T7 69 Mo TTo T7o WA § .
(zmamim) @ a1 Hfifso
SHRI DIPEN GHOSH:  Now, in
reply to the Prime Minister's statement

+Expunged as ordered by the Chair.
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I quote what I said, even a gullible
will not believe what the Prime
Minister has sought to project here,
that she did not know anything nor
did the Congress-I High Command in
New Delhi know anything. I quote
from the editorial of The Statesman
of August 19.—

"Nor can anyone in Delhi argue
that is the climate that has been
created uder Mrs. Gandhi's benign
aegis any State Governor dares to
take a single step without being
certain of the =~ Prime  Minister's
approval.”

This is the fact of life in todayfs India
(Interruption) There is no point of
order. The Prime Minister has made
a statement and we have the right to
reply to her statement. (Interrup-
tions) What I want to say is that
this political drop-out of Himachal
Pradesh could not do anything...

Wt oW awfes (3T 7E) ¢
T oEiFEqr FT WA E | #rAA,
TIAT IT BIF W AT WA £
¥ za wrad v ¥frz & ady srar
Figal # % v agt & #ar waq
2 | 1171 F) gagfas [mwd §
o feafaat  # a3 a1 o fAoa
FTAT AT TIezafy AT a9 famia
w77 § ar oar feg fral ® @t &%
fr wra frezifoar & ot a4 a,
wifzsga7 mragr w1 gigw fufeey
T ® fau gamr a3 @
W %3 gar a1 f5 oag a9 gvowar
at Iasr fama wg ar wAw
awqr £ dfwa g5 dnat o #
Al gasr arg frwraar, gaE A%
T wEAT . (=mgEE) Az 9T
TEEIT (Tmma )

SHRI DIPEN GHOSH: No, I have

not taken anybody's name. I have
simply said the political drop-out of
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Himachal Pradesh. I have not taken
anybody's name.

st gaa feg (T9md) ¢ o WY
CiIZZ BTRAHTE ¥ 2 | ARD & «77 &l
g § F& Fza arase g ) gafan
& sz g, wrw Fifawan, fa 95
A THo o UAe AR WAAT &
qr @z F afer 95 W@, 95 Y

FRT T 57 . . . |

You can check up from your own
sources there.

f it st A - g9 Uie Uo
To Wy § drag Awg 1§ . . .
(eawaw)

ot % At Fewrg  (ywaw) ¢
a3  FomaEd ¥ gy § ..
(mIaF)

SHRI DIPEN GHOSH: This is not
your DTC bus depot. What I want to
make clear to you iri reply to the
Prime Minister's statement is that the
political drop-out of Himachal Pra-
desh could not dare doing anything
without being certain of New Delhi's
approval. In support of this I have
quoted from the newspaper.

I am not going by numbers as
others have done it. Already a talk is
going on in the whole of Andhra
Pradesh that the Governor of Andhra
Pradesh cannot count up to 10O him-
self. T am not going into it. My
point i; whether the subjective guber-
natorial judgement can be a substi-
tute for the objective legislative
opinion in a democracy. This ques-
tion has to be debated and discussed
here. (Interruptions). If they conti-
nue barracking me, [ will continue to
speak. I have enough lung power. I
have not come here on the mercy of
anybody from that slide. [ am not
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[Shri Dipen Ghosh]

going to he cowed down by their
shouts. 1 know all about them.

Sir, my point is whether Governors
can appoint and dismiss Chief Minis-
ters at their will? Should Raj
Bhawans replace Vidhan Sabhas? If
this is what the ruling party at the
Centre and; madam Prime Minister
want, then they should abandon their

idea about participative governance
and State autonomy.

ot WP ATCGO: q7 AT RS
gaRgr F 7 w4 A o A
AqrEAr qANE 4 . . (eagumE) ..
A fasqare &, gariwes & UH
s 23, %z ¥ Fr AT F 7
Wid diF, IEFI #A TN 7

& ot [a v Ar@A1, Afwe ag
EATEAT T 17 w7q 2, UH B
¥ g Wz ¥ TARdr &1 wex

wrar FE gET |

SHRI DIPEN GHOSH: If  majority
is not decided On the floor of the
House in accordance with the decision
of the Presiding Officers' Conference
as quoted by my colleauge, Shri L.
K. Advani, and if the majority instead
is decided in dubious ways at Raj
Bhawans through parades, then I
should say that Parliamentary Demo-
cracy has no meaning. If gubernato-
rial flunkies supported by = manipula-
tors are enabled to override the objec-
tive legislature test, Parliamentary
Democracy will  lose its meaning.
Now, Sir, I want to say one thing very
categorically and I would like to
appeal to the other side also to think
over it and it is this that a person
whp could not be kept as the Chief
Minister of a State. (Interuptions)..
is appointed as  the  Governor of
another State to . dismiss the Chief
Minister there.. (Interrutpions). Mr.
Anand Sharma knows it (Inter-
ruptions) .

[ RAJYA SABHA ]
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MR. DEPUTY CHAIRMAN; Order,
please.

SHRI DIPEN GHOSH; Sir, will you
allow them ito barrack me like this?
Do they think that they will be
allowed'to speak? Do they think like
that? (Interrwptions).

MR. DEPUTY CHAIRMAN: AU of
you, please sit down. (Interruptions).
All of you are unnecessarily wasting
the time. Therefore, please let him
speak. (Interruptions). All of you
take your seats. At least, you should
learn the manners that when I stand,
you should sit down and everybody
should sit down. May [ make a
request to you? Everytime if you are
going to disturb a Member, than
there wiH be no end to it also.

SHRI HARISINH BHAGUBAVA
MAHIDA (Gujarat); What were they
doing. Sir?

MR. DEPUTY CHAIRMAN: Please
co-operate. Let the debate go on. Let
Mr. Ghosh speak. You put up your
speakers and meet their points.
Otherwise, this debate wiH go on. end-

lessly. I am sorry to say this. 1

would request you all to co-operate

with me. Let all the speakers speak

one by one. Yes, Mr. Ghosh.

SHRI DEBA PRASAD ROY: How
can he talk about the Governor?
(Interruptions).

=it sgawafa : figo T, %2 a3

¥ HerT §, A AtaAr GET, a9 |
A €T 3T 1. . . (wEam)

SHRI ANAND SHARMA (Himachal

Pradesh): Sir, Mr. Ghosh in his speech

said that Mr. Anand Sharma knows

it. 1 would like to know what the
reference is.

SHRI DIPEN GHOSH: I have not
been allowed to complete that sen-
tence.

SHRI ANAND SHARMA: He said
that Mr. Anand Sharma knows it. He
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has rightly said it. (Interruptions).
Just now we have received a telex
message...

MR. DEPUTY CHAIRMAN: Mr.
Sharma, please take your seat. You
have not been allowed to speak. Let
nothing of what Mr. Sharma says be
recorded.

SHRi ANAND SHARMA: *

MR. DEPUTY CHAIRMAN: I would
like to make a request to the Mem-
bers from my right side: Will you
allow the debate to go on or will you
allow the debate to go on endlessly?
Unnecessarily the time of the House
is wasted and no point is made.

SHRI LAXMI NARAIN: Let them
speak sensible things. (Interrwptions)

w farga efear w@ #41
(sammm)

st gqawefa . AzaH g A
9 HG W o Fg w2 |
(vmTem )

SHRI DIPEN GHOSH: Let him say
that I am speaking nonsense. (Inter-
ruptions) .

If anybody can show that I am speak-
ing nonsense, then I will sit down
(Interruptions).

Sir, I would like 'to raise a funda-
mental question an<j it is about the
quality of the person to be appointed
as a Governor.

SHRIMATI USHA MALHOTRA:
How can he enter into that subject
now? (Interruptions).

SHRI DIPEN GHOSH: Sir, I am
only saying that a person who was
considered unfit to continue as the
Chief Minister of a State (Inter-
ruptions) is given the authority
to appoint and dismiss Chief Minis-
ters! What an irony?

*Not recorded as ordered by the
Chair.
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MR. DEPUTY CHAIRMAN: Please
g0 to your next point.

SHRI DIPEN GHOSH: A person
who could not be kept as the Chief
Minister of a State is given the autho-
rity to appoint and dismiss Chief
Ministers: What an irony in our sys-
tem. This is what I wanted to say
and in that context only I said that
Mr. Anand Sharma knows it. (Inter-
ruptions).

Sir, one thing I want to make clear
here. (Interruptions). I want to make
one thing very clear that everytime
the Prime Minister, Mrs. Gandhi,
wants a scapegoat for her follies and
for her misdeeds

SOME HON.. MEMERS: No, no.
(Intei-rupUons).

SHRI DIPEN GHOSH: or for
follies of her Government, and here
also we know that Mr. Ram Lal will
be made scapegoat. As .Mr. B. D.
Pande was made a scapegoat in
Punjab, as Mr. Blunder was made
a scapegoat in Punjab, as so many
other persons were made scapegoats
by the Prime Minister for the
misdeeds of her Government
(Interruptions) Now, Sir, I want to
say in very clear terms --------

SHRI JAGESH DESAI (Maha-
rashtra): Will you allow me to raise
a point of order?

SHRI DIPEN GHOSH: Mrs. Gandhi
as Prime Minister just now, while
intervening in the debate, stated

that she stood for democracy, since
1967, Sir...

AN HON. MEMBER; That was not
the statement.

SHRI DIPEN GHOSH: And she
said that she never broke any party,
she never broke any Government...
(Interruptions) T am not going to say
how would she break her own party,
I am not going to suggest how she
broke  Government after Govern-
ment inone State after another
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State----- (Interruptions) 1want to

make it very clear, Sir, that Mrs.
Gandhi will tolerate democracy only
so long as it offers no opposition to
her supremacy... (Interruptions) I
am concluding.

riHRI JAGESH DESAIL: Will you
listen to my point of order? (Inter-
ruptions)

SHRI DIPEN GHOSH: The nation
has experienced it, the nation has ex-
perienced it in 1975, that her Gov-
ernment, and... (Interruptions) After
having got strictures from the Allaha-
bad High Court, in order to remain
in power, in order to continue in
Government, how...  (Interruptions).
How she put curbs on Parliament,
put curbs on Members of Parliament,
put curbs on the Judiciary, put curbs
on all democratic norms------- (Interrup-
tions) ----- in order to establish her
authoritarian  rule. (Interruptions)
Now, Sir, I want to conclude. If,
however, what the Prime Minister
has said is to be taken at the face
value, will her Government dismiss
Ramlal, Dismiss Bhaskara Rao
Ministry and reinstal NTR Ministry?
My second question: If Mrs. Gandhi's
statement is to be taken on the face
value, is her Government prepared—
because the President acts under the
advice of the  Council of Ministers,
will the Council of Ministers at the
Centre headed by Mrs. Indira Gandhi
advise the President, Rashtrapati
Zail Singh, to direct the Governor
of Andhra Pradesh to convene the
Legislative Assembly of Andhra Pra-
desh, within  the next  three days?
Both Mr. Rama Rao and Mr. Bhaskara
Rao should be asked to prove their
majority on the floor of the House
because she has said that her Gov-
ernment had no hand in the toppling
game. Let her Government advise
the President to ask the Governor of
Andhra Pradesh to convene the
Legislative Assembly of Andhxa Pra-
desh and to get the majority tested
on the floor of  the Legislative As-
sembly.

[ RAJYA SABHA ]
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Sir, the Andhra Pradesh issue also
underlines  another important ele-
ment. It is very dangerous that de-
liberately and calculatedly the high
and august office of Governor is
being debased. (Interruptions) I may
tell, Sir, that it is being debased
everywhere. We know what hap-
pened in Andhra Pradesh. We are
discussing it just now. Only the
other day, in West Bengal... (Inter-
ruptions).

MR. DEPUTY CHAIRMAN: West
Bengal is not being discussed. Leave
it at that.

SHRI DIPEN GHOSH: He is ask-
ing me. This debasement of the high
office of Governor was underlined by
the exist of Mr. A. P. Sharma.* So,
Sir, this is the way and manner in
which the Central Government is
debasing the august office of Gover-
nor. . So, we demand that the
Governor of Andhra Pradesh should
be dismissed, Shri Bhaskara Rao's
Ministry has to be dismissed, Shri
N. T. Rama Rao's Ministry has to
be reinstated, the post of Governor
has to be abolished and Article 356
of the Constitution has to be repeal-
ed. This is my party's demand.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): I would like to submit
to the hon. House that the discus-
sion is very much limited. The
question of changing .the Constitu-
tion need.not be raised here. I would
only sympathise with the CPM Party
who has chosen him to speak be-
cause he has transgressed all sense
of decency.

Wt Wo Ho WA : Fyawmfr S,
T A3 & weat faordt =Y wT oS0
e ¥ 9z fasga gw wwe W da
T @ & fgE oaw & S
WA WA wE T # @ oA

#Expunged a, ordered by the Chair.
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AIEAZEAT ZT W1 & AT 9 A T
TEF WA & | WA, AT T
N AMAT FL, A AT ATE wl
FT I @A i Aanfrz A E fF
7§ AW AET 7F A7 7 fog (w0
fairft = 37 awr F IAT I3
FLOATH B AMA-ArT AT QT

ITTAM qE1E8, WLATT A9l
TiE F AWT ArEqAW FEH FIWIT
q Fred wegeAl ¥ OALHIT FT G4
qa9 AT A1 FAIC T AIHH A TE
T WY WEE 9T & ogear &l
(emaenw)  smvsmer wdtEm, S
FOHT A 4z fugl w1 2w A4 A
At & I97 w7 FT 481 wie fEA-
fom gw1% & z=f 4gt T @AW
fer . wd@ w= ¥ weEe @g @
Zgar w71 f& ¥t 97 g g
fex wrg waw wgw Aw
WA BT AFAT AL A IAD AAEIT
97 | TF ZRAT S FTA 07 & 1 TEA

ZRWT  ®z Tl 2 WL SWEA
gawl @wrgr  AAAE g, izifaw
T FeAd g, W &1 E@A

TATE | A AT FAA7 qrEf 2w
uEm AgEas g9 ¥ fag €@
FHATAT A & AET AFUARL FI
ATAF FATT T W& &1 a7 & |
qATT 2.40 97 To MFo Ao
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protection of the
says that the UNI
the face of these people.

press and now he
is bogus. Now see

Sir, I again repeat.

"Mr. N. Bhaskara Rao today met
the Governor, Mr. Ram Lal, along
with the Telugu Desam M.L.As. loyal
to him. An official spokesman said
that 95 MLAs were with Mr. Bhas-
kara Rao when he met the Governor
on summons from him. Later, the
Chief Minister told the newsmen that
the MLAs were the same people who
were produced before the Governor
on August 15" UN.I. 14.40. This
is the latest.

FIHAMA wEmE, I gwi
et za & Wt s S oA
IWaT F waT faEmd, § [0 A
gaEaa %1 SEEw #@ & a1 sl
arfgr & o & mwd 719 0 g
FTIAG WAL ZTA AT |

oft dreez FAT . wiEAAT IR0
fe sawr agwr ar & 1 ageaw
Tg AT AT AEN A

St §o ® o N WEFAAT AT,
TE0 a1 gw ang? fas 47 1 ww aEy
qI9T W@ FLT ORI 9l w1 wE
FT 99 @ 9 % wmar goorfag

1 AT gf A A wEr w07 Argd WAt mEt a1 @,
FT agi HATAT AZAT | A8 T dfdw W@\t Fw w9
THEIT § — we, afed @ T4 3@ E |
"Hyderabad,  Dateline  August 21: F@%¥ Zwq F &4l #0F 98
Andhra Pradesh Chief Minister, = >
Shri N. Bhaskara Rao today met the ¢ WY o = v § fq; bk
Governor, Shri Ram Lal, along with *I%% FT #g #H&T, fagaza & wax
the Telugu Desam, M.L.As. loyal to #w & WEg §t &+14r - an'rfrg

him."
AN HON. MEMBER: Begus people.

SHRI J. K.

ars oF fawer @ & fag
Fa% FTA FrA & faugw gzw

JAIN: Now, these are = Py
the people. These are the people b AT =T
who talk of democracy, who talk of fear mar
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[#r 5o & o §7)

qri arr sfamw AT @
gawt  wrw W@ wom v faw
aw® & 7 wwm W1 fEmy g
a2 & werv oW @ =fEn
T 97 ¥4 F1  AUY  FTAIR
FI WA F )

senwmiT wEEE, T 2ww qrEf

F weoo g g€ ag faemdy S
fower 18 g & wiEA §F AWE

WEAI, 394 UF FA(EME] FT OFq
o fagr 1 =dr &Y wrEEN S &
yqd agweq W 4g A9 wwre fEAr
ff 95 umo mAo Mo & F foFH &
JOFTHA 2 1 30 FHA FF & A
qEFET vE Y fqez § A 9 A6
oo 1o T %1 {FeE ¥ o § 1
FTAATIA WEEE, 95 ¥ W 30 FI
gzr  Zifww A1 65 UFo UFo Wo
AR & A9 WF & 1 gg v
qreamit W1 § #@q e fwar
g . . . (m=am)

st AT FOOr WA ¢ 40 A5 FA
. (eswTom)

s Wo &o A 2 WA Fgr § oATE
AqTEE, WY TAAT  AeAT  AYA A9
q T qFR AT A0 AqTT YA
AT WA qq @, T w4

o, . . (wmaemw)
ot qfor anf : waq § wAT 39
g Ar . . . (eugav)

s FcBoWAR: HIH AAT E 1 30
¥ UF 0¥ AR qar g 1 diE anl
S ET atd ¥ OF UFe UFe To T
IO W AAT E | 95 W & 40 ®Y
ar Afsg o gz w@rEAr av gger
ard @ famar #1055 F9d § 1
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uAe Wo TrHTOE &1 WE T w4
295 % waa ¥ faqd & v Awg
Fr wer Zv wf Af, W T 294
Y gw &q § F 199 FeURew
&1 199 ¥ & 55 warwrfam |
Fr§ W1 agdl Fr® w1 FwAl
95 § 55 wEwmT aar am f®

foad &< . . . (s°gam)

SHRI  B. SATYANARAYANA
REDDY  (Andhra  Pradesh): 162
members were present today.

SHRI V. GOPALSAMY: You were
already manhandled by them. Please
don't speak.

st Ko o W :  STEWfd
WElRW, 55 WIA ¥ dATT 144
q9q § 294 F ®WEw W | AR

Zwg qrif &t wegre A, qredw
sAar  qrdf Ay T 4t

¥ fao ar g &t swe e
@A T wEY WA wE wL quEa |
weqs wgwa, faegw am wfege
& Fprame aEt &1 avee i afewd
feeqz g€ | TEET W1 w99
aaT 15 W %1 qE A A9
F1 qAg T X fzor \ A & 9@
9 @ FT wwA off I % fowr f
q“l’!_‘ﬁ‘gﬂ’ﬁ'l{ﬂ'ut[ﬂ'ol{ulqzm
F oA E L AG 9 AN & AW
i UE WE A ww 10 W A
gtz T g § W wgx € %
T § FH 35 GHo UHo Uo @l
9ET g\ A aues wgd 2 fw S
& aé 16 arfta & W oWl |
aiffaw w7 % &g wr @wa & 7
oY 5z ¥ wgr fr ogw @@ 12 as
HOH | WO W F UWo UHe Wo
1 OAHT OWET | WO
% 12 AW A & Y
w9t &Y difer

Andhra Pradesh

a3y
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qumo@oﬂﬁﬂﬁﬁﬂﬁ?il
afFT ot g% geere w1 wraw e
a1 az fasdr wiwe deaatw g AT
2 ¥ifF ag afe z3&% o qwif@
grar a1 T WrE A1 @@, /@’
T TA 97 UGWNAT & ATz 43
T A W AT a9 @ WA
WA 4 dfFq gabg F1 a3\ F F
fatrar 7= feelt ww & wwwrfa w0
ATATAST AT T2T FT W & FaL
T GATATATAC @ FEAT AIEA g,
A % fAT 9T Tw 9wIT &7 ATH
GaraT WrEA F (ewmavw) wH o OWTAI
arfga Ta@pt §1 T % T TE
®3T a1d ¥% FT. TG AdAaarAl
FTH dvE HORIT F 397 (emE-
am) .

ot @Yo AEMIATCO TEE . ATATT
# WFC GOW FL | AGF AR TAE
gaaq agt & 1 (emaarA)

=t Wo ®o o : gy MiFeEe
& FTC A WL wmd § o g
mzgg #1 # ww owg, @nr feaar
FiafaZr AqT2om & AT F oAvq 2
AT WA F | I AT FOARA
I E WAl AT TR aEm W
& aawfgs Far F 44 7 AT
fac  Z% fam wdf A 77 aE
@ 435 ) % wE TdwAa 43
g ¥ ) adife wewld wAAl 9@ al
13 ¥ B GIEE | 793 TAar TEf F
g0 &% w1 W agr 43T Fd 9
... ()

ot Iemamfa @ 7T w9 AwRA
&0 | FT ZAA AT AT WA AT
faos a9z =ew

[21 AUG. 1984 ]
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o Wo Mo WA : 770 W9H Figaq
2 & gamy amR fme o

ot gwmarafa : w9 gl oai
T E? R aE

Moo o W : WY TAF Ui |
T qR T I GF £ | IR W
¥ 3w 15 faae @ wwm Wi
=ifgh \ & At = H w30 90, wiow
TH g3 %1 HAT UF OF & i
st 1 freaw % F fac
AR fwwr 1 95 W9 F oAgy a3t
g frar g At it ga w40 g
@ifgd 1w v e o

At gyaafa - 4% gws ad
fam 2

st Wo o WA @ WITT 7T AT
uHrs fHar 7

ot Ivawafa : W7 g9 R )
A § dad 1§79 ows @ faa
gl

HY Ho o WA : R nAT f
faedt ot @l & waedi wwy o7
agl fersma w@f gar wifgm

st Seganafa : 91 fegwa o
WU W Ala w7 A adr wesr
ara o1 .. . (swmemw)

oY So Wo W : W AT # fE
fadmt @ * WAl 7 90 Twwe
w08 ¥ e gzar aw g
Al AT T I F omet
uF & AW oA g faaF  wee
T FZA3E HEE £ 1§ wrasr
aFIAY WA § FE | AT A
ol F TAvdl § AqURaw ¥ o1
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[ﬁ" ﬁo &o *W]
THe Tio TIHITNE w1 gara frar fa
EACTE AN C e TR C AR (S S
aerafs § omHET 0 w0

oft  wedt AIIIOr: gAs HIIT
ECEN

[
=

oY Ho Ho HA: Frarg ¥ 72 AT
qi1gz 7 v mzifafrrea wvs fat
TS F T oW o MFo %l TFIfH F
guar w31 31 S¥AT | FEW 06 aAl
Hiiaw 0 o 3 wfawm F AT
TRM 39 THe TFo Tilo &I U I
gl | (FrEe )

{1 &t o wEw AYCAN TET 0 fada
TaAT W HAHIAT  wTT A TAAR
qET AT (~azute)

W Ro#o WA : AN HIE &F
fad & w7 3w T oqaE aegafy &
qamA wg wwrm oagar g faegi
Fgi o~ ‘fAgraT 93T § a9 g
gAFaUIgr 1 qad wegdla oM
gdrgqe g o wiw #g v@ fw
FAq qor &A1 AT gra aeafy
T omuTr o fagmsl # q8
famia @ #1€ Grasv &/@0 gon 1 AlE
deung g wE wATaifan saw
gsemoaml § A1 uEgfy W 9%
Faq wafw #r FT awa §
firdt  wF1 wF  #Ea | @A
faara % A q1EFNF W @galE
A | OHo THe Wo F AW 4T
gegi frat &1 FC aadt a1 &7
wezifa waw 7 oaa femo ) a3 fea
T F AEH g g ¢ OF FITH-
F1%, [Wew AT A1, &4 V3T
gAd atEl FAl FIUET Jqe
A, gdl FF qaql &1 ' G0
FOGT AV, A% Ao o  UHI-
0T WS IW F1 AFIH Ho@q Wy

[RAJYA SABHA]
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qINT T FAT AMEE Fe A F

(Bmaevs) | @z AT gEA
AL ANAAN, WMAFT MAT AT
ar gy fR dvedvo mife 1 gAMI-
a6 gfdeae 57 A wf B fea .
TIHT § AT W FATAL A

A wiEfal & oqw F 0w
0o To To fam fem | .
(ZaFeE) |

it o wew Ao LI T4 T
Z. . . (=raumw)

PROF. C. LAKSHMANNA: What-
ever the hon. Member or anybody
else says, truth is truth. It cannot be
altered. (Interruptions)

oft Wo & oW : TITAIIT wITET,
77 Aart #1 oo 2w oar i
agi qv femd ¥ gva qma A1
faaar @ & f& amm o"qo oo Mo
a@l & 1 A7 wRwdr fer & feadn
ar A1 g anq {2 § 43 Fad At
mAT 5 w3, g% & qa # W@l
a1 TAH AT . . (saqaw)

ot dto wewATTEM TE A
OXeTH o To FHIT HIF 2
(eaaaT)

WY Wo ®o WA . AT AT WITH
frdza fam a0 5 33 9%17 & #ioq
TH AN T AT NIFNT 9T g F
T fagra &1 A1 qAF ITAr B
FAH SEC ;W & faq wA  aa
fag s

ot geawmafa @ aga e
amd @ §

St Xo Mo WA : AT TA Kl HWIT
g a1 wwr wivq fgar & o4 ain
v g & wd  wad alaw &
afas awa faq sng

Andhra Pradesh
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ot gegwfa : waRt whw &
yia® wwg gl § ) wA w19 GHia
FlwT |

ot Wo Bo W : AWA, ¥ wH
FIA # A wTAT WEgal § 1 wwl
T F owies H sy 9S4 &
q1T AT FHT 7 ST FIW F A0
TN FIA AIEA T ATITHI AT T
arq w41 fFar 7 oga® Tw w1 Wl
T gua o917 frar ) gud w1 wRT
w1 gar 62 7Y fgmr | gm0 WA
TAN HT IF AZT F owewT A OFI
iy wfi fer oo fmET ¥
ZigT o fgwr |, ouw feT &
ferr a1 & 1 A% FIF FTAN
gm W A gv fe@ gw oo
ERGURICATE T ce o CRE cAl P 1
e faz wam AFr A9 AT ag
qETT AT S qrag 3 AW A GO AG
afew 77 fawg # zfaga 4 gx &
fara <gar | (zaeema )

SHRI DIPEN GHOSH: Your party
supported him at that time. Mrs.
Gandhi supported him.

ot o o FT : 72 TIIT G4 T
7 aig ey wifsargz & gave
TAI FFT { qW g0 FAT | uTH
Tz0 T fag g7 «wi w1 6w &
7T A7 T30 § | FAVHICGH Far
T XA, TAF0 A5TT qfFy | Fing
¥ @™ ¥ 7 fme AT IMw #v
faam &7 =3 & 1+ ) 7101 F1 faure
wAAT KT AW wTA AlA qE
FAFT GTEF W7 qre Fo Too & N
qIA AT F J1F 9¢ HIHwG 5
iy @ w2 gEIT I oan
wrearar ¥ fafzsqr & graw 9w wf
1A wA w5 TrafEE § g
TETE T W iwar gur & fv e
IFIT H 2047 F 3w fqAe F AW
AT AN F WM I 2 AT AWIT

[21 AUG. 1984]
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# W WU HE ¥ 3¢ gz wh0
T g .

st gumamfa : Zfan, wigEr 20

™oL o#E oy ogw'a

Y
73
- o

8 Ro Bo WA TTAATT T %7

dedm w1d fawer ® wisw war
(it woq wva @) ST A
sam) Al Z=0 0

st gumamfa : a8 A% T
T | ZiEg T8 % .. . (wamu,
Mr. D. P. Roy.Mr. D. P. Roy..
Mr. D. P. Roy, will you hear me?
Mr. Roy, go to your seat, please.

SHRI DEBA PRASAD ROY:
Members are.. .(Interruptions)...

MR. DEPUTY CHAIRMAN: I
know, tempers are running very high.

SHRI J. K. JAIN: The Parlia-
mentary Affairs Minister has already
made a request to you.

ot gumwwfa : faliwer wza
T g 3w g f& afem o o
T AR F AfF TET W7 dEn 2F
g waw zizw wifEw 0 @igw F fear
CILEE T 6
%1 iu o i’ﬂ: 7T qTqE fRaga
2 fr foeq oo o @ AW
wad g1 Gedl &1 gmTr aid | AT%
& awa 2w | L (smaemmm) |
I request you to please allow me.
You have already wasted so much
time on the debate on a political

party here. It is not anyway on the
Governor's role (Interruptions).

MR. DEPUTY CHAIRMAN: Mr.
Gurupadaswamy now... (Interrup-
tions) Sorry, .there i no time.

SHRI J. K. JAIN: I would re-
quest you.
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SHRI DEBA PRASAD ROY: Why
don't you allow hirn?

MR. DEPUTY CHAIRMAN: Please
take your seat. Mr. Jain, I am sor-
ry, I have three more names from
your party. May [ announce their
names

SHRI J. K. JAIN: Arid how many
from other side

MR. DEPUTY CHAIRMAN: Mr.
PN. Sukul, Mr. Chandrasekhar Red-
dy and Mr. P. K. Bansal. If every
Members wants to speak for one hour
or half an hour, how will I find time

SHRI J. K. JAIN: Please tell us
how' much time they get.

st sqawrafa @ &fET, wro AnT
¥ AT A= F TIATEMED ([, TEA
gag @ar, § ¥ g . (swagw)
Fagar =13 mrq a9, 75 Far gy
agraxar ¢7 . (wagm).

I} ®FT AF T 2 H/IG SAH| AT
Ziferm '

+ft geawrafa : wITT ST AR
z fat & ;T =127 & g 92 A@A
faar srm (Sqmww) . |

SHRI J. K. JAIN: At least seven
minutes without any interruption.

MR. DEPUTY CHAIRMAN: You
take two minues.

SHRI J. K. JAIN: No, Sir.

MR. DEPUTY CHAIRMAN: Then
sit down.. .(Interruptions) . . . Two
minutes more.

SHRI' J. K. JAIN: In two minutes
1 can't finish.

MR. DEPUTY CHAIRMAN: Then
sit down.

SHRI J. K. JAIN: I must make
my submission here, please. 1 request
you, Sir.

[ RAJYA SABHA ]
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o gaaemafa @ w1 20 fwwz §
T 711 ¥z % §7 WE VT A
B A8 w7 a0 |

St Wo o FA: HIT THFIAH,
(mraems) . ... @& Frw A,
(CECIC)

oy gemwata : o7 37 faeE o

FEHT WIAT ATH "W WL

ot Wo W0 wWx : Fvawnml
wEEw, § ug FEA v v@T ar fF
AW, Aqw HT AT WeIEAT ATAAT 4T,
for ose & T9 arEl & wemw
wmfgz o1, @& WO OFIOT A
syawmfs  wgEw, #3 a5
UFo Yo T(RITIA F, GTHIIT FH-
aifent Y ggara fom w917 & 26
faar  ofvaat &7, war f& #@a
Y garfvEr oY, &30 A4 U Zro
g A fedawms wuwe, w4 e
afewEt & FTv FE TAsE) W fawrary
1 ww wafawe fasarar w5
faar afma & a@0 o1 awawEr |
gewrafy wEEw, 4ET AT @Rw
g & o o ot 2 zwEr &
famfsm g€ & 1 mafEr g
grt frafum off oqo @0 yyTUIE
dagt & e fer & w1 o war
ECHEE I 1 B S
fefrz wrfege 52 &Y =
&1 | gwawafs  wErEE, & faenn
a & A A sraAr wgat § o fy A
AR F WET A AT wEw F
fair wry & ) wIwdifE ® weEe ST oW
wifar 9Z9 FEaGr £ a7 ATT-aENrT
¥ far wwar & =i ud wrew gy f
ug famd sETaAr-wEdt aw w1 oo
WA dle ITHTIF JTT TIW FT ANTHA
Hg FFET & T qEATH WL T 07
FrAy gg AT 2 fE =T & a0
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* fadt mbam w1 w7 smar & fF
ah ar gfas # aw dErE wh
fifen ameart, au TRz feow
A agl, W% §%E ¥y F
A, (cwwama)

PROF. C. LAKSHMANNA: This
an allegation. This 1is very unfor]

nate, Sir. You please do not all
such things.

qY Wo Ho WA : AT A%
¥ gig & A9 gfaat 37 =m Fz
q w7 9, THo UOFo Ui o I FIT
®T 99 WA | 4z LT AT 0 v
Y ST Adf fs 07 ZFo TR
o (wmraw) s ¥ e
gifrerr 7 fawra @y 0 ug
TR AW W[ ARG AT AT SAFT
wE afir 3§ W weify &
frerz =81 gmr s1g7 ¥ w7 wEe
LIETE S L C - o e
I HIEHT T TER HIHE W 4z
i # 07 «qEw wlE T ew T
SR FT WA AE A VAT g
g wrvw 41 5 Tw o F wew
ag ferfaz gmr 1 swawmfy W,
feedr wfefer & g7 w1 wier
FTAFT § 7 (WAOw) (TR A
g2T) swmwiefy wEeE, wiod e
T K oar fymr § oamer w g
gails A7 ToaT F@ AT #)

st geRwafa : waT mEr @
W ST WEA I K WOl F,
Wa 21T AR £ |

st Wo &o & : sy wfagsm
& 0w AN @ oAwd § AR
wrge w7t faaet @ & wreA] a
W1 SHTRT SAAET AT 6T | GHTET-
W # W o, ge Geet

[21 AUG. 1984 ]

—

S
fu-
DW

F T T AR wwv frawr fr
5 Ao Zlo W T wrar wly

Developments in 286
. Andhra Pradesh
AEFIT A9 & A1 97 g &4T,
ol FUA g owWima (sgawnA)
No, Sir, let me have my say. It
is a fact. . 1 challenge.
sray,  wofElEt & s wed
g THe Zro w1HITAT 1 faet &

gl & aw ga s 7 St AT T@
47 9%d g (dWIEE)

PROF. C. LAKSHMANNA: 1t is
indecent and arbitrary...
Y Wo &o wWA:  ITHAlE

HEEY, Udo ETo WTo 7 Fyr fwur
(=)

AN HON. MEMBER: He is not
using proper language.

SHRI JASWANT SINGH: Sir, I
am on a point of order. You quite
rightly observed earlier about parlia-
mentary and  unparliamentary. I
submit you do exercise your powers
to decide as to what is parliamentary
and what is unparliamentary.

Wt Wo Fo WA RECIGaE
ufeay depe &1 @A BF &@r
gafoe wir sAdT g 45 w0

o VA Ag &< | (@maum)

MR. DEPUTY CHAIRMAN: Let
me hear him.

SHRI JASWANT SINGH: Sir, I
can understand the bafflement of the
ruling party, and its frustration. (In-
terruptions) It is only because...

MR. DEPUTY CHAIRMAN: What
is your point of order, Be specific.

oY wwga fog : o Tw TEA
Fg1  wfdm w7 ¥ o#ar;
AT aEl & M H owEr, EEA
s 78 = | @ w5 fauw
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[ sragea T
grofass & A Tasr o from g
FEA AT 9% F (Tgmava)

MiAoRodT a4 TN
AZT & TAH FEAAIEH | (AMT)

it waga fag o gTeaafy o
wgtew, ¥ 99 & wear  (sgEn)

st gumewfa o dfsi o ww

w1 oalT FT e ¢ (swaawm)
Every time everybody is standing up.
(Interruptions) Come out. What is
the - o

T A1 Fare FL AT MG

qeq gl SO (sggEva) gAAT AT

guAagl g% ouwmw @¥Er W™ oL

(zaav)

point?

SHRI JASWANT SINGH: My
point, Sir, i; arising out of bafflement,
incomprehension of what is involved,
out of frustration, they have nothing
else to say but abuses. I restrain
myself because it is pointless to
react.

SHRI J. K. JAIN: He was giving
sermons, Mr. Ghosh, when he was
talking of irrelevant things. What
was he talking?

SHRI JASWANT SINGH: There
was reference made to antim sans-
kar. Please exercise your mind.

St gggamafy © g7 @y i gfm
gERIT W Ala wifsr o

Leave that,

ot Wo %o WA © WTA T ATA
w1 agh wfewr & g
SHRI SUSHIL CHAND MOHUN-
TA: You said that only two minutes
more would be allowed to him.
Apart from that, I am seeing for the
last ten minutes that you are trying
your level best to control the hon.
Member so that he should take only
the time allowed to him. But conti-
nuously your ruling is being flouted.

Andhra Pradesh

wy gmaWfy  dTaET oA
Far 0 g R owow wev oag #
gr s fme & Ad qarsar o
o1y @F arfeo, | (sgEerw) W
afsr | s argR wAr mdA o
Fata g & T avar mA T ATE
¥ FATT qTSM FT Tgy A AT IA.
Wed ®7 AAIFAL AET AT AE A~
AT | Twill not stop.  You go on

st o Wo@A: WA T
wqaq fag off & qrge  WwTE ArEY
T I F9T wg wE wigT wfan
&, ..

st gt ¢ s afer, =fem
dr ¥ z 41 2. .. (sAm)

ot Wo &o WA : H WT  wIoR
wfer argaT 7 fr g4 9ed & meav
FHl  “SaAa F1 g 078

¥ ANl Ag M, T A% ¥

war FAl ‘qareE’ W wedwia
TE, 1T T AEA ¥ oueaT w0 gEe”
FT gEWE T e | A wE,
wiAtfas w i gewre oo =fe &
fear, s FUTT IEFT ST9
fe #41 =g =fer 7 3T 9ET W0
WEEA &¥% Wiy AT qaw
frar 7 agi ? wifw AT snfaar
T 377 w71 5 myza oo § ware
HAT FE A g F AT FEIT A
oAt 9EAT ...

ot Jememafa : aEE TET AT
a5y 1 g1 T qew . (sagae)

I o Ho WA ¥ am ¥
@E.. .. (wEEmE)

MR. DEPUTY CHAIRMAN: Mr.
Jain will not go on record.

5t Ho Hodm: *

*Not recorded.
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SHR: M. S. GURUPADASWAMY:
Mr. Deputy  Chairman, Sir, while

dealing with Andhra political scena-
rio, let all of us, from this side of the
House or from the other side of the
House, have a correct perspective
and let us have a correct focus. Let
us understand the basic issues involv-
ed.

Sir, what are the basic issues? The
basic issues are, according to me.
two. There may be many other un-
important  issues. But mainly they
are two: One is, whether the Gover-
nor has got a right to dismiss the
N. T. Rama Rao's Government when
he still enjoyed the support of the
majority in the Assembly. Sir, the

fThe Vice-Chairman (Shrimati
Margaret Alva) in the Chair]

second issue is whether the Union
Government and particularly the
Prime Minister has anything to do
with destablising of Mr. N. T. Rama
Rao's  Government. This point has
already been mentioned by my hon.
friends. These are two basic issues
before us. Let us understand the
sequence of events which took place
since last week briefly. Sir. On the
14th  August, Mr. Bhaskara Rao who
wns the Minister in Mr. N. T. Rama
Rao's Cabinet, was dismissed. On the
15th  morning, that was the indepen-
dence day, the Cabinet of Mr. N. T.
Rama Rao met at about 7.30 am.
After a good deal of discussion then
Cabinet passed a resolution at about
830 am. requesting the Governor to
convene and emergency session of the
State Assembly so that he may seek
a vote of confidence in the House.
Let us know whether there 1is any
wrong committed by Mr. Rama Rao
in making this demand. He also
mentioned while writing a letter to
the Governor that he would like the
Assembly to be called on the 18th
ie, on Saturday. He did not want
to lose any time to prove his majority.
The point before us is  whether
the State Legislature has got the
power to decide that the Government

1044 RS—10.
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of the day enjoys the majority or
not or somebody else should have
this power. That is the basic issue.
We are having a parliamentary sys-
tem of Government. The most im-
portant  tenet of a  parliamentary
democracy is that the elected House
should have control over the Minis-
try and that Ministry is collectively
responsible to the Assembly. Thai is
the norm accepted by all demo-
cracies. No other form, no other
chamber, and no other individual has
got the power to remove the Govern-
ment. Only the legislature has got
the power to decide the fate of the
Ministry. Here the Chief Mi-
Mr. Rama Rao makes a request to
the Governor to summon the House
so that he may be given an oppor-
tunity to test his majority, and the
Governor, instead of acting on the
advice of the Chief Minister refuses.
He has no such discretion. Instead of
conceding the demand he takes into
cognizance of the claim of a dissi-
dent Mr. Bhaskara Rao that he en-
joys the majority. Let wus concede
that he enjoys the majority. If he
enjoys the majority, the natural
course, the only course, the legiti-
mate course is that the Governor
should convene the Assembly, Shri
Bhaskara Rao then might move a no-
confidence motion against Mr. N. T.
Rama Rao and throw him out. But
he did not want that way. He sub-
mits a bogus list of MLAs—supported

by our overzealous, overenthusiastic
and eager friends of the Congress
party—and requested the Governor

that he should be asked to form the
Government, and Mr. N. T. Rama
Rao should be dismissed. In the
meantime, Mr. N. T. Rama Rao and
153 MLAs went to the Raj Bhavan
and  requested the  Governor  and
told him that they were prepared to
parade  their ~members, the MLAs
who support Mr. N. T. Rama Rao.
In all, there were 158.

AN HON. MEMBER: No, only 120.

SHRIM. S. GURUPADASWAMY:
I do not dispute anything at all. I
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do not go into that number at all.
But why do I say 158? My friends
should understand this. 1 say 158
because 158 people who went with
Mr. Rama Rao were arrested by the
police. This is on record. (Interrup-
tions) My friend, Mr. Babul Reddy
was present there. He corrects me
saying that there were 163 MLAs out
of whom 158 were arrested. Their
names are on police record. They
were taken to the police station and
their names have been entered there.
The names of 158 people are entered
in the police record. It can be veri-

fied. Then, my friend, Mr. Upendra,
goes to the Governor and requests
him that the list may be verified.

And he says, if the Governor has got
any doubt about any MLA  being
under  coercion, or intimidation re-
sorted on behalf of Mr. N. T. Rama
Rao, "You call the Legislature

Secretary and before him let there
be an identification  parade".  Like
the beauty parade we are having

parades now in the political field
also. We have reduced politics to a
beauty parade. Anyway, Shri
Upendra says he is prepared to
parade them before the Governor and
he can satisfy himself in any man-
ner he likes. The Governor does
not yield, he does not concede. On
the contrary, he is so anxious to
make Mr. Bhaskara Rao the Chief
Minister. He  wants to  have the
swearing-in  ceremony and install a
minority Government.

AN HON. MEMBER: What about
Karnataka?
SHRI M. S. GURUPADASWAMY:

I will come to Karnataka. You top-
ple Karnataka Government and then
I  will talk about Karnataka. And

you can't topple it also. By the
time you topple Karnataka Govern-
ment you would have been toppled
at the Centre itself. Mrs. Gandhi

will go away. (Interruptions)  Let
us take it as a joke. Why are you
quarrelling with me, 1 take it as
humour. I don't take it seriously.
Shri Rama Rao was not given the

before the Governor. On the

Bhaskara ~ Rao  was  ap-
pointed as the Chief Minister and
the swearing-in ceremony took place
in Raj Bhavan. And before that,
Rama Rao and 158 MLAs were ar-
rested. Let us mnot forget that Rama
Rao happened to be the Chief Minis-
ter still. I think it is the first time
in any country of the world or at
least it is the first time in the his-
tory of thig country that a Chief

MLAs
contrary,

Minister was arrested by the
Governor... i

SHRI T. CHANDRASEKHAR
REDDY (Andhra Pradesh): He was
not arrested.

SHRI M. S. GURUPADASWAMY:
All right, T respect Mr. Reddy; he

was taken to the police station. To
satisfy you I say NTR was asked to
sit in the van and he was taken to
the police station. He was then the
Chief Minister of Andhra Pradesh.

(Interruptions) 1 know you are very

amotionally lexer’isedG. (Interrup-
tions)
THE VICE-CHAIRMAN (SHRI-

MATI MARGARET ALVA): He has

the facts with him. Don't interrupt
hirn. He is getting confused.
SHRI M. S. GURUPADASWAMY:

1 am not getting confused.

He was taken in the van to the
police station when he was the Chief

Minister. Was this not unheard of
and unprecedented? Never did such
a thing happen before anywhere.
And the Governor of Andhra Pra-

desh has set a new precedent in ar-
resting his own Chief  Minister.
Only in a military coup could such a
*thing happen. We have seen Presi-
dents, Prime Ministers, Ministers,
being arrested but only by a military
coup. And 1 don't think this was a
military coup. But he has been ar-
rested. Then, the Governor  gives
one months time for the Legislature
to meet. Under what logic does he
deny the immediate summoning of
the session within fortyeight hours?
Rama Rao wanted only two days to
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prove his strength. But Rama Rao
was not given that opportunity to
prove his strength whereas Bhaskara

Rao was given one full month. Why?
Is it for purchasing the MLAs? Is
it for intimdating them?  (Interrup-
tions) | am only raising the question.
You can answer it late. You have
got a lot of opportunity to reply. Is
it for putting undue pressure on the
MLAs to come aver to the other side,
But they really did all that. Police
officials were sent to the meeting
place where Rama Rao was present
on the ground that some MLAs have
been  kidnapped, @ have  been  kept
under pressure. But all the MLAs
say they are not there under pres-
sure; they are there under their own
volition.  Afterwards  eighteen =~ MLAs
were taken to the police station when
they were about to go to Delhi, on
the ground that these MLAs have
been forced to go to Delhi by NTR's
men. These 18 MLAs make a state-
ment in the police station—they are
going on their own, they are with
NTR. Bhaskar Rao's Government
put obstacle. They wused all intimida-
tory tactics. I do not want to "go into
the question of purchasing MLAs be-
cause you know it much better; I
have no  knowledge. (Interruptions)
I welcome the interruption coining
from my fair lady. I am very hap-
py- Occasionally interruptions by
fair ladies should be welcomed by
all of wus. Madam, all the obstacles,
all th(! difficulties, all the pressures,
are brought on MLAs, to prevent
them from going to Delhi. Trains
were ! tinning late. Shameful. The
fast express train running between
Hyderfibad and Delhi was stopped at
every station. The MLAs had to face
lot of harassment on their way. They

had no water. Nobody cared for
their food. Lot of inconvenience was

caused to them.

SHRI M. S. RAMACHANDRAN
(Tamil Nadu): People were remove-
ing the fish-plates and, therefore, the
trains had to run cautiously to avoid
accidents.
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SHRI M. S. GURUPADASWAMY:

Mrs. Gandhi has removed the fish-
plates of the entire democracy.

The MLAs came to Delhi facing all
the  difficulties. Mr. Advani  has
give, their number. I have got the
list of their names. Mr. Upendra
said now to the Prime Minister that
he is prepared to take to her or all
MLAs who have come here for veri-
fication. But she is not prepared to
meet them.

AN HONBLE MEMBER: Because
if is a show.

SHRI M. S. GURUPADASWAMY:
What is Mrs. Gandhi doing? Is it
not show? It is a drama. Mrs.
Gandhi has no answer for that. She
is not prepared to see the MLAs and
verify the claims whether they are
really MLAr or bogus MLAs. All of
you can verify that.

SHRI M. S. RAMACHANDRAN:
You want the strength to be tested
on the floor of the Assembly.

AN HONBLE MEMBER: It is not
her business to verify.

SHRI M. S. GURUPADASWAMY:
It is not the Prime Minister's busi-

ness. Her business 1is to engineer
sabotage, to  destabilise = Government
and to topple non-Congress Govern-
ments. Her business is to engineer

coup d/etat againslt non-Congress
Governments. That is her business.

THE ' VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Your
time is up. Do not be interrupted.

SHRI M. S. GURUPADASWAMY:
I must get all my time. They have
been interrupting me. You ask your
members to be silent.

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): When I
sit here, I have no 'my people' on
either side.

SHRI M. S. GURUPADASWAMY:
1 do not want to be partisan. If my
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friends charge me that I am partisan
in my approach, may I remind them
that almost all the papers in India,
90 per cent of the press, almost all
the major papers have condemned
the action of the Governor? 1 will
read from two or three respectable
papers, and tell you what they have
written about this episode. 1 think
everybody agrees that The Hindu is
a very respectable paper. The Hindu
in its editorial on the 17th says:

"There cannot be the slightest
doubt that the dramatically engi-
neered  dismissal of the  Telugu
Desam Government in Andhra Pra-
desh has dealt a severe blow to

democratic ~ practices and  institu-
tions."

It says further:

"If the political situation  be-

comes even murkier, it is the
Centre and those who have gone
along with it in this political des-
tabilisation game Which will bear
the responsibility."

The Times of India in its editorial
on the 18th has observed that:

"The Governor has violated every
Constitutional and political norms."
It goes on to say:

"As far as we can recall, no
Governor  since  Independence  has
ever behaved in so disgraceful a
manner."

It further says:

"Developments in  Andhra  Pra-
desh have settled the issue that a
Chief  Minister's majority or the
lack of it must be tested on the
floor of th, House. Mr. Ram Lal's
conduct has left no room for doubt
that we can no longer depend on the
Governors to discharge this respon-
sibility."

—
-

finally says:

"We endorse the unanimous Op-
position demand for the Andhra
Governor's dismissal."

has said in its editorial on the 19th

SHRI KAMALENDU BHATTA-

CHARJEE (Assam): What do you
say?
SHRI M. S. GURUPADASWAMY:

Please hear me. I know it is very
inconvenient to you. The editorial in
"The Statesman" of the 19th August
says as follows:

"Mr. Rama Rao's Ministry did
not collapse and would still have
been in office but for the Governor's
disgraceful =~ machinations. Nor can
anyone in Delhi deny, with the
climax that has been created under
Mrs.  Gandhi's  benignity, that no
State  Governor dares to take a
single step without being certain
of the Prime Minister's approval."

SHRI SYED SIBTEY RAZI: Madam
Vice-Chairman, I am on a point of
order. It is the convention of the
House that certain clippings from the
newspapers could be referred to and
could be quoted. But if the Member
writes down something from the edi-
torials of newspapers and then reads
them out here according to his own
convenience, I think it is objection-
able and it is not the convention of
the House. The original clippings
could be referred to here. But keep-
ing a copy of such clippings, written
in hand or typed, is not. permitted
and this should not be allowed be-
cause there is this apprehension that
some motivated word could be wused
by the Member and, therefore, only
the original should be allowed to be
quoted here. This 1, my point of
order.

SHRI M. S. GURUPADASWAMY:
Madam, my friend, Mr. Advani, refer-
red to the Constitutional position.
May 1 invite the attention of the
House to article 164? Article 164 deals
with  two things: Collective responsi-
bility of the Government and its ac-
countability to the legislature and of
Governor's power of discretion. Both
are there in the same article. As 1|
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said earlier, the Governor's discretion
cannot override the power of the
Legislature. That is not the intention

of the Constitution-makers. If that
is so, Mrs. Gandhi could be dismissed
by Rashtrapati tomorrow in spite of
the fact that she enjoys the majority
here. She enjoys the majority in
Parliament and yet, on the same
ground, Mrs. Gandhi can be removed.

My friends opposite quoted  the
example of the Janata Government.
They referred to Mr. Charan Singh.

What happened at that time? Mr.

Morarji Desai tendered his resigna-
tion.  (Interruptions).
SHRI T. THANGABALU (Tamil

Nadu): They lost the
terruptions).

majority.  (In-

THE VICE-CHAIRMAN (SHRI-
MATI  MARGARET ALVA): Mr.
Gurupadaswamy, do not answer these

interruptions. It is going to be more
than half-an-hour. You finish soon.

SHRI M. S. GURUPADASWAMY:
I am finishing. Fifteen minutes they
have taken by interrupting me.

SHRI LAL K. ADVANI: Irrelevant
interruptions.
SHRI M. S. GURUPADASWAMY:

They have taken my time. How am
1 responsible?

Now, what happened
Janata  period? Let us
that. (Interruptions). Mr.
Desai tendered his resignation...

during  the
understand
Morarji

SHRI T. THANGABALU: They lost
the majority. (Interruptions).

SHRI JAGESH DESAI: He lost his
majority. (Interruptions).

SHRI M. S. GURUPADASWAMY:

and Mr. Charan Singh was asked
to form the Government by the then
Rashtrapati. Mr. Charan Singh did
not enjoy the majority in the House.
It is not true that Mr. Morarji Desai
was dismissed by Rashtrapati. And
Mr. Charan Singh was supported by
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Cong. (I) at that time. Of course,
Mrs. Gandhi pulled the carpet under
his feet and he had to go. That is a
different story. But at that time Mr.
Morarji Desai tendered his resigna-
tion. He was not dismissed as Mr.
Rdma Rao has been removed. (Inter-
ruptions). Now,...

SHRIMATI USHA  MALHOTRA: It
iy not correct that NTfi wa, removed.

He was requested to resign. He
should not ha”e hesitated. (Interrup-
»)  They were in the minority. A

request wa, made to him to resign,
because the Governor was convinced
that he had lost Lhe majority. That
is why a notice was given to...(In-
1 ruptions)

SHRI M. S. GURUPADASWAMY:
At that time there case was hied in
the Delhi High Court, Th, Delhi
High Court in its judgment observed

very pointedly that the majority or
the minority of the Government has
got to be tested or proved on the
floor of the House. I have a whole
seriecs of documents here with me.
But because I hav, no time I will
just refer to the book. I would like
my friends on the Opposite to read
that book. It is not my book. Ma-
dam, it is by Dr. J. R. Siwach of the
Kurukshetra ~ University. It is  entitl-
ed "Politics of President's Rule in

India". There he has given a list,
from the very beginning up to the
present time, and states that wherever
there were non-Congress Govern-
ments, the Centre has always toppled
them. That was... (I?; ter nipt ions).

record. You should go
book because I have no

It is on
through the

time... (Interruptions) I am  just
concluding, Madam. 1 do not blame
Ramlal. My friend, Mr. Advani,

blamed him. I do mnot blam, him.
After all, he is a small fry as my
friend said. He is a stooge. He is
an instrument. He 1ig wused by Mrs.
Gandhi.

SHRIMATI USHA MALHOTRA:
Absolutely baseless.
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SHRI M. S. GURUPADASWAMY:
I blame Mrs. Gandhi. But for Mrs.
Gandhi, this development would not
have happened at all. (Interrup-
tions). The conspiracy was hatched
in South Block here. It i Mrs.
Gandhi who was responsible. (In-
terruptions) 1 charge Mrs. Gandhi.
She has destroyed democracy i, this
country. I charge her that She has
tried to bring in dictatorship in this
country. I charge her of destroying
all democratic normg and parliamen-
tary system of government. I charge
her... (Interruptions) Therefore, Ma-
darn, it i; not the Governor I blame.
H. will be dismissed, I know. He
has got to be dismissed. (Interrup-
tions) He is a disgrace... (Interrup-
tions) I say that let NTR be...(In-
terruptions).

SHRIMATI USHA MALHOTRA:
On the one hand, he says he is a
stooge. On the other hand, he says
that he should be dismissed. He does
not know what he in saying.

SHRI M. S. GURUPADASWAMY:
I say that Mr. N. T. Rama R,, has
got to be made the Chief Minister
again because h, enjoys the majority
even today. Mr. Rsra Lal has got to
be dismissed and even tried in a court
of law for his criminal action. In the
end, may I say: Ist Mrs. Gandhi think
over it not to repeat sach misdeeds in
future.

(Interruptions)

SHRI P. N. SUKUL: Madam Vice-
Chairman, 1 am thankful t-j you for
giving me this opportunity to parti-
cipate in this rather interesting de-
bate. It iy no doubt interesting be-
cause despite the entire hue and cry
raised by our friends from the op-
position, it i ultimately going to
prove to be a meaningles; debate. My
friend, Mr. Advani, was good enough
to point out in his speech at the very
outset that under the Constitution we
have no right to examine th, conduct
of the Governor. And the entire is-
sue relates to that only. Mr. Guru-
padaswamy just now referred io Arti-
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cle 164 and h, entirely and most con-
veniently forgot about Article 103(2).
It was an emergent situation. Don't
forget that it was not a Coalition
Government. It was a one-party
Government and that one-party majo-
rity Government turned into a mino-
rity Government because Mr. N. T.
Rama Rao himself agreed that at least
63 persong were with Mr. Bhaskar
Rao, if not 95 or 99.

SHRI PARVATHANENI
DRA: That i wrong.

UPEN-

SHRI P. N. SUKUL: I would never
disturb anyone in hiy speech. I was
hearing yery patiently. What T was
saying is that it was a one-party Gov.
ernment having a total strength of
199 members. Even if 65 persons go
out of that party, then that party is
reduced to a minority party. Even
according to that calculation, it was
reduced to a minority. Ay Mr. Guru-
padaswamy said, the basic issue is
whether the party of Mr. N. T. Rama
Rao was in majority or not at the
time of dismissal. = Now, I would like
to ask: who is going to prove it and
who iy going t, corns tc a conclusion?
Under the Constitution, ic is only the
Governor who is competent, when
there is a controversy and when the
House is not in session, and who can
exercise his discretion and come to a
conclusion about the majority. That
is exactly what the Governor has
done in this particular case. When
Mr. Bhaskar Rao went to him on the
15th with a list of 91 members, what
did the Governor do? H. again call-
ed him the next day. Mr. Upendra
also went to him at about 10.00 P.M.
on the 15th along with , few party
members and the Governor asked him
to come again at 12.30 the next day.
Mr. Bhaskar Rao was called at 11.30
and Mr. Upendra was called at 12.30
Mr. Bhaskar Rao went to him at 11.30
and Mr. Upendra never went at 12.30
or even afterwards. = What was left to
the Governor? How could h, decide
it? When he aw the list of Mr.
Bhaskar Rao and when h, saw the
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support of 57 Congress legislators, «
Independents ana 5 Muslim Majlis
people, he was satisfied that there wa;
a prima Jacie case tor Mr. Bhaskar
Rao being swor, Jn as the Chief Mi-
nister. That is exactly what the
Governor did. After losing the con-
fidence of hi; own partymen and after
losing the Government, why wa, this
crisis precipitated? It was not done
because of the Congress Party. This
crisis was precipitated because of the
inherent contradictions m the Telugu
Desam party, N. T. Rama Rao was
time and again being called an auto-
crat, a dictator within the party and
that is exactly the reason why his
Government fell, why his party was
divided, why that vertical split took
place. And when, his party was re-
duced to a minority and v. hen ne
could not just muster up the requisite
number of MLAg and take them to
the Governor, what happened, ulti-
mately wnen the new Chief Minister
wa, going to be sworn in. At that
time Mr. N. T. Rama Rao went there
along with his people in order to
disturb the proceedings. In fact, he
wanted to stop the Governor from
administering the oath. Does this
behave a man who enjoys majority?
Had he enjoyed the majority support
in the House, he would not have be-
haved in such an irresponsible man-
ner and he would have seen to it that
when the House met, he could have
proved his majority iz the House.
After all, the House was meeting
within a few days. The heavens were
not going to fall. But he could not
contain himself. Mr. Gurupadaswamy
was just now talking of intimidatory
actions. The devil quoting the scrip-
tures, I must say. Th. entire list of
intimidatory actions is there against
so many. :I, today's paper it has
been said that two MLAs were haras-
sed by this party and I must tell you
for your information that the resi-
dence of Ratna Bose, TDP MLA was
attacked by th, Telugu Desam fac-
dence of Shri P. Malikarjun Rao,
tion belonging to the NTR. The resi-
TDP MLA, Krishna District, was at-
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tacked by the faction of NTR. The
residence of N. Rajkumari TDP
MLA. Guntur District was attacked
by the NTR faction. Similarly, the
residence of C. H. Ranga Rao of Eluru
wa, attacked by the NTR faction.
Just like that there are 19 persons
who were attacked only because they
supported Bhaskara Rag and they
did not support NTR. This is demo-
cracy. Thig is your respect for tradi-
tions. You are talking of sO many
big thing. I can very well under-
stand if the party of Mr. Advani is
ther, to support him. But I simply
fail to Understand how the people be-
longing t, the CPM and CPI are sup-
porting him. How they are support-
ing an autocrat? You do not know
that in the Ramakrishna Studios
there four Americans are ther, who
are taking photos and the very next
day these photos are flashed from
America. (Interruptions).

SHRI INDRADEEP SINHA (Bihar)
Who hag allowed th, American; in
India, the Government of India or the
Government of Andhra Pradesh?

SHRI P. N. SUKUL: NTR wanted
to organise mandal? out oi villages,
so many mandals. Our Congress
party was opposed to that reorgani-
sation.

SHRI INDRADEEP SINHA: Why
didn't your party... (Interruptions).

SHRI P. N. SUKUL: Don't disturb
me. If you want to explain, you can
do it afterwards. You give a reply
to whatever I say. Why should you
get up every now and then? (Inter-
ruptions) .

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Mr.
Sinha, your speaker is going to reply.
He ha, got a chance.
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SHRI P. N. SUKUL: Madam, 1 was
referring to his idea of reorganising
villages into mandals. Our Congress
party was opposed to that scheme of
Mandals and the American Consul
General in Madras came to our leader
of the Congress Party in Legislative
Council, Mr. Rosaiah, he came up with
a list of 1200 mandals, and said to Mr.
Rosaiah, why are you opposed to it,
il' you-have any changes to suggest,
I will see that those changes are made
final. This was the arrangement bet-
ween NTR and his party and the
Americans. 1 do not understand how
friends of the CPI and the CPM can

de with the Telugu Desam party.
(Interruptions).

SHRI INDRADEEP SINHA: 1 ask
him why did his Government not
prosecute NTR on this charge? If
you have got the courage, please do
1t.

SHRI P. N. SUKUL: Madam, my
time is being taken like that. So, in
t,p;te uf this minority that he is hav-
ing inside the legislature, he has come
to Delhi to parade his partymen on
the streets of Delhi and take them
to Rashtrapati. What for? Two days
he has allotted for pressmen for press

briefing, just to have the show, the
grand gala opening in Delhi; two
days for the press! And this is, in

fact, going to be an international show

because tomorrow you will see flashes
from other countries. That is his only
idea of bringing the MLAs to Delhi;
otherwise, everybody knows, under
the Constitution, President cannot do
anything. President cannot even
identify the members, he cannot de-
tect what forgery you have commit-

ted, if you do it
a  matter, as

That is why, it is
I said, this entire dis-
cussion is going to be a meaningless
ana futile exercise because it is not
going to affect the complexion of the
case. The Governor's decision, his
judgment, his discretion that he has
used, stands and nobody can question
that discretion of the Governor.
Under Article 163(2); it says:
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"If any question arises whether

any matter is or is not a matter as
respects which the Governor is by
or under this Constitution requir-
ed to act in his discretion, the de-
cision of the Governor in his dis-
cretion shall be final, and the vali-
dity of anything done by the Gov-
ernor shall not be called in question
on the gi-ound that he ought or
ought not to have acted in his dis-
cretion."

Therefore, the' decision of the
Governor has put tlie final seal on the
matter. Nov/, the new Chief Minister
has also said that the legislature is
going to be convened very shortly,
and it is going to meet and your res-
pective  strength can be shown and
proved on the floor ef the House, and
so long as you are not able to do that,
I would request my friends of the
Telugudesam faction, led by Mr. N. T.
Rama Rao, that they should not mis-
behave, that they should not go un-
ruly, that thoy should not allow \rhat
is being done in Rayalaseema district
and elsewhere. Places are being
looted, buses are being burnt. What
happened in Hyderabad? There was
some mechanical defect and there was
a scare of bomb, and that is why the
plane was delayed, and the partymen
of N. T. Rama Rao tried to damage
the aircraft. You damage the aircraft
first and then complain why it was
late. What happened at Palam? How
did you try to break the window-
panes and how you wanted to stop
all the passengers? 1 only advise my
Telugu Desam friends to have a little
of heart-searching. Why did this
vertical split take place and why 95
persons fell out? Mrs. Gandhi is not
to be blamed for that. You can say
Andhra  Pradesh Congress  extended
support to  the new Chief Minister.
It did because it did not agree with
the policies and programmes of Mr.
N. T. Rama Rao. It is a debatable
point and in democracy, our party is
competent to extend its support to
anyone it finds fittest for the job.

And, Madam, what is the position
today? The position as on today is,
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there are 95 Telugu Desam MLAs be-
longing to Mr,  Bhaskara Rao, 57
Congress-I, 5 Muslim Majlis, 8 Inde-
pendents and 2 others. It means, Mr.
Bhaskara Rao has a total strength of
167 members, and that is going to be
proved on the floor of the Ilegislature

also. Having be. nreduccd to mino-
rity, you were talking that he ad-
vised the Governor to convene the

House and that the Governor did not
do so, and that the Governor did not
head the recommendation of the
Chief Minister, the outgoing Chief
Minister. But, you forget the point
that he had not resigned. Without
resigning, he had no cheeks to re-
commend that this should be done or
that should not be done, Only when
the Chief Minister resigns  that his
recommendation is taken into  consi-
deration as to what should be done.
But he had not resigned. He had to
be dismissed, and if you say that you

demanded convening of the House,
you  know that the House is shortly
going to be convened. That is all,
Madam, that I have to say.
5.00 P.M. So. once again I will only say
that the Governor has used

his own discretion, his own judgment
and now our friends on the opposition
should not unnecessarily try to be un-
democratic, unruly and should not in-
dulge in mobocracy and other things.
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SHRI T. CHANDRASEKHAR RED-
DY: Madam Vice-Chairman, after
Mr. Bhaskara Rao had sent his resig-
nation....  (Interruptions)  After Mr.

Bhaskara Rao had sent his resigna-
tion with three of his colleagues to

I* the Governor, in the meantime, the

then Chief Minister, Mr. Rama Rao,
had sent a recommendation to the
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Governor to  dismiss Mr. Bhaskara
Rao. Alter thi; dismissal, there wa,s
a vertical split in the party and there

were 91 MLAs who had gone to Mr.
Bhaskara Rao and three more joined.
and he had taken the list of i91

Governor and  the
Governor after calculating found that
when there were 199 MLAs there,
91 plus 3 had gone over to his side
Mr. Rama Rao's was a minority
government; and when the minority
is there, he cannot continue in the
Ministry as  the  Chief  Minister.
Minister.  (Interruptions)

people to  th,

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): There
are some newspapermen who are not
with him. So do not worry. Listen.

SHRlI V. GOPALSWAMY: It is his
maiden speech So 1 do not want to
interrupt.

SHRI T. CHANDRASEKHAR RED-
DY: As 1 sait earlier, even some °f
the Ministers who were with Mr.
Rama Rao got frustrated because
they were treated as his bonded
labourers. (Interruptions)  Earlier  in

my Calling Attention motion 1 had
said that Mr. Rama Rao had not dele-
gated powers to have Cabinet meet-
ings or to take any on-the-spot deci-
sions and there was no government.
The Ministers and the MLAs got
frustrated and he became a dictato-
rial Chief Minister.

SHRI INDRADEEP SINHA: Is that
a ground for dismissal?

THE VICE-CHAIRMAN SHRI-
MATI MARGARET ALVA): Please
do not interrupt. You can brief your

party; you brief your speakers.

SHRI T. CHANDRASEKHAR RED-
DY: When he has no right to continue
as a minority party leader, I do not
know how Congress (I) party
(Interruptions)

SHRI
now whe, Mr.

DEBA PRASAD ROY: Just
Virendra Verma spoke,
nobody from, our side interfered. Now
when Mr. Chandrasekhar Reddy is
speaking, they are interrupting him.

Developments in 314
Andhra Pradesh

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): I am
looking afte, that. Please sit down.

SHRI T. CHANDRASEKHAR  RED-
DY: Bhaskara Rao and Rama Rao's
is a family affair. Now the Telugu
Desam party has a  vertical split.
When we  found that Mr. Bhaskara
Rao had got a majority and he had
gone to which side, we said we will
support him and give 57 MLAs to the
Bhaskara Rao Government. That is
all.  You are unnecessarily bringing

in the Prime Minister, you are bring-

ing in the Congress (I) party. The
Congress (I) party came in only at
the later stage when we found that
he had got 91 MLAs. Now they have
brought 162 MLAs. Here is the UNI
news which says that 95 people he
had produced before the Governor.
But the newspaper reports today say
that a probe into fake identify cards
had been ordered by the  Gov-
ernment. Mr. Harirama Jogiah, the
then Minister, telephoned to the Sec-
retary, Legislature Party: Please send
me some forms to make  identity
cards. The Secretariat refused flatly.
Then they went and got new forms
printed" in a private press, they got
prepared the identity cards and
brought, those take identity cards to
Delhi for which the Government of
'Andhra  Pradesh has no, put a CBI

enquiry. Now they say that 95 MLAs
are with Mr. Bhaskara Rao, and these
people say they have 162.- Which is
correct and which is wrong?

SHRI KALYAN ROY: You say.

SHRI T. CHANDRASEKHAR RED-
DY: With all your bogus identity
cards, 95 MLAs they have produced.
One of Mr. Bhaskara Rao's supporter,
Mr. Peela Reddy is sitting in the
Central Hall. That means he has got
96.

SHRI KALYAN ROY: You decide
which is more, 162 or 95.

SHRI T. CHANDRASEKHAR RED-
DY: For two months when Mr. Rama
Rao was in America there was no
Government. It was not functioning.
The Chief Secretary was the Chief
Minister.  Sitting in  America, the
Chief Minister gave orders to do this
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and that. The DIG comes from Mr.
Rama Rao and says, “I have been
sent from Mr. Rama Rao to see that
the law and roder situalion is con-
trolled.” He gives press statement.
Under these circumstances, the mem-
bers of that party got frustrated, and
the party split, Many members left
Mr. Rama Rao and Mr. Bhaskara
Rao got majority and formed the
Government. What is wrong, I would
like to know.

SHRI XKALYAN ROY: Nothing
wrong! You go ahead.

SHRI T. CHANDRASEKHAR RED-
DY: Mr. Rama Rao has not produced
majority and has not paraded them
because he asked to call the Assembly
on 18th. By that time Mr. Bhaskara
Rao has shown his majority, and
after seeing the majority, Mr. Ram
Lal, Governor, asked Mr. Rama Rao
to resigzn which he refused for which
he hag been dismissed. He was not
arrested. He has been gheraoing the
Governor, and he was saying, I do
not want to go from here.’ Mr. Upendra
was there. A car was hrought for
Mr. Rima Rao. He said that he
would go in a wvan. That is why he
was taken in the van. Some of our
friends said that he was arrested,
when he was Chief Minister.

SHRI INDRADEEP SINHA: You
arrested the Chief Minister. He was
Chief Minister at that time.

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): You
please give your gquestions to Mr,
Kalyanasundaram. He will raise
them. If you want, you can give
them in writing.

SHRI T. CHANDRASEKHAR RED-
DY: Mr. Ram Lal’s action, the Gove
ernor’s action, is absolulely correct.

SHRT1 M. KALYANASUNDARAM
(Tamil Nadu): Madam, the action of
the Andhra Pradesh Governor is a
serious outrage against our Constitu-
tion. It has undermined the confi-
dence of the people in our parliamen-
tary system.

SABHA ]

‘.

own party,
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My learned friend, Mr. Advani,
while initiating the discussion raised
certain valid points about the con-
stitutional implication and democra-
tic propriety and about the powers
of the Governor. But the discretions
are drifting in a partisan way.
Tempers are allowed “to run high.
Even the Prime Minister who inter-
vened in a hurry, only dissociated
with the action of the Goernor. She
did not justify the action. She want-
ed fo clear that she had nothing to
do with it, that she did not send any
instruction and also that no other
Central Minister had sent him any in-
struction. The Governor acted on his
own, I am prepared to believe it.
Ang the Prime Minister further
stated that it was a split in their
party. That is also true. But may
I ask our Congress friends and also
the Prime Minister: Then, why
should the Congress (I) members, 57
or so, join the bandwagon of Mr.
Bhaskara Rao?
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guga faar & grw ax o1 A

So many times yoy have lent your
support to those who did not deserve
it at all.

SHRI M. KALYANASUNDARAM:
They are defending only for the sake
of defending the action of the Gov-
ernor. They do not realise what seri-
ous damage is going to cause to their
(Interruptions),

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Mr.
Kalyanasundaram never interrupts
any speaker. Let him finish,

SHRI M. KALYANASUNDARAM:
That is their weakness. They do not
want to listen to other speakers. They
want to protest every speaker and
every sentence. What I wanted to
say is: let us approach the problem
in a dispassionate way. Whether the
action of the Governor will do good
for the State. for the country and for
the  Constitution. My  Congress
friends wanted to defeng the Gover-
nor’'s action. But I can tell our
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friends from Telugu Desam  party
that this is a blessing in disguise for
them. I wish Mr. N. T. Rama Rao
speedy recovery. The action of the
Governor, Mr. Ram Lal is very im-
proper according to the Constituttion.
Even he lacked human decency. Mr.
Rama Rao returned after a serious
heart surgery and the next day he
was askeg to resign on the recom-
mendalion of a dissident., Mr. Rama
Rao challenged that he has got the
majorily and asked the Governor to
convene the Assembly within three
days. He was prepared to prove his
majority. But the Governor did not
listen to him—the Governor dismis-
sed Mr. Rama Rao’s Ministry and in-
vited Mr. Bhaskara Rao to form the
Ministry. Can such a thing happen?
I do not think this is worse than
what happened in Sikkim or J&G.
This can never be defended. I would
advise my Congress friends not to
defend Governor’s action because to-
morrow you will have to face the
same sitvation. You may have to
make that Governor a scape-goat.
Pledse see the agitation that is going
on in that State. I am not encourag-
ing wviolence. Is Mr. Bhaskara Rao
the real Chief Minister there? In my
opinion, from the reports emanating
from the State, it is Mr. Rama Rao
who is the gefacto Chief Minister,
¥ with the support of the people having
a majority. Mr. Bhaskara Rao is at
the merey of the Governor with
bullets and bayonets of the police.
This is the situation. Let us face the
reality., I do not suggest to dismiss
Mr. Bhaskara Rao immediately and
reinstate Mr. Rama Rao. A constitu-
tiona]l method is necessary for this
purpose. Whatever damage has been
done, hag been done to the Constitu-
tion. But how to rectify? That should
be the approach of the Government
of India—that should be the approach
of the Prime Minister—that should
he the approach of the Congressmen
and others in the House who have
any respect for our Constitution and
democratie¢ system. What should be
done now is the question? Mr. Rama
Rao had claimed majority. Don't
dispute about the number? Mr. Bhas-
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kara Rao is not able to show his
majority. I want to ask a question:
are these MLAs to be paraded to Raj
Bhavan? Is Raj Bhavan to decide the
majority or minorily of a Govern-
ment? Is Raj Bhavan a cattle show?
They are heing marcheg like cattle
to the Raj Bhavan. Our MLAs are
becoming cattles to be sold and re-
sold, Sp shame on our MLAs, We
should be concerned about this. I
don’t show any concern to this type
of MLAs whichever party they may
belong. If MLAs desert a party, the
defectors should not be supported.
Will the ruling party give us an as-
surance that they will not support the
defectors? I don't allege that the rul-
ing party is responsible for toppling
any Government. But if you are sin-
cere, then dont encourage any defee-
tors. Defectors must be shunned.
Then there will be no {oppling and
democracy will be safe. There
should be a code of conduct among
all the political parties that they will
not encourage defectors. What is the
policy difference between Mr. Bhas-
kara Rao, and Mr. N. T. Rama Rao
except the leaf of office? What
is the policy matter op which
he differed from Mr. N, T. Rama
Rao? (Interruptions) I know a little
more of Andhra Pradesh because I
come from Madras. Mr. Bhaskara Rao
thought that he was a great politician.
Loyalty +to party, Loyalty to
leader, fidelity to principles
were mever the virtues of Mr.
Bhaskara Rao. The Congressmen
know it. In which party he was
stable, tell me. Was he not with Dr.
Chenna Reddy? Was he not with
Mr. Anjaiah? And then he was wilh
Mr. Rama Rao. He has behaved the
same way. Js he the type of person
whom you should encourage to bhe
made the Chief Minister? Will it do
credit to the Congress? Will they ask
themselves this question? That is all

I have to say about this Governor’s
action.

Now. what should be done? I will
only ask the Home Minister ang the
Prime Minister now to condemn the
action and dissociate themselves from
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this action. It is
that your Prime
ponsible. It is
that the  Central
responsible. You

KalyanasundramlJ
not enough to say
Minister is not  res-
not enough to say
Government  is  not
must condemn the
action of the Governor and  dismiss
him. The whole world is  watching
us, Don't think it is a matter concern-
ing only Andhra. People are indig-
nant. The whole country is indignant.
Are we again moving towards any
confrontation between the Opposition
and the ruling party? Try to avoid
confrontation. The Prime Minister
is repeatedly sayig that more serious
dangers are around us, our unity is
being threatened, our security is  be-
ing threatened, our freedom is being
threatened. Is this the time to play
a political game like this? So the Con-
stitution ~ must be  respected and  re-
stored. I demanj of  the Govern-
ment:  kindly recall that Goveronr. I
do not want to go into his antece-
dents  because many cases are still
pending, involving  his  family. = About
Rs. 50 crores worth of timber of the
Himachal Pradesh forests has been
felled illegally, and the cases are
pending  before the court. His family
members are involved.

SHRI CHIMANBHALI
(Gujarat): How can this
On a point of order.

MEHTA

come here?

SHRI M.
He should he
in Andhra Pradesh.

KALYANASUNDARAM:
recalled for his crime

SHRI CHIMANBHAI MEHTA:
can this mater be raised here?

Hojw
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SHRI M.
am not

KALYANASUNDARAM:
prepared to enter into

SHRI SURESH KALMADI (Maha- controversy on this question. 1 leave
rashtra) The whole world knows it.it at that, i am not demanding any
The Supreme Court has said it. action against the Governor on that

ground. What he did as Governor

SHRI CHIMANBHAI MEHTA: The of Andhra Pradesh is th, main thing
country knows that NTR was the for ~which I demand action. He
only person in India to oppose army should .be recalleq and removed and
action in Punjab. He was the person the President can do it.
who went to America and tried to
meet Reagan. May [ raise that issue Secondly, if you want to maintain
here? peace there,i please dismiss Bhaskara
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Rao's ministry and then call the As-
sembly and let NTR prove his
strength. If Bhaskara Rao gets the
majority,  reinstate  him. But  don't
call the Aessmbly with Bhaskara Rao
as Chief Minister. There is another
rumour also. Bhaskara Rao has no
majority. He has been made Chief
Minister  illegally. Therefore, Bhas-
kara Rao must be removed. The As-
sembly must be called Let NT
Rama Rao prove his majority. If he
proves his majority, reinstate him as
Chief Minister. That will be very
graceful an® that wiH do honour to
our Constitution. That is the only
way you can undo the mischief, undo
the damage, done by Governor Ram-
lal. There is no other way. Let us
not create another tension in the
country in this situation. Try to
avoid tension. Rama Rao has made
a very reasonable demand.  They
have all come here and demonstrated
their majority. That fact cannot be
questioned. You may dispute it. But
they are bringing their MLAs in flesh
and blood. They are not just fur-
nishing a list. The only course open
is to rectify the mistake, to restore
confidence of the people in our Con-
stitution and democracy. As I have
already suggested, on behalf of my
party, 1 demand that Bhaskara Rao
should be immediately removed and
Assembly  should be convened. And
if NT Rama Rao has majority, let
him be reinstated or if Bhaskara Rao
has  majority, no harm. But one
thing must be avoided. There is a
rumour that Bhaskara Rao also will
be dismissed and the Assembly wiH
be dissolved and President's rule im-
posed. Then that will be very very
dangerous.  Then  Andhra  will  be
ruled by Congress-I for ever. Don't
think on those lines. Rectify the mis-
take in a constitutional way. In
order to correct one mistake, don't
commit another mistake. Kindly ac-
cept our suggestons. I want an assur-
ance from the Minister when he re-
plies, whether he agrees with the
action of the Governor or whether
he is prepared to condemn the action
of the Governor, on the floor of this
House.

[21 AUG. 1984 ]

Developments im 322

Andhra Pradesh
THE VICE-CHAIRMAN (SHRI-
MATI MARGARET  ALVA):  Shri

Madan Bhatia.

SHRI V. GOPALSAMY: My name
is first on the list, Madam.

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): 1 know,
there are many more before you.

SHRI V.  GOPALSAMY:  From
Others' list my name is the first.

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): No, there
are  others. Pleas, sit  down. 1
know...

SHRI V. GOPALSAMY: How? How
are you calling him first?

THE VICE-CHAIRMAN
MATI MARGARET ALVA):
Desam has also to speak first ...

SHRI V. GOPALSAMY: 1 know,
Mr. Suresh Kalmadi is also sitting. I
know....

(SHRI-
Telugu

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): Actually
this was the chance of the Congress
Member. Because he was to go, he
made a request. So I have called
him. Actually this was the chance of
the Congress.

SHRI V. GOPALSAMY: But then
he has not joined the Congress from
Others. His name is there in the
Others' listt. How can he come in
between?

THE VICE-CHAIRMAN (SHRI-
MATI MARGARET ALVA): After
Mr.  Kaiyanasundaram it was tlie
chance of the Congress. But he made
a request to me and it is my decision.
Please don't challenge my decision in
the matter. He has requested me to
accommodate him and I have given
him the chance of the Congress-1.

SHRI V. GOPALSAMY: But my
point is his name is in the Others'
list. His name 1is not there in the
Congress-I list.
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THE VICE-CHAIRMAN (SHRI- ment has been lucidly put forth by a

MATI MARGARET ALVA): He
has not taken your party's time.

SHRI MADAN BHATIA: Madam,
Vice-Chairman, I am standing on the
floor ol this honourable House with a
little sense of awe. Let us remember
that at this crucial juncture we are
seeking to expound the Constitution
of India—the Constitution which is
intended to endure for ages and is,
therefore, likely to be adapted to
various crises, in our political affairs.

il do not hold any brief either for
the Governor o, for Mr. N. T. Rama
Rao or for Mr. Bhaskara Rao. But I
do hold a brief for the Constitution
of India because I have taken the
oath to bear true faith and allegiance
to the Constitution. I shall be untrue
to the Constitution if I say anything
which is blurred by any political or
extraneous considerations. Therefore,
I respectfully submit that the first
question, the most vital question of
the Constitution which is facing this
honourable House today is whether
the Governor i; competent to decide
on the basis of a memorandum sub-
mitted to him by the legislators and
signed by them that the Chief Minis-
ter in power has lost the majority.
Or, must he under the Constitution
decide this question on the basis of
the vote taken on the floor of the
House?

Before I deal with thi; ques don, I
shall like to remind the Hon'ble
Members that our Constitution is
based on the Parliamentary system of
Government taken from Britain. This
particular fact was emphasized by the
various speakers in the Constituent
Assembly when the Constitution was
adopted. This fact has been empha-
sized by the Hon'ble Supreme Court.
This particular fact that our Consti-
tution means the Constitution as it is
written together with all the Consti-
tutional precedents and the conven-
tions which form the foundation of
the Parliamentary system of Govern-

famous jurist, Jennings, in his book
"Various Charecteristicy, of the Indian
Constitution". And there he says:

"The machinery of Government
is essentially British and the whole
collection of British Constitutional
Conventions has apparently been
incorporated.”

Before I deal with the Constitutional
Conventions established in Britain, I
would lik, to bring to the notice of
this Hon'ble House that an identical
situation arose in Nigeria, the Consti-
tution of which is based similarly on
the Parliamentary system of Govern-
ment. In fact the v/ording of the
Constitution stands comparison with
the wording of the Constitution of
India. There thig question arose.

A memorandum was submitted to
the Governor signed by 66 Members
out of 124 Members stating that they
have withdrawn the support from the
Prime Minister of Western Nigeria.
On the basis of that memorandum,
the Governor called upon the Prime
Minister to submit his resignation.
He declined to submit the resignation
and he wa, dismissed. The Prime
Minister filed a Writ Petition in the
court of Nigeria saying that the Gov-
ernor under th, Constitution was
not competent to decide whether the
Prime Minister lost the majority or
not and this question had, therefore,
to b, decided on the floor of the
House by means of the voting taken
on the floor of the House. He chal-
lenged the action of the Governor.
The matter went up to th, Privy
Council because, under thei, Consti-
tution, tfie highest appellate autho-
rity is the Privy Counci] of Britain.
Madam, I would respectfully submit
here that th, Privy Council held that
the action of the Governor was totally
constitutional and wvalid. There was
nothing either in th, Constitution or
in the Constitutional conventions of
the parliamentary (ystem of Govern-,
ment which would indicate that the
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Governor cannot decide the question
of the support which the reigning

Prime Minister is enjoying otherwise
than hy means of voting ¢n the floor
of the Hous. and I wish to draw the
attention of the honourable House to
this judgment which is reported in
"The All-England Reporter". The
Bench of the Privy Council was pre-
sided over by five highest judicial
officers of England and their names
were: (1) Lord Radcliff, (2) Lord
Jenkins, (3) Lord Guest, (4) Lord
Dublin and (5) Sir Kenneth Crescent.

Madam, Their Lordships first posed
the  question which they had to
answer, and the question  was—"Can

the Governor, validly exercise power
to remove the Premier, from office
under section 33(10) of the Consti-

tution of Western Nigeria without
prior decision or resolution on the
floor 0i the Assembly showing that

th, Premier no longer commands the
support of the majority of the House?'
and Their Lordships answer this ques-
tion in this way:-

"Their Lordship; have not been
able to find any indications either
in the general scheme or in other
specific provisions which would en-
able them to say that the Governor
is legally precluded from forming
his opinion on the basis of anything

but votes formally given on the
floor of th, House."

Madam, the honourable Member, Mr.
Advani, relied upon a provision of the
Constitution which says that the
Council of Ministers would be
answerable to the House. Their Lord-
ships dealt with this argument also
and rejected thi; argument. Their
Lordship said:

"It is said, too, thst the support
that iy to be considered is nothing
else than the support in the pro-

ceedings of th, House itself and
with this proposition also, Their
Lordships ar, in agreement. They

do r">t think, however, that this in
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itself is a pregnant observation. No
doubt, everything comes back in tb,
end to the question."

Mr. Deputy Chairman in the Chair
"What action the members of a

party or a group or a combination
are resolved to take in proceedings

on the floor of the House. But in
democratic  politic;, speeches or
wirtings outside the House, party

meetings, speeches or activities in-
side the House, short of actual vot-
ing, are all capable of contributing
evidence t, indicate what action
this or that members has decided to
take when and if h.,is called
upon to vote in the House and
it  appears to  Their Lordships
unreal to try to draw a dividing
lin, between votes on the floor of
the House and other demonstrations
where the issue of support is con-
cerned."

This is the Constitutional Law, Sir.
and all that has been said on the floor
of this House on this side that the
action of the Governor to decide this
question on th, basis of the memo-
randum wa; highly unconstitutional
has no basis in the Indian Constitu-
tion.

A, regards the Constitutional con-
ventions in England, I would respect-
fully submit, Sir, that there ha; never
been a single instance in the entire
Constitutional  history of  England
where the Prime Minister, whose,
party lost the majority on account of
a split or whose coalition, if he was
heading a coalition, lost th, majority,
on account of th, withdrawal of
support of a particular constituent of
the coalition, ever refused to resign
and took the stand that he Would
not resign unless he is afforded a,
opportunity of showing his support o,
the floor of Parliament. I respectfully
submit, Sir it is embedded in the
Constitution of Britain and the consti.
tutional conventions, which form an
integral part of Constitution, that the
moment the Prime Minister's party
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becomes a minority party on account
of a split in th, party. OEf the moment
his coalition loses the majority be-
cause a part of the coalition has
withdrawn its  support, he, without
waiting for time on the floor of the
House, must submit his resignation.

In thiy regard, 1 want to draw the
attention of thi; hon. House to what
Jennings, the famous jurist, says, at
page 28 of "Cabinet Government":

"The situation is much the same

where political conditions cause the
resignation of a Government which
ha; not suffered defeat either in
Parliament or at the polls. In 1905,
when Mr. Balfour decided that he
could not continue a Government
which was breaking up over Tariff
Reforms, Edward VII ent for Sir
Henry Campbell—Bannerman, who
formed a Liberal Government pend-
ing an appeal to the people. In
1922, when th, Conservative under-
secretaries and  back-benchers, led
by Mr. Bonar Law, rebelled against
the Coalition, George V sent for Mr.
Bohar Law, who formed a Conser-
vative Government snd advised a
dissolution. In 1931 the Labour
Government had no majority but
was governing with Liberal support.
Finding itself wunable to agree on
measures to deal with the financial
crisis, it resigned, and Mr. Ma:Do-
nald was commissioned to form a
coalition Government. In 1940 Mr.
Neville Chamber lain's majority fal-
ling to 81, and th, Labour Party
withdrawing its general support;
the Government resigned and
George VI sent for Mr. Churchill
because h., .ould form a coalition
Government  which  included mem-
bers of the Labour Party."

I respectfully submit, Sir, that this
is a constitutional convention tnat
whe, the party headed by the Chief

Andhra Pradesh

Minister has lost the majority
on account of the split, in that
circumstance, the Chief Minister
must  submit  his  resignation.  This
constitutional  convention was  thrown
to ihe winds by Mr. N. [I*
Ramarao. He trampled under his feet the
Constitution of India and the constitution-
al conventions which form an integral
part of the Constitution, by insisting that,
"I shall not resign; you call the Assembly
and give me an opportunity to demons-
trate my support from the floor of tbe
hon. House". 1 respectfully submit, Sir,
that the second constitutional question
which arises in the present case is whether
the advice of the Chief Minister who
refuses to resign in these circumstances
?an turn to ihe Governor by saying, 'l
shall not resign but I give you the ad-
vice to summon the Assembly and my
advice is binding on you'—whether in a
circumstance such as this the advice of
the Chief Minister is binding on the
Governor. [ respectfully submit, Sir, that
this who'e question arises from the inter-
pretation of the relevant article of the
Constiution which says that the Assembly
shall be convened, prorogued, summoned
or dissolved by the Governor af such time
and at such place as he thinks fit. But
I do not go to that extent, normally—
the Supreme Court has said 'normally’,
not always—normally he is bound by the
advice of the Chief Minister. But the
question before the hon. House is whet-
her in a circumstance such as this he can
insist that 'my advice to you is that you
must summon the House, is binding on
you. Let us test the validity of this particu-
lar contention by taking two other similar
circumstances. The whole question is
whether the Governor has no discretion
but to abide by the advice of the Chief
Minister. Supposing that a memorandum
had been submitted to the Governor and
the Governor felt that he was not satis-
fied with the memorandum and he went
to the Chief Minister saying: "Il am not
satisfied with the memorandum, but you
please summon the Assembly to clarify
my doubts and have a vote of confi-
dence." Supposing the Chief Minister
says: "No, it is my prerogative to advise
you under the Constitution whether to
summon the Assembly or not to summon
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the Assembly. I advise you not to summon
the Assembly for a period of three months
and my advice is binding on you." Can
he say ihat? The very stand that he
would take in a circumstance such as
this would entail his dismissal because
the Constituion does not permit him to
take such a stand. Take the second posi-
tion. Supposing he was having a coali-
tion government consisting of four or five
parties and not even one party enjoyed
the majority in the House, and one cons-
tituent of the coalition Government with-
draws the support as a result of which
the Government in power loses the majo-
rity and writes to the Governor: "We
have withdrawn our support from this
coalition government and our members in
the coalition government have resigned."
Can it be said that in a circumstance
such as this, the Chief Minister can still
insist that my advice to the Governor is
that he must summon the Assembly and
my advice is binding on him." If that
be so, then India's gradual transition to
the multi-parly system is going to be stul-
tified. It is the asessment of the hon.
Members of this House on this side that
India is gradually drifting to a multi-party
system. The whole concept and basis
of the multi-party system is this that as
soon as the coalition loses the majority,
the head of the coalition must resign.
There is no question for him to wait and
say: "I shall not resign unless there is a
voting on the floor of the House."

Sir. there is another vital reason, a
constitutional reason, why such an advice
cannot be given by the Chief Minister. If
the question to be decided is whether the
Chief Minister in power has lost the
majority or has not lost the majority, this
again makes him a contender in the whole
question. He becomes one of the parties
to the case. He is no longer a Chief
Minister who has to give advice in tne
running of the administration of the Gov-
ernment,  (Interruptions) His  personal
political fortunes are involved in the
decision on this question and this par'i-
cular question has to be decided by an
independent authority provided in ths
Constitution, namely, the Governor. The
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Chief Minister has no power and compe-
tence to give advice on any matter in
which he has personal stakes.  The Cons-
titution forbids it. I respectfully submit
mat if the foundations of democracy in
this country have to be  made firm, if
India's gradual transition to the mul.i-
oarty system has to be made smooth...
'Interruptions) Excuse me, I am talkins
“bout Constitution, there are two  con-
ventions of the Constitutions which must
He established. The first convention is
that if the Chief Minister loses the majo-
rity of his party because of a split or if
the Chief Minister loses the majority of
his coalition because of the withdrawal of
support by one constituent of the coali-
tion, he must resign and he cannot be
permitted to take the stand that he should
be given an  opportunity to show his
strength on the floor of the hon. House. 1
respectfully submit, Sir, that the second
most important constitutional convention
which must be established is this that if
the legislators furnish their memorandum
to the Governor saying that they have
withdrawn the support from the running
Chief  Minister as a  result of
which  he has lost the support of
6 P.M. /he majority, those legislators
must nol be allowed to go back
on that memorandum except from the
floor of the hon. House. They should
never be allowed to indulge in the activi-
ties of horsetrading of the reigning Chief
Minister or anybody else. Otherwise, if
the Governor does not go by the memo-
vendum and seeks to change his colours
like the chameleons colours of such legis-
lators, the Constitution cannot work. Once
he receives the memorandum, he must act
and the legislators must face the conse-
quences of their memorandum.  They
can change their stand from the floor of
the hon. House. But they cannot be per-
mitted to change their stand after 26 hours
if four hours or on the drop of a hat.

I respectfully submit, Sir, that if this
convention is not established, the Gover-
nor will become a party to the horse-
trading which may continue after the
memorandum has been submitted. The
whole Constitution depends upon the es-
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[Shri Madan Bhatia]

lablishment of these two broad constitu-
tional conventions. (Time Bell rings).
Sir, 1 am closing but it is with great regret
that I have to say that this whole subject
of discussion has been raised on account
of the involvement of one individual, Mr.
N. T. Rama Rao, on whose exit I cannot
shed tears. Right from the first day
when he took office, there is hardly any
constitutional norm which he did not
start breaking. The whole constitutional
fabric, the federal system of Government
is based on this concept that there shall
be total co-operation between the State
Government and the Central Government.
But, here is a man who assumes the
office and organises conclaves and gives a
call for the removal of the elected Prime
Minister. (Interruptions)

Sir, the basic concept of this Constitu-
tion, the most cherished value of this
Constitution is that India will be a secular
Slate.! He throws this concept to the
minds and declares the whole territory of
Tirupati as the holy city. Not authority
in this country, not even the Parliament,
without an amendment of the Consttutiou,
can decla'e even one inch of the soil of
India as a holy place. This is wholly
contrary to the concept of secularism.
Not a single word was uttered by the hon.
Members against this totally reprehensible
constitutional conduct.

Then, Sir, he goes abroad and he gives
instructions to the Chief Secretary, in my
absence there shall not be a Council of
Ministers which will function in my place.
The people are killed in the streets. The
Constitution envisages, the Supreme Court
says so that there shall always be a Coun-
cil of Ministers. But he throws this cons-
titutional provision to the winds and gives
instructions to the Chief Secretary to run
the Government on the basis of bureacracy.
I respectfully submit, Sir, that this is not
constitutional conduct.

But if 1 have ever felt disgraced as an
Indian, it is by virtue of his conduct when
he landed at Hyderabad from the United
States. He sits on a big dias. The
ladies come, wash his feet with coconut
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water, they touch his feet and kiss his feet
and he allows this and the water is dis-
tributed  (Interruptions) as holy water
among the people around. I just, Sir,
shudder to think what would have hap-
pened to my country if men like him had
been at the helm of affairs for the last
35 years. It goes to the credit, I must
say it, of the Indian leadership in the last
35 years and the Congress Party, that
India has been pulled out of this cow-
dung age and has been put on the path of
progress and modern age. Thank you.

SHRI INDRADEEP SINHA . May I
seek a clarification from my friend. He
was talking of Constitutional law and
convention. May 1 know whether Mrs.
Indira Gandhi, after the split of the Con-
gress Party in 1969, had resigned. She
lost the majority and yet she did not
resign.

SHRI PARVATHANENI UPENDRA:
Mr. Deputy Chairman, I seek your in-
dulgence. My throat is bad today. I
request my friends not to provoke me to
shout back... (Interruptions).

Sir, it is not a question of Shri N. T.
Rama Rao continuing in power or the
Telugu Desam losing power; that is
not the main question. The question is
how a legitimately elected Government, a
popular Government, has been dethroned
in a very blatantly unconstitutional and
illegal manner, without even observing
the necessary formalities. When [ hear
the speeches made by my friends on the
opposite side, I do not know whether I
should laugh at them or pity them, be-
cause on an issue which has tremendously
harmed them not only in Andhra Pra-
desh but elsewhere, they are jubilant; they
are showing glee, and today the entire
national press and the world press, the
entire public opinion, have gone against
the party in power at the Centre and ia
unequivocal terms, the Governor's action
has been condemned. In spite of that, if
these people think that the action deserves
applause, I can only pity them.
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Sir, Mr. Ram Lal, in one day, has
finished whatever little was left of the
Congress party in Andhra Pradesh. It is
nothing but a diabolical plot and a cons-
piracy. We knew it was coming. It
started in September 1983 when an at-
tempt was made by the same person, but
because of our altertness, he could mus-
ter only 11 persons, and out of these 11
persons, 8 came and apologised to the
Chief Minister and the matter was clos-
ed. Again in March, during the Rajya
Sabha elections, another attempt was
made but again it could not succeed. But
the plot continued, and they were only
waiting for an opportune time. And this
opportune time came when the Chief
Minister had to go for a major heart
operation, and even after his return, he
will be immobilised for a long time, so
that this will be the opportune time to
strike. On the 10th of August, myself
and an ex. Chief Minister of Andhra
Pradesh happened to travel by the same
flight. Two hon. Members of this House,
one from Karnataka and another from
Tamil Nadu, were also there. We were
sitting in the VIP Lounge at Delhi airport.
The senior leader said: 1 am sorry,
Upendra, Madam called me and told me
that she was going to do something poli-
tical in Andhra Pradesh, ¢ and 1 said...
{Interruptions) I said, "don't do it when
he is in America. When he comes back,
you may do; otherwise he will gain pub-
lic sympathy." And this is very clear,
therefore, that it was only a question of
time... (Interruptions). Please face the
facts. What is the use of shouting ? I
am not untruthful, 1 am only speaking
truth.

It was supposed to take place on the
midnight of 17th August and the swear-
ing-in ceremony of Mr. Bhaskara Rao
was supposed to take place on the 18th.
As soon as I returned, I checked up the
position. It was a fact that signatures
were being collected on some promises
and what was the methodology adopted
for getting the signatures? On the first
page all the bogus signatures were collec-
ted. On the second page they were asked
to sign. Naturally, the number is inflat-
ed. They were told; "already fifty or
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sixty members have signed. In any case,
the Assembly will be  dissolved.  There-
fore, you put the signature."  This is how
the members were  tempted. = MLA after

MLA told me that this was the thing
going on. The Chief Minister came on
the 14th. This man, along with the co-
plotters, were at the airport much be-
fore we went to show that everything was
normal. This man hugged the Chief
Minister showing great affection,  while
everybody greeted him with a namaska,r,
this man hugged him. This man hugged
him so that he can strike him at his back.
The Chief Minister returned home in a
critical condition.  Doctors  advised him
that he should not move for another six
months.  In a frail condition the poor
man was faced with a letter containing all
imaginary matters, how he handled the
law and order situation, how the officials
behaved and all that. The MLAs came
to the Chief Minister and told him that
this was the thing going on and that he
could not ignore these things any more.
Therefore, the Chief Minister called an
emergency meeting of the Cabinet collea-
gues excepting this man, and  consulted
them. After consulting his Cabinet col-
leagues, he recommended this man's dis-
missal from the Cabinet. The same night
three Ministers against whom  serious
charges of corruption were pending and
enquiries were in progress, were also per-
suaded  (Interruptions). 1 listened to

Mr. Bhatia, Ilistened to others. (Inter-

ruptions) ,

SHRI J. P. GOYAL (Uttar Pradesh):
Why can't you ask them that they should
not speak?

MR. DEPUTY CHAIRMAN : You don't
stand up.

SHRI PARVATHANENI UPENDRA:
In tlie night three more Ministers resign-
ed. On the 15th August, at 7.00 a.m., the
Cabinet met in an emergent session and
decided to request the Governor to sum-
mon the Assembly on the 18th because
three days are required as a minimum
notice for calling an Assembly session.
The Chief Minister sent the request to .
the Governor to summon the Assembly
o, the 13th It was also mentioned in
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i lie covering letter that the session may
be .summoned on the 18th because I was
seeking a vote of confidence. The Minis-
ter and three other Ministers had resign-
ed. So, it is my moral duty to face tlie
House and seek a vote of confidence.
This letter was sent to ihe Governor at
830 am. Mr. Bhaskara Rao had an
appointment with the Governor at 9.30
a.m. to present the list of bogus MLAs.
On knowing that this Cabinet recommen-
dation was going to the governor, he also
rushed to the Raj Bhawan almost simul-
taneously with a list of bogus signatures
of the MLAs. He also took with hirn
some people, not MLAs, but outsiders,
and introduced them to the Governor
stating that he is so and so MLA. A
parade was done. On that day, we had
a meeting of all the supporters of the
Chief Minister, numbering 168, and we
tried to see the Governor. 1 telephoned,
but he was reluctant, his staff was reluc-
tant. I could not speak to him directly.
All the MLAs were impatient. We came
to know that something fishy was going
on in the Raj Bhawan and the Governor
was likely to take a decision. Therefore,
they were eager to meet the Governor
and present the case before him. 1 took
163 MLAs to the Raj Bhawan, We were
not allowed to enter the Raj Bhawan.
We were stopped at the gate. But we
pushed inside. All the MLAs, including
9 existing Ministers, were there. They
were asked to sit in the Darbar Hall. A
word was sent to the Governor. The
Governor sent a word that he would not
see us. Then we repeatedly sent rsquest
and said, "let him come and see us, he
need not take action, let him only come
and see us. Let him give an appointment
tomorrow. We will just go back. Let him
come for two minutes and see them." He
refused. Then I sent a word, giving my
name: "I want to see him". Then he called
me along with another Minister. When we
reached there, we were sitting in the wait-
ing room, and after half an hour he came.
He had such ferocity in his face, he came
and almost for fifteen minutes he haran-
gued us, teaching us manners, that we did
not observe the formality of taking a
prior appointment, etc.
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SHRI SYED SIBTEY RAZI : He does
n a ruive maimers. Today in the morning,

he misbehaved with the Prime Minister.
Naturally he must have misbehaved with
ihe Governor. He is habitual in misbe-
having.

SHRI PARVATHANENI UPENDRA

1 profusely apologised to the Governor.
1 tod him : "Your Excellency, we ar»
sorry for the inconvenience. But you see
the anxiety of the members. We know
something is going on here. Some parade
is going on before you. They want an
opportunity also to show their loyalty to
tht ir leader." After some time, other
party leaders were called in. He told
us positively, "I am not taking any deci-
sion in a hurry. Tomorrow you please
come at 10 o'c ock. We will further dis-
cuss the matter", i told him also, "since
you have seen the other group,- you please
also see this group and satisfy yourself,
call the Secretary of Legislature and his
staff to identify the MLAs whether they
are genuine or not and then give a deci-
sion". He said: "It is not necessary.
If it is necessary, I will call you".

After we left—that was about II
o'clock in the night—he hurriedly called
Mr. Bhaskar Rao, Mr. Madan Mohan,
Leader of Opposition, and one of the
resigned Ministers. All the three went
there and they were closeted with him for
an hour, without an appointment. The
man who scolded us for not taking an
appointment ___ {Interruptions).

SHRI RAOOF VALIULLAH : Sir,
are we supposed to listen to his personal
account of what happened?

SHR1 PARVATHANENI UPENDRA:
Because I am giving an eye-witness ac-
count. You are speaking without the
basic knowledge, without knowing ail
facts. Therefore, I want to present facts
before this hon. House.

Then, Sir, next day he did not give au
appointment. Several times I tried to
speak to him. Once he came on the line
and said: "I know, keep all your people,
I will call you". At 12-15 he telephoned
and talked to me, telling me to come at
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12.30 p.m. By lhal time he had already
despatched the letier asking the Chief
Minister to resign. After he had despat-
ched that letter, he said.... (Interrup-
tions).

SHRI SYED SIBTEY RAZI : Sir, on
a poim of information. In what capacity
he went to Raj Bhawan? Was he the
Leader of the House?

SHRI PARVATHANENI UPENDRA:
As a General-Secretary of the ruling paity
I went there.

SHRI SYED SIBTEY RAZI : Sir, he
is giving his personal account. I will
reques: him to explain his position, in
what po ition he went there. We are dis-
cussing constitutional issues. He is ex-
plaining every thing. He should also ex-
plain in what capacity he went to see the
Governor. Was he a member of the legis-
lature? How could he go and see thi
Governor to talk about the political situ-
ation ?

SHRI PARVATHANENI UPENDRA i
Sir, he asked me to come at 12.30.
Then I asked him, "I will come with all
the MLAs—163 of them". He said:
"No, you should come alone.". Then I
refused: "I will not come alone. If you
want, all of us wi'l come". The Chief
Minister had since prepared the reply,
telling that he still enjoyed a majority and
he was coming with all the members.
(Interruptions)  Therefore, ~when  we
reached the Raj Bhawan, we found hun-
dreds of anti-social elements collected out-
side the Raj Bhavan gate who tried to
prevent the Chief Minister from going in,
who tried to prevent the M.L.As from
going in. We sent a word. He called us.
About 25 of us—all the party leaders
and Ministers—went inside. When we
went inside and when the Chief Minister
gave the reply, he only uttered the words,
"I am satisfied, I am satisfied" and noth-
ing else. When the Chief Minister asked
him how he had come to the conclusion
and was satisfied, he said, "I need not
tell you all this."... (Interruptions). ..

MR. DEPUTY CHAIRMAN : Order,
please.
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SHRI PARVATHANENI UPENDRA:
When we asked him to satisfy us, he was
in a great hurry to swear in the man who
was there already because he made the
swearing-in arrangements even before Ihe
Chief Minister replied. Then we sat
there and said, "'Sir, you please reply to
our queries or we will not go from here."
Then he jumped over us, trampled on us
with his boots and, while going away, he
shouted at ihe IG of Police, "Arrest them,
take them away." Then the IG of Police
and the Commissioner went inside and
asked him, "Sir, he is still the Chief
Minister. Can we arrest him?" He said,
"Yes, Yes. Arrest them and take them
away." 1 will still say, at that point
when Mr. Rama Rao was arrested, he was
stiil the Chief Minister. No dismissal
order was issued. Event to this day the
dismissal order has not reached Mr. Rama
Rao. That is the funniest part of the
s'ory. That is one point, apart from al!
others, which you have to note, which this
honourable House has to note. After
that he hurriedly got him sworn in, and
the whole State is in flames. Mr. Rama
Rao wanted only 48 hours to prove his
majority, but this man who refused to
give 48 hours to Mr. Rama Rao gave 30
days to Mr. Bhaskara Rao.

SHRI T. THANGABALU: You were
not in majority. . . (Interruptions),..

SHRI PARVATHANENI UPENDRA
After Mr. Bhaskara Rao took charge
he let loose a reign of terror on MLAs.
From both the MLAs' hostels the MLAs
had to vacate their quarters because anti-
social elements started intimidating them
saying, "Either you will join Bhaskara
Rao's group or we will murder you."
Therefore, they had to take shelter in the
Ramakrishna  Studio. Then the Chief
Minister sent a police force in the night
asking them to verify from each MLA
whether he was staying there voluntary or
not. The police came, talked to every
MLA, searched every room and every
corner of the Studio and gave us a pan-
clinama that nothing was found and
everybody was staying there voluntarily.
After that when we decided to come to
Delhi to present a memorandum to the
President of India, they were threatened,
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"You will not be allowed to travel by the
trains." Then we had to seek police pro-
tection.

SHRI SYED SIBTEY RAZI: They
came to Delhi for outdoor shooting.

SHRI PARVATHANENI UPENDRA:
When police protection was not coming
forth, the Speaker of the Assembly had
to write to the police, "Please provide
protection to them to go to the railway
station." As soon as these people came
out of the place, goondas were let loose
on the buses carrying these MLAs and
they tried to prevent the buses from mov-
ing. Why they were trying to prevent
them was because the truth will come out,
because the nation will come to know
what has really happened. Therefore, they
tried to prevent them. Then they came
here by train.

Today they met the President of India,
162 of them. The total strength of Mr.
Rama Rao is 167. Five MLAs could not
come for various reasons. 162 were pre-
sent today. While they were being ad-
mitted inside the Rashtrapati Bhavan, at
the gate the security staff asked them to
show their identity cards one by one and
they were allowed to enter only after
showing their identity cards. Not only
that. Again, at the inner gate, another
search was made so that no unauthorised
man could go. AIl other people were
stopped, including the press people. 162
MLAs went inside the Rashtrapati
Bhavan and met the Rashtrapati today.
After that, the Speaker of the Assembly
came there and told the President, "Sir,
I have come here only to testify that all'
these members present here are genuim:
members of the Andhra Pradesh Assem-
bly." .. (Interruptions)..

Sir, if you allow me I will place the
list of all the MLAs who saw the Presi-
dent today on the Table of the House. If
one name is found bogus I am prepared
to resign my membership of this honour-
able House.... (Interruptions)... And
strangely  enough, today...  (Interrup-
tions)
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MR. DEPUTY CHAIRMAN: I am not
accepting. (Interruptions) This is not ac-
cepted.

SHRI PARVATHANENI UPENDRA:
Sir, two minutes. These things I know
better. Today a report has come from
Hyderabad that the Chief Minister had
paraded 95 Telugu Desam MLAs in Hy-
derabad when many of them are present
here in Delhi. That is the report. Today
they held a press conference, including
members......

AN HON. MEMBER: A point of order.

SHRI PARVATHANENI UPENDRA:
. whose names figure in the Bhaskara
Rao list. They held a press conference at 3
P.M. and presented themselves before the
press, telling them; "We are the people
when Bhaskara Rao is claiming to be
there. How can they present a list with
our names when we are here?" My sub-
mission is that the whole operation is bas-
ed on falsehood and untruth. It is shame-
ful on the part of a party like the Cong-
ress (I) to allow falsechood and forgeries
to take place. It is very unfortunate that
such things are happening in the country. It
is a great blow to the democratic institu-
tions in the country. Therefore, we re-
quest that this Governor, who degraded
his office, should be dismissed forthwith.
We also demand that the minority govern-
ment headed by Bhaskara Rao must also
be dismissed forthwith and NT Rama Rao
should be called once again to form the
government. If this is not done, the peo-
ple of Andhra Pradesh will do it, if not to-
day, tomarrow, when we will come back
with greater majority. And whatever might
be the short-term gains today, they wiH
stand to lose. The whole strategy upto
now has been to protect quislings. But
because the public anger is so much, we
are not able to control the situation. There-
fore, it is necessary to take immediate
action. Mr. Venkatasubbaiah is so much
concerned about law and order whenever
something happens in our state. Let him
show the same concern and let the govern-
ment take an immediate decision to reins-
tal N. T. Rama Rao as the Chief Minister.
That this the only solution to the whole
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crisis. Otherwise, Andhra people will
show their strength and teach a lesson to
the Congress (I) in the coming elections.

off #uz wRa wdl o A
GIgZ MT MET 52 2 fF piIm a0
FIE HAT F4) T AG T AT
A9 9T &F A%l Z |

MR. DEPUTY CHAIRMAN: I did not
allow anybody. You are unnecessarily
wasting the time of the House. I did not
allow him. You did not see. I do not
understand the point of order. Unnecess-
arily you are wasting the time of the
House.

SHRI PAWAN KUMAR BANSAL
(Punjab): Mr. Deputy Chairman, Sir, to
review the recent events in Andhra Pradesh
in right perspective, we must briefly look
back to the events of the past two years.
As the silver screen mighty God, NTR
appealed to the people of Andhra Pradesh
and entered politics and became the Chief
Minister of the State. When Shri Rama
Rao took over the reins of the State, the
eyes of the people were fixed on him with
a feeling in their hearts, a feeling of ex-
pectation that with this leader at the helm
of affairs, their problems would be eradica-
ted and, as promised, they would be led
up the path of milk and honey. The speed
and dexterity with which he changed his
role also impressed the opposition, and
they found in him a good host of concla-
ves of unholy alliances.

Soon after taking over as the Chief
Minister, Shri N. T. Rama Rao himself
realised that he lacked the administrative
acumen and the capacity to govern. But
for every ailment of his, he blamed the
Centre, he blamed the Congress, he blamed
Mrs. Indira Gandhi. In the process he
encouraged the forces of destabilisation in
the country. People, initially taken in by
the words and the gimmicks of the actor
turned politician in saffron robes with the
paste of sandal on the forehead and
anachroristic ear rings, soon found to their
chargin that their hallowed hero was un-
able to deliver the goods and did not have
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the capacity to govern the State. It was
one thing to act as an avatar, but quite
another to do anything perceptible in the
real political life.

The party founded by Shri Rama Rao
lacked direction in the absence of any
philosophy, any ideology, any commit-
ment. There were rumblings within the
party. When Shri N. T. Rama Rao adop-
ted an anti-national stand on Punjab, there
was a sort of revolt within the party itself
as is borne out by the statement of Mr.
Upendra himself when he said that twice
there was going to be a split in the or-
ganisation but somehow they were able to
intimidate or hold back the MLAs within
their fold. Sir, the MLAs who had turned
to Mr. Rama Rao in the political situation
prevalent in the State in 1982-83 also real-
ised their mistake to their discomfort that
they had found themselves being governed
by an autocrat who, in order to cover his
failings, became more and more dictat-
orial and ambitious. There was increase
in corruption in adminstrative fields with
the Chief Minister's son and son-in-law
weilding extra-constituional authority.

There came the breaking point when the
simmering discontent within the Telugu
Desam found an outlet on the dismissal
of Shri Bhaskara Rao, the number two
man in the Cabinet, by Shri Rama Rao. As
many as 91 MLAs out of 201 Telugu De-
sam MLAs in that House denounced and
repudiated the leadership of Shri Rama
Rao, and there was a vertical split within
the organisation. Resultantly, Shri Rama
Rao lost majority in the House and
forefeited his right to continue as the
Chief Minister of the State.

Immediately on being elected as the
leader of the rival faction of the Telugu
Desam, Shri Bhaskara Aao mustered the
support of other MLAs in the House. An
absolute majority of legislators in the
State Assembly called upon the Governor
in person and requested him to request
Mr. Bhaskara Rao to form a Government.

There was an allegation against the
Congress that it was the Congress Legis-
lature Party which extended its support to
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Mr. Bhaskara Rao, and in fact, encouraged
defections there indirectly which resulted
in the dismissal of Shri Rama Rao. The
question that I have to pose to my learned
friends from the Opposition is that in these
circumstances was it not the political right
of the Congress Legislature Party within
the Legislative Assembly of Andhra Pra-
desh to support any party there and if per
chance we chose not to go to the rescue,
of Shri Rama Rao we could definitely not
to be blamed for encouraging defections
there.

The morals of the hallowed saint were
thrown to the winds when on losing maj-
ority he declined to resign. It could have
been a different thing, if using the lucid
words of Mr. Bhatia, Mr. Rama Rao real-
ising that he had been reduced to minority
sent his resignation. Then what would be
the conduct of the Governor is another
story. But here the facts as they are be-
fore us are that he declined to resign and
the Governor being impressed of the fact
that Mr. Bhaskara Rao enjoyed the maj-
ority of the Legislature, was within his
right to call upon hirn to form the Gov-
ernment. Sir, as I said the morals of the
hallowed saint were thrown to the winds
when on losing majority in the House he
declined to resign. In the circumstances,
there was no alternative for the Governor
but to dismiss Shri Rama Rao and call
upon Mr. Bhaskara Rao, the leader of the
majority to form the Government.

Sir, the Telugu Desam led by Mr Rama'
Rao was a house with walls of sand and
it has obviously fallen because of its own
weight. Mr. Bhaskara Rao has taken over
as the Chief Minister strictly in accordance
with the provisions of the Constitution
having registered the support of the maj-
ority of the legislators.

All the hue and cry of the Opposition
and the allegations against the Congress-f
about engineering the fall of a good ally
is baseless, but true to their style of
functioning and blaming the Congress-"
for all their failings and drawbacks.
Perhaps, Mr. Rama Rao had given soma
false hopes of help and usefulness in their
one point programme of removing Shri-
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mati Indira Gandhi and the Congress-I
which has now come to hallucinate them.
In their criticism, they unfortunately
forgot that the crisis in Telugu Desam
took the present form with the dismissal
of Mr Bhaskara Rao not by the Congress-
I but by Mr. Rama Rao himself. The
wheel of his mythological chariot has
broken and the house of cards has crum-
pled. But the blame is unabashedly passed
to the Congress-I. This is the pathetic
state of affairs. In Andhra Pradesh, the
Congress-1 earnestly accepted the role
assigned to it by the electorate. Where
is our fault, if Mr. Rama Rao could not
sustain his image which he projected -wo
years back—and lost majority due to
vertical split in his group because of his
own doings.

The Janata history of 1979 has repeated
itself in the case of new found ally in
Andhra Pradesh—that is the legacy of
unprincipa! ~ combinations.  One  only
hopes that the Opposition Parties will see
the wriiing on the wall and give up the
cause of mindless confrontation without
having a policy of ideology or a program
me to serve the peop'e and instead dis-
charge their expected duties of construc-
tive opposition. The change of Govern-
ment in Andhra Pradesh is in accordance
with the Constitution. Here, I would only
just reiterate what Mr. P. N. Sukul has
said. He referred to the provisions of
Article 163 and 164 of the Constitution
of India. Certainly, there is no force in
the averment that the House should have
been summoned to test the strength of
the warring groups. Once it was clearly
established that Mr. Rama Rao had lost
the majority support, fol'owing his advice
would have only encouraged horse-trading.
And it was precisely to avoid this that the
Governor, on being convinced that the
majority was with Mr. Bhaskara Rao,
asked him to form the Government. Mr.
Bhatia again in a very homely man-
ner gave to us the interpretation of
Privy Council regarding the posi'.ion
which exists in a Parliamentary De-
mocracy when the Prime Minister or
the Chief Minister loses majority support.
It is exactly according to that law laid
down by the Privy Council and the tradi-
tions which have been accepted in other
Democracies for long that We have to
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visualise the functioning of our Constitu-
tion, Only by doing so will we be able
to save the nation of all the avoidable
agony on non-issiies. Thank you.

SHRI SURESH KALMADI: Mr.
Deputy Chairman, Sir, I am very happy
10 ses a very rare sight in the House to-
day, and that is, the frequent interruptions
by the Congress (I) Members, {Interrup-
tions) T hope the interruptions will not
be on my time. We were very happy to
see their utter concern for democracy. But
when we caught them red-handed, they
were trying tb get out of a difficult spot;
they were trying to get out of a Himalayan
blunder by making noise, by confusing the
issue. But the entire world today knows
exactly what happened in Andhra Pradesh.

Sir, this is not a thing which happened
all of a sudden. This is a situation, a
system which has developed over a period
of 4-1J2 years. In the last 4-112 years, we
have seen the leadership's policy of divide
and rule. In Assam, it is Assamese and
non-Assamese, Hindus and Muslims. In
Punjab, we have seen, it is Hindus and
Sikhs. And through the "Kar Seva" even
Sikhs are being divided into Sikhs and
Sikhs. This is the strategy of the leader-
ship of this party. Why there only, her
policy extends further to divide ths
Opposition. Her policy extends further
to divide the ruling party itself into so
many groups. And in the last three months,
she has gone even further. She has
divided parties in the Opposition. There
is the National Conference and there is
the  Anti-National Conference. Just
because Farooq Abdullah is not with them,
he is anti-national and his party is Anti-
National Conference. They have divided
Telugu Desam and now they have come
out with a brand new "Real Telugu
Desam". Yesterday I believe Mr. Banga-
rappa was here to say that he is the real
Kranti Ranga and he asked for Congress
(I) support. So this divide and rule
policy has weakened the country and taken
the country to a precipice, to a point of
no-return.

Sir, with regard to the institution of
Governor which we have all talked about
today, in Jawaharlal Nehru's time, great
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people were made Governors and Chief
Ministers were consulted before peop'e
were made Governors. Now in his daugh-
ter's time, who are the Governors? We
have Ram Lal. We have an A. P.
Sharma; we have people like Tapase; we
have Talyar Khans. {Interruptions) I am
coming to* He is the last and the biggest
Governor they have ever produced of a
perfect yesman. That is* people who
have been corrupted® people who have
been in the political wilderness, people
who have been sacked from Chief Minis-
tership. As far as:* is concerned, he
has had such a criminal record; he has
changed his name four times*.

MR. DEPUTY CHAIRMAN: No, no.
please don't record these names. These
names will not go on record...

SHRT SURESH KALMADI: I did oot
give these names.. .

ot AR A1EE 0 AN e
WIE MBI F | EWMT WU qEEy
Aq1 grw wewE T ag AT A
F1 4977 FTIE B, U 00wl ¥
giE St OF @E F MEAT g, Bl
g4 omF g 0 4G 94 99T 19
faar a1 5 3w m@EC & 97 97
g Fw ® a@e A 1w T g,
ShE #7949 K wgr 9T feaz sw
W &, 7 T uaw wumag Fi9E
F FTT ) am w2 5 gt e
mas i e 8 fasga @i faw
@ & oma fom owe ' oma 2

7 9AI W& WL SFIPT FE
Z 1 W My 37 A € lEw g
E & am mgr g, a1 wmg A
A F, SHa @I WET 4@l 9%
47 BT O%dr g ¢

SHRI SURESH KALMADI; In 1980
it was the same*

SHRI NIRMAL CHATTERJEE (West
Bengal): What was his name then?

*Not recorded.
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SHRJ SURESH KALMADI: I would
not like to give a wrong statement on the
floor o' the House. I have to state the
truth.  (Interruptions).

simat sfawr fag  (fazie)
M T ST RF qER A4 AT 4,
47 gW TAN ATl qIER 7

SHRI SURESH KALMADI: Anyway,
the point is only puppets have been made
Governors, puppets on a string, and the
string is moved from Delhi. So they are
puppets on the string. Even Ramlal is
on a string moved from Delhi and no
action of his is really independent. The
name of the Governor should be changed
after seeing the recent incident to that of
toppler because he is the toppler of demo-
cracy, he is the toppler of Ministries. He
is supposed to be*. All Governors in
the country are*. So, this particular
institution of Governor has been put in
the mud. And that is why I will not
blams Ramlal for what he has done. He
is, after all, a cog in the wheel. He has
to do what he is directed to...

SHRIMATI PRATIBHA SINGH : He
is saying Governors are*. We would like
to know who, according to him, is*

SHRI SURESH KALMADI:*

MR. DEPUTY CHAIRMAN: Mr
Kalmadi, you must exercise restraint. You
are not expected to pass such remarks.
This is not proper.

SHRI SURESH KALMADI: If there is
anything wrong in my remarks, you ex-
punge it...

MR. DEPUTY CHAIRMAN: When
you refer like this, it is in bad taste. It
is not expected of you. The smaller the
party, the bigger the type of democracy.
Let us have some respect for everybody.
1 rule out all such insinuations and innu-
en does. J

SHRI DIPEN GHOSH: Then you
should also have respect for smaller parties.

MR. DEPUTY CHAIRMAN: Every-
time he makes uncalled for remarks. It
is not fair. Itis not proper.

*Not recorded.
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Those parties which are in power will
be more responsible than those which are
not in power anywhere.

SHRI SURESH KALMADI If any-
thing good happens, then the credit for
that is taken by the leadersrhip at the
Centre. If anything goes wrong, then the
poor Chief Minister or the poor Gover-
nor is fixed. This is the system which
has been in operation at the Centre. To-
day the Prime Minister made a statement
saying that she has nothing to do with the
toppling of the Andhra Pradesh Govern-
ment. She said that she has nothing to
do with what happened in Andhra
Pradesh and that she knew it only when
she saw it in the teleprinter. Sir, I have
definite information that when the Prime
Minister made a visit to Medak, she had
a secret meeting with Bhaskara Rao and
Ram Lal was invited there... {Interrup-
tions). If he does not succeed, he is to
blame. If he succeeds then, it is 20
point ka kama] or leadership ka kamal.
When Shri N. T. Rama Rao went for a
by-pass operation, the Prime Minister did
the entire operation from here on the
Andhra Pradesh Assembly. When the
cat was away, the mice were at play. It
was engineered from here. The operation
topple started from here. Money bags
started flowing from Delhi. .. (Interrup-
tions) .

SHRI KAMALENDU BHATTA-
CHARIJEE: You should speak facts.

SHRI ANAND SHARMA : When you
were here, we were all honest. When you
are there, we become corrupt and become
purchasable commodity. This game was
started by Shri Sharad Pawar. When
from this side people go to opposition, we
become purchasable commodity.

SHRI SURESH KALMADI : I won't
take them seriously. They belong to Rajiv
brigade and their job is to shout. I wiH
not take them seriously... (Interrup-
tions) .

I was saying that this was engineered
from here. Still the Prime Minister says
she does not know anything. CBI offi-
cers went from here. She says she did
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alerted in  Hyderabad. @~ And  Mrs.
Gandhi says she knows nothing.

SHRI RAOOF VALIULLAH That

Was because Hyderabad was burning be-
cause of communal riots when N. T.
Rama Rao was away in the USA.

SHRI SURESH KALMADI When
Mr. N. T. Rama Rao came back ahead of
schedule, there was panic in the Cong-
ress(I) camp.

Sir, I am not going into the details of]
what happened in Andhra Pradesh be-
cause most of the speakers have mention-
ed them. I would like to say a word
about the hurry in which Bhaskara Rao .
was sworn in. At that time at the Rai
Bhavan there were only the staff. They
Were collected and put together in the hall

of the Raj Bhawan and Bhaskara Rao
was sworn in. You compare this with
the swearing ceremony of Shri N, T.

Rama Rao Ministry, at the Lal Bahadur
Maidan where two lakhs of people had
assembled for his installation. That is
democracy. This new Chief Minister was
sworn in, in the drawing room of the Rai
Bhawan with the Governor and some

staff present... (Interruptions) _

I would like to know how many MLAs
were arrested along with NTR. This can
be found out from the police records.
That itself would prove that NTR had
majority on that day. I would also like
the signature sheet of Mr. Bhaskara Rao
to remain open. Today also, Sir, 162
MLAs were paraded in front of the
Rashtrapati.. . (Interruptions)...............

MR. DEPUTY CHAIRMAN Order,
please. (Interruptions). Order, please.

SHRI SURESH KALMADI : Sir, Mr.
Upendra has said that he is ready to quit
the Rajya Sabha if one of his MLAs was
not an MLA. 1 would like to know if
anybody from the opposite side including
Mr. Chandrasekhara Reddy who brought
this news could say that if Mr. Bhaskara
Rao, the master manipulator, fails. (In-
terruptions).

SHRI ANAND SHARMA : These are
the people who have got only skin-deep
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MR. DEPUTY CHAIRMAN Order,
please.
SHRI SURESH KALMADI : Sir, they

have already made a great mistake and
the whole world is .laughing at them.
They should be manly enough to admit
the wrong thing that they have done.
You should be manly enough to admit it,
particularly young people like you. I am
ashamed at this. (Interruptions). You
can fool the people for some time. But
you cannot fool all the people all the
time. The people of Andhra Pradesh
have reacted violently to the action of the
Governor.  (Interruptions).

SHRI T. THANGABALU : It is not
all the people of Andhra Pradesh, but it
is your own people only. (Interruptions).

SHRI SURESH KALMADI Sir, to-

day, the Governor and the Chief Minis-
ter cannot move out of thrir houses; the
MLAs who have defected cannot reach
their houses because the people are burn-
ing theif  houses... (Interruptions)
Even the wives of these MLAs refuse to
give them food, refuse to give food to
their husbands, because they have defect-
ed and that is the situation in Andhra
today, Sir! (Interruptions). Sir, I con-
gratulate the people of Andhra Pradesh,
the young people of Andhra Pradesh and
the youth of Andhra Pradesh because
they have come out against this saying
that you cannot have defections, that
anti-defection laws must be enacted in the
country, and this is the lesson of Andhra
which, I think, we should learn and we
have decided on a social boycott. I also
take  this  opportunity... (Time  bell
rings)... to salute all the people who
have died, all the young people who have
died, for a national cause in Andhra Pra-
desh.

Sir, over a hundred MPs went and met
the President a few days ago and there
we told him, "We are a hundred MPs
here awd we say that we have got 175
MPs supporting us and the Central Gov-
ernment has, therefore, lost the majority.
Will you call us to form the Government
and dismiss the Government?". Sir, be
was taken aback and he was aghast. It
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is the same situation here. Mr. Bhaskara
Rao was sworn in in the drawing room
of ths Governor! It is a similar situation
which has arisen here now. (Interrup-
tions). Sir, it is said that everything is
fair in war and love. This is the molto
of the Congress(I) also. There are per-
sons like Mr. Jambhuwantrao Dhote, an-
other disillusioned Congress(I) man, lias
left them. (Interruptions). And tomor-
row, Sir, another one will follow suit.
(Interruptions).

MR. DEPUTY CHAIRMAN : Order,
please.

SHRI SURESH KALMADI : Sir, sys-
tematically, chaos has been brought in-
to the, country. The judiciary has been
subverted and corruption is going on on
a large scale and sycophants are entering
every field of life. I charge that it is be-
ing purposely done by the dictatorship in
the country and the dictatorship is trying
to join hands with the army to perpetuate
that system in this country which the
young people in the country must be
warned against. So, the country must be
prepared for a fight against this and to
defend the Constitution of the country. If
de'iberately democratic  institutions  are
made to lose their credibility, and if
democratic institutions in the country are
to be revived, then there is no alternative
but to fight against this tendency. (In-
terruptions).

MR. DEPUTY CHAIRMAN : Order,
please.

SHRI SURESH KALMADI: You have
no guts. (Interruptions)
7P.M.

MR. DEPUTY CHAIRMAN : Order,
please.

SHRI SURESH KALMADI : The peo-
ple will not rest till the Prime Minister
gives unqualified apology to the people of
the country for what happened in Andhra
Pradesh. Let me say while I go what the
ruling party did in Andhra Pradesh what
they did in Jammu and Kashmir. It
has brought the Opposition together as
never before. It has brought the people
closer. (Interruptions)
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MR. DEPUTY CHAIRMAN : Let
him complete, p'.case.

SHRI SURESH KALMADI : It is good
in that respect. It has brought the Op
position closer to the people and it has
pushed the Congress (I) to a precipice
from which they will not to able to come
out. (Interruptions)

MR. DEPUTY CHAIRMAN : Mr.
Sankar Prasad Mitra.

SHRI V. GOPALSAMY : What about
me? (Interruptions) These people want
me to walk out. (Interruptions) But I
won't spare you. I will come upon you.
(Interruptions)

SHRI SANKAR PRASAD MITRA
(West Bengal): Mr. Deputy Chairman,
Sir, the issue raised by this discussion has
two aspects: the aspect of legality and the
aspect of propriety. I know, Sir, that
articles 163 and 164 of the Constitution
are relevant to the subject matter of tMs
debate. It is also well known that nei-
ther the courts nor any other authority
can question the legality of the Governor's
exercise of discretion in dismissing a
Ministry. It is not necessary to go to
English decisions or to the Judicial Com
mittee of the Privy Council. This point
was settled by the Calcutta High Court in
its decision in Mahabir Prashad's case,
reported in AIR 1969, Calcutta, at page
198. As far as I know, the law laid down
by this judgment has not yet been altered
by any other court in the land. But, Sir,
the propriety of the Governor's action,
parlicularly when the Ministry's strength
has not been tested on the floor of the
Legislative Assembly, can always be ques-
tioned. And because it can always bo
questioned, and there are possibilities,
having regard to the language of article
164, of a Governor abusing his powefs,
and further possibilities of widespread
public agitation, on this issue the Ad-
ministrative ~ Reforms ~ Commission  ia
1969 in its report on Centre-State Rela-
tions, Chapter IV, paragraph 7 at page
25, suggested that some guidelines should
be laid down to enable Governors *o
exercise this power. This was also th;
decision of the Presiding Officer's Confer-
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ence. The decision of the Presiding Offi-
cers' Conference was followed by the
setting up of a Committee of Governois
in 1971. What was the recommendation
of that Committee? The recommenda-
tion of the Committee was:

"When the Governor is satisfied by
whatever process or means that ihe
Ministry no longer enjoys majority sup-
port, he should ask the Chief Minister
to face the Assembly and prove his
majority within the shortest possible
time. If the Chief Minister shirks tbe
primary responsibility and fails to com-
ply, the Governor would be duty-bound
to initiate steps to form an alternate
Ministry."

I do not wish to discuss the facts of
the Andhra episode because this episode
has been discussed in details by all the
Members who have taken part in this de-
bate and it is for this House to judge
whether these recommendations of the
Committee of Governors was followed in
the instant case.

Similar recommendations were also
made in the Centre-State Relations In-
quiry Committee, Tamil Nadu, 1973,
Chapter VIII, pages 130-131. Unfortu-
nately, none of these ' recommendations
has yet been heeded to or implemented.
The result is that the country is facing
crisis after crisis on this count only and
the law and order situation in differeut
States has repeatedly been endangered,
human lives lost, injuries inflicted, some-
times fatal,

Sir, I do not wish to take much of your
time because so many Members have al-
ready spoken and you have given me the
chance practically at the tail end. It is
my fervent appeal to the hon...

SHRI KALYAN ROY : When he is
speaking, not a single Minister is present.

MR. DEPUTY CHAIRMAN : He is
sitting there.

SHRI SANKAR PRASAD MITRA:
It is my fervent appeal to the hon. Home
Minister, in fact to the entire Council of

Ministers at the Centre to take imme-
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diate steps to frame guidelines for the
exercise of powers by the Governors
under Article 164 of the Constitution.
Sir, so far as the present crisis in Andhra
Pradesh is concerned, the only solu'ion
that 1T see is the convening of the State
Legislative Assembly at the earliest possi-
ble moment where the two contenders
would be called upon to prove their res-
pective strength and whoever succeeds
should be reinstated or continued as the
Chief Minister of Andhra Pradesh. There
is no other constituional solution to Ibis
issue and I hope this particular suggestion
would be accepted by the Central Gov-
ernment. It is no use saying that the
Governor acted without consultations with
the Centre, without referring to the Cen-
tre.

He may or may not have done so. I
do not want to enter into that dispute.
But the Constitution provides that the
Governor holds office at the pleasure of
the President and so long as he holds his
office at the pleasure of the President, the
Central Government cannot shirk its res-
ponsibility in this matter. 1 hope Diy
appeal would be heeded to by the hon.
Minister in the larger interests of the pre-
servation of democracy in this country
and also in the larger interest of the val-
ues enshrined in the Constitution of this
country. Thank you.

SHRI V. GOPALSAMY : Mr. Deputy
Chairman, Sir, like democracy has been
bypassed in Andhra Pradesh my chance
also has been bypassed twice. Anyhow,
I am grateful to you for this opportunity..
More heat has been generated today from
both sides. Some days back people like
a lion or a lioness roared in this House
about scrapping of article 356, and so on
and so forth. I do not find them here-
I do not understand why my friends from
the AILA.D.M.K. have been given the
whip not to enter the Parliament House
at all. Do they not know which side to
support? Are they in a dilemma?

AN. HON. MEMBER : They are
supporting our side.

SHRI V. GOPALSAMY : For that they
have no guts. Sir, Mr. J. K. ITain in h'u
speech made some references. It was
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highly discourteous on his part to say 'hat
the last rites have been performed, when
Mr. Rama Rao is in sick bed after by-
pass coronary surgery. (Interruptions)..

SHRI J. K. JAIN :
point of order.

Sir, I am on a

SHRI V. GOPALSAMY : The Mem-
bers from that side never objected.

SHRI J. K. JAIN : On bypass surgery
I never said this. I said that he perform-
ed u Mahayagnya in which he wanted to
obtain a second birth.

SHRI V. GOPALSAMY : You said last
rifes. (Interruptions)

SHRI J. K. JAIN : I said that some as-
trologers had predicted that in this birth
he can never become the Prime Minister
and for that he has to take the second
birth. Why is he talking of bypass sur-
gery? This is irrelevant. 1 never said
this.

SHRI V. GOPALSAMY : This was not
objected to by my hon. colleagues from
the Treasury Benches. Only Mr. Jaswant
Singh objected to it.

Sir, when our hon. Prime Minister in-
tervened in this debate she stated that un-
necessary questions are raised by the op-
position parties. Sir, I would like to in-
form this Government through you that
the questions are not raised by the oppo-
sition parties The questions are raised
by the people in the streets, the questions
are raised by the people in the street cor-
ners, in every hamlet, village, town and
city, in this country from Kashmir to
Cape Comorin. They are asking, why is
it that this undemocratic act has been per-
formed? Why is it that democracy
has been murdered? Why is it that demo-
cracy has been throttled? Why is it that a
popular Government has been thrown out?
These are the questions asked. You have
to face the people. That is why a popular
revolt is going on. The floodgates of a
popular revolt have been opened in An-
dhra Pradesh. That is why there is popular
anger, the peoples anger. You do not bel-
ieve in the truth. When you believe in
the para-military forces, when you believe
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the Central Reserve Police Force, when
you believe these security troops to go
there, when you are parading these troops
in the streets, when the decision of the
people is not regarded, then you take the
decision in the Raj Bhavan. The Govern-
ment should be decided by the people and
not at the Raj Bhawans, not by the ag-
ents of the Central Government. That is
why the people say that the troops are
marching to crush democracy and that is
why they have come to the streets.

SHRIMATI PRATIBHA SINGH: Then
why in 1980 D.M.K, asked that A.LLA.D.
M.K. should be dismissed?

SHRI V. GOPALSAMY: We never
asked. Don't mislead the House. We
never asked. Sir, the Prime Minister, sta-
ted that she was totally unaware of what
was going on in Andhra Pradesh. Even
when para-military forces were taken to
the streets, she says, she was not at all
aware. Whether the hotline was working
at all or not, whether their intelligence
was working or not, she says, only through
the teleprinter, through the agency reports,
she came to know of what was going on
in Andhra Pradesh.

Sir, what is the conduct of the Govern-
ors? These Governors were appointed by
the imperial power, by the imperial Bri-
tish Raj, to suppress the masses in those
days. Mr. Advani elaborately described
about the Constitutent Assembly debates,
whether the Governor should be elected
or nominated. Pandit Nehru was opposed
to the idea of elections. I do not want to
go into the details. But about the con-
duct of the Governors, here are the con-
fession statements of Governors. Sir, in
the year 1968, when Mr. Ananthasayanam
Ayangar was the Governor of Bihar, what
happened then. There was pressure from
the top to topple the Unified Front Gov-
ernment. He refused to oblige and he
lost his post. Mr. Ananthasayanam Ayan-
gar said: "My only mistake was that I
did not act as some other Governors did.
If T had, then I could have continued as
Governor for 15 years." Sir, in this con-
text, I would like to quote no less a per-
son than the lieutenant of Gandhiji, the
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great freedom fighter, J. B. Kripalani. "As
gentlemen partymen beholden to the Cen-
tral leaders for their appointment, it has
been but natural for us, for Swaraj Gov-
ernors to regard themselves as the agents
of the Centre rather than heads of the
constituent units of the Indian Union and
look to New Delhi for aid and advice as
and when confronted with a crisis or to
equate the interests of the State or the
country with those of the Congress Party."
Sir, when they say, "that was done by the
Governor, Shri Ram Lal, we do not know"
and if you say this, then Dr. Goebbles
would become a pigmy before our hon.
Prime Minister's statement when she says
she was not at all aware of what happened.
Sir, we are not blaming the Governors;
they are the pawns; they are the agents
of the Central Government. The  prime
accused is the Central Government. The
prime accused in the conspiracy, in this
diabolical conspiracy, to annihilate demo-
cracy, is the hon. Prime Minister of this
country, Mrs. Indira Gandhi.. (Interrup-
tions). You are shouting shame. The whole
world is shouting shame to you. The peo-
ple are shouting shame against you. You
can shout in this House. You go out and
see the popular anger throughout the co-
untry.  Sir, 162 MLAs were paraded in
Rashtrapati Bhavan, Mr. Upendra stated.
And Mr. Chandrasekhar Reddy says. no.
only 95 MLAs  (Interruptions).

SHRIMATI USHA MALHOTRA: On a
point of order. We are discussing, accor-
ding to them, the Constitutional crisis.
How does the hon. Prime Minister come
in?

SHRI V. GOPALSAMY: I repeat and
stand by it. When Mr. Upendra stated that
162 MLAs went to Rashtrapati Bhavan, he
posed a challenge that if one signatory
member in that statement is provoked fake
or bogus, he said, he is prepared to quit
his post as M.P. and resign as Member
of Parliament. 1 ask Mr. Chandrasekhara
Reddy, are you prepared to take up the
challenge? They know the truth. (Inter-
ruptions).  Mr. Jain you please listen.

SHRI PARVATHANENI UPENDRA:
Sir, on a personal clarification. I repeat my
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challenge that if any of these 162 Mem-
bers who met the President is proved to
be bogus, I will quit immediately.

SHRI J. K. JAIN: It bas no meaning.
So many times you people have backed
out. (Interruptions).

SHRI PARVATHANENI UPENDRA:
Any one of them may accept the challenge,
I am ready.

SHRI J. K. JAIN: Two of the MLAs
have already backed out. Go and read.

SHRI PARVATHANENI UPENDRA :
Your money bags can do that, I do not
deny that. (Interruptions).

SHRI V. GOPALSAMY: I agree with
them. Sir. when my friends from the other
side said that 95 MLAs have paraded be-
fore the Governor. Mr. Ramlal. If the
news which has appeared in the Indian
Express is true that on August 15th, that
is, on the Independence Day, three Prime
Ministers were produced in the city of
Delhi, in that case you can produce not
only 95 but 150 bogus MLAs, there is
no doubt in it. You can produce any
number. If you are producing three Prime
Ministers in the streets of Delhi.... (Inter-
ruptions). That has appeared in the Indian
Express. When you are capable of pro-
ducing three Prime Ministers in the streets
of Delhi, you can produce any number of
bogus MLAs. That has happened on the
16th August. (Interruptions’). (Time Bell
rings)  Sir, they have become the profes-
sional butchers of democracy. You have
become professional butchers of demo-
cracy. (Interruptions). If the Government
sincerely wants to uphold democracy, first
dismiss that*

MR. DEPUTY CHAIRMAN:
do not record this thing.

Please

SHRIV. GOPALSAMY: *

MR. DEPUTY CHAIRMAN: Please d»
not record Mr. Gopalsamy.

*Not recorded.
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SHRI V. GOPALSAMY: Sir, dismiss' is
not an unparliamentary word.

MR. DEPUTY CHAIRMAN: The way
you have called 'Ram Lal' is not parlia-
mentary. Do not repeat those words.

SHRI V. GOPALSAMY: Mr. Ram Lal
should be recalled.*

MR. DEPUTY CHAIRMAN: Don't
record Mr. Gopalsamy. (.Interruptions).
Please conclude now.

MR. DEPUTY CHAIRMAN: I  am
concluding Mr. Bhaskara Rao's Ministry
should be dismissed. Mr. N. T. Rama Rao
should be reinstated as Chief Minister and
then only you convene the Assembly. Then
you summon the Assembly. That is because
he was having the majority. (Interrup-
tions). Sir, this Government is trying to
bulldoze all the democratic regional parties'
governments, all the non-Congress Gov-
ernments. But the people are watching
one thing. The people are angry with
you. (Interruptions). If you are prepared
to hold elections, people will be teaching
you a bitter lesson. Already Congress has
been burried in many States. Not only in
Andhra Pradesh, not only in the South
but throughout the country you will be
routed in the next elections.

SHRI P. VENKATASUBBAIAH: Mr.
Vice-Chairman, Sir...

SHR1 PARVATHANENI UPENDRA:
Deputy Chairman.

SHRI P. VENKATASUBBAIAH: I am
sorry, Mr. Deputy Chairman, Sir....

SHRI KALYAN ROY: You commit a
slip in the beginnig. What you will do at
the end?

SHRI P. VENKATASUBBAIAH: Mr.
Roy, I am not as knowledgeable as you
are. You are very thorough. You are a
Pundit don't make these shy remarks.

Sir, in this discussion, though it was
supposed to be very constructive and con-
fined to the issues that had been listed,

*Not recorded.
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tempers have been frayed and passions
been roused. All sorts of accustations
have been made against the ruling party.
I do not want to go into all those things.
1 treat them with the contempt they des-
erve. Sir, politics makes strange bed fol-
lows.

SHRI DIPEN GHOSH: When did you
discover that?

SHRI P. VENKATASUBBAIAH: The
Opposition has made a common cause
with Shri N. T. Rama Rao. I can under-
stand that and I sympathise with them.
So far as Andhra Pradesh is concerned,
they have become irrelevant. They are
desperately trying to cling on to the apron
strings of Shri Rama Rao to get some
seats because of his favours. That is the
only thing I can advance in support of
Opposition making a common cause with
Mr. N. T. Rama Rao.

Sir, our party has been accused that we
were responsible for all these things. I
would like to give some background be-
cause all those matters have been raised
and I want to clarify and put the record
straight. Sir, soon after assumption of
office by the Government in Andhra Pra-
desh, 23 Zila Parishads were in the hands
of the Congress. The Telugu Desam Gov-
ernment has made defections a fine art
and they started defections and toppling
the Zila Parishads one after the other.

SHRI PARVATHANENI UPENDRA:
They were not sacked. Through legitimate
means they were removed.

SHRI P. VENKATASUBBAIAH: I ne-
ver came in your way.

SHRI PARVATHANENI UPENDRA:
We could have abolished the Zila Parishad
if we wanted.

SHRI P. VENKATASUBBAIAH: My
dear friend, I never disturbed you. Now
please listen.

SHRI PARVATHANENI UPENDRA:
But why are you making a wrong state-
ment?

SHRI P. VENKATASUBBAIAH: This
is a statement of facts.
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SHR1 PARVATHANENI UPENDRA:
The Zila Parishads were removed through
no confidence motions. They were not
sacked.

SHRI P. VENKATASUBBAIAH: Sir, by
engineering defections covertly and issue-
ing Ordinance to suit the convenience of
the ruling party, they have toppled one
Zila Parishad after another. They have
gone on record—if I remember correctly,
he can correct me, when the Visakhapat-
nam Zila Parishad Chairman was toppled,
. my great friend, Mr. Upendra made a
statement: "Now it is the turn of West
Godavari Zila Parishad." If it is . not
correct, I stand corrected.

SHRI J. K. JAIN : He is keeping quiet.

SHR1 PARVATHANENI UPENDRA:
It is correct. We adopted legitimate means
of toppling through no-confidence motions.
We did not sack the Chairman. (Interrup-
tions) .

MR. DEPUTY CHAIRMAN: Order
please.

SHRI P. VENKATASUBBAIAH: Ano-
ther accusation has been made against us
that we are bringing through backdoor
such of those persons who have lost in
the direct elections. Sir, in the first att-
empt to send Rajya Sabha Members here,
at least two Members had lost the confid-
ence. And they have been brought to
Rajya Sabha. This fact will not be dis-
puted by my friend, Mr. Upendra.

SHRI KALYAN ROY: We are discus-
sing the Governor's role.

SHRI P. VENKATASUBBAIAH: You
did not confine yourself to the Governor's
role. .. (Interruptions)_ Sir, I am giving
the background because an atmosphere
has been created...

SHRI -DIPEN GHOSH: Two wrongs
cannot make a right. Does he suggest that
two wrongs make one right?
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SHRI P. VENKATASUBBAIAH: I am
giving you the background. An atmosphere
has been created to encourage defections,
to lure persons from one party to their
party by showing them some offices of
profit. This has resulted in this vertical
and horizontal split in their party. Sir, th©
Chief Minister made a statement in a
Mahanadu that in his party there were
legislators and Ministers who were eating
grass. So, it was a most humiliating state-
ment made by the Chief Minister against
his own colleagues, against his own party.

SHRI PARVATHANENI UPENDRA:
Not more than in your party. He sacked
a Minsiter only for that.

SHRI J. K. JAIN: Mr. Upendra does
not eat grass. That we can  say.

SHRI P. VENKATASUBBAIAH: These
are the circumstances which ultimately led
to this large-scale split in their party.

We are not for defections. As a matter
of fact, in 1967 I moved a non-official
resolution in the Lok Sabha that the
Government should take steps., constitu-
tional or by common consensus, to ban
defections. A Committee was constitu-
ted...

SHRI INDRADEEP SINHA: To which
party did you belong then?

SHRI P. VENKATASUBBAIAH: To
the Congress Party. Mr. Sinha, you do
not know politics. From 1957 onwards to
this date, I am a member of the Congress
Party. I tell you, I never crossed. When
I resigned from the Congress (O), I again
stood for election—I sought the verdict of
the electorate—and I got elected. I am not
a defector like some of you. I sought the
mandate. When I resigned from the Cong-
ress (O), I stood for General Election—a
direct election — in 1971, I sought tbe
mandate of the electorate. Whether my
decision was correct or not, please stand
corrected if you are ignorant of all these
things.

SHRI INDRADEEP SINHA: 1 am
grateful that you have accepted that you
belonged to Congress (O).
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SHRI P. VENKATASUBBAIAH: A
Committee was constituted and in that
Committee all the political leaders were
there including the respected, late lamented
- JP, and there were constituional experts
and jurists like Mr. Setalvad and Mr. Mo-
han Kumaramanglam. They prepared cer-
tain guidelines and on the basis of those
guidelines a Bill was formulated and sent
to a Joint Select Committee. But it was
not able to get through. If I remember,
Advaniji also was a Member of that Joint
Select Committee. Afterwards when the
Janata Party came to power, they intro-
duced the Bill. But the Bill was scuttled—
not because of the Opposition but by their
own partymen. The Bill was scuttled. So,
it goes to show the anxiety and the bona
fides of the Government to take necessary
steps to ban defections.

SHRI LAL K. ADVANI: Mr. Venkatas-
ubbaiah, you are right when you say that
my party itself scuttled it, I understand,
with your assistance. But after 1980 when
you could have brought it by now, five
years have passed.

SHRI J. K. JAIN: What we will do, we
will decide. We are not going to be guided
by you.

SHRI P. VENKATASUBBAIAH: 1 am
glad he has agreed. All sorts of insinua-
tions have been made against my leader,
my party—that we were responsible and
we are all sycophants. Sir, it is no sycoph-
ancy if we follow our leader. We are
proud of her. We are proud of her lea-
dership. But, unfortunately, sycophancy
has been made a fine art and it has been
practised with greatest diligence and care.
Once I remember Mahavir Tyagi telling
us that there were a large number of feet-
touchers. But now the place of feet-
touchers has been taken by feet-washers.
Sir, when they accuse us, they must know
that our party stands for certain princi-
ples. (Interruptions).

SHRI J. K. JAIN: How many times
have you washed the feet, tell us.

SHRI P. VENKATASUBBAIAH: Sir, a
position had arisen that there was a verti-
cal split in the ruling party. This is the
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point which I wanted to inform the House
and put the record straight.

Sir, I just come to the issue that has
been discussed in the House. The recent
developments in Andhra Pradesh started
with the dismissal of Shri N. Bhasakara
Rao, the Finance Minister, from Andhra
Pradesh Council of Ministers by the Gov-
ernor on the advice of the Chief Minister
on August 14, 1984. Sir, here, the Gov-
ernor has acted on the advice of the Chief
Minister and he dismissed the Minister. He
has performed his constitutional obligation.
He has been implementing the principles
enshrined in the Constitution.

He has done the same thing when it
has come to the question of deciding who
is having the majority, which is the plea-
sure of the Governor. To that I will
come Jaler. This was followed by the
resignation of three more Ministers on.
August 15, 1984. The Chief Minister on
August 15, 1984 wrote to the Governor
requesting him to summon an emergency
session of the Legislative Assembly on
August 18, 1984 to enable him to move
a resolution seeking a vote of confidence
in the Assembly. However, prior to the
receipt of that letter, Shri N. Bhaskara
Rao, the dismissed Finance Minister,
called on the Governor on August 15,
1984 along with 91 MLAs of the Telugu
Desam Party and other supporters and
submitted a memorandum saying that
they had withdrawn support to Shri N. T.
Rama Rao and that Shri Rama Rao had
lost his majority and they had unanimously
elected Shri N. Bhaskara Rao as the
leader of the party. They also requested
the Governor to ask Shri N. Bhaskara Rao
to form the Government. Subsequently,
two more Members of the Telugu Desam
Party, 57 Members of the Congress Legis-
lature Party, 5 Members of the Majlis It-
chad-e-Musalmeen and 8 Independents and
other Members submitted a letter extending
their support to Mr. Bhaskara Rao, thus
takinc the total number of Members supp-
orting him to 162 in a House with a total
strength of 295, out of which one seat was
vacant. Again, on August 16, 1984 at
8.30 A.M., Shri Bhaskara Rao along with
other supporters went to the Raj Bhawan.
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Excluding the Congress (I) Party Mem-
bers, there were 105 MLAs of Telugu
Desam Party present witn him physically
in addition to 11 other Members, which
constituted the requisite majority for for-
ming the Government. As the Governor
was satisfied that N. T. Rama Rao had
lost his majority, he requested the latter
to tender his resignation with immediate
effect at 11 A.M. on August 15, 1984.

SHRI LAL K. ADVANI: This is a nar-
ration. We have heard this.

SHRI PARVATHANENI UPENDRA:
Is it your report or the Governor's report?
(Interruptions')

SHRI P. VENKATASUBBAIAH : Ac-
cording to the information we have receiv-
ed.

SHRI J. K. JAIN: It is not Question
Hour. They cannot question the Minister.
(Interruptions) No, Sir. You allow these
people when he is speaking. Look at him.

SHRI V. GOPALSAMY: Don't shout.

SHRI J. K. JAIN: What are you doing?
Are you observing silence?

SHRI LAL K. ADVANI: Sir, one small
clarification. (Interruptions) Just for a
moment. Sir, the issue has been hinging
around. I can understand his saying that
the Governor did not consult them. But
the issue is: Was the Governor right in
arriving at the subjective satisfaction?

MR. DEPUTY CHAIRMAN: He will
come to that point.

SHRI P. VENKATASUBBAIAH: 1 am
coming to that point. 1 am only giving you
the background.

MR. DEPUTY CHAIRMAN: He is de-
veloping that point. He will come to that.

SHRI P. VENKATASUBBAIAH: The
Council of Ministers was dismissed, and
Mr. Bhaskara Rao who commanded the
support of the majority of the Members
in the Legislative Assembly, was sworn in
as the Chief Minister in the afternoon of
August 16, 1984. The Governor also dir-
ected Shri N. Bhaskara Rao to prove his
majority in the Legislative Assembly within
a period of one month from the date of
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assumption of office. This action was ta-
ken by the Governor in exercise of his
powers imder article 164(1) of the Cons-
titution. Sir, in dismissing Shri N. T.
Rama Rao as Chief Minsiser as also his
Council of Ministers and in swearing in
Shri Bhaskara Rao as new Chief Minister,
the Governor has acted under article 164
(1) of the Constitution of India. You know
the relevant provision of the Constitution.
I will not read.

SHRI LAL K. ADVANI: What about
article 164(2). Article 164(2) has been de-
fied. You are setting a dangerous prece-
dent. It is a very dangerous doctrine.

SHRI P. VENKATASUBBAIAH: The
quesion, "What is the precise connotation
of the expression "during the pleasure of
the Governor?", has often been raised. The
Calcutta High Court, as my friend has
already pointed out, has provided a clear
answer. The High Court said, and 1
quote:

"The exercise of the pleasure by the
Governor is a matter entirely in the dis-
cretion of the Governor. This right of
the Governor is absolute and unrestric-
ted."

The Court went on to say:

"The Governor has absolute, exclu-
sive and unquestionable discretionary
power to dismiss a Ministry under arti-
cle 164(1) of the Constitution, and the
exercise of the pleasure is not fettered
by any condition or restriction."

SHRI LAL K. ADVANI: Is the Gov-
ernor a despot?

SHRI P. VENKATASUBBAIAH: He is
not a despot. He is satisfied. He acted
under the provisions of the Constitution.

SHRI K. MOHANAN: He as not acted
under the provisions of the Constitution.

SHRI P. VENKATASUBBAIAH: I may
remind you. I may quote Dr. Ambedkar's
observation also. Dr. Ambedkar, Chair-
man of the Drafting Committee, had also
made observations in this regard. He had
said:



367 Recent Political

[Shri P. Venkatasubbaiah]

"During pleasure is always understood
to mean that the pleasure shall not con-
tinue notwithstanding the fact that the
Ministry had lost the confidence of the
majority. The moment the Ministry has
lost the confidence of the majority, it is
presumed that the Governor will exer-
cise his pleasure in dismissing the Min-
istry."

Sir, even at the time of the framing of
the Constitution there was a proposal to
issue an Instrument of Instructions to the
Governor. This proposal was, however,
given up primarily because it was felt that
it would be unwise to make a rigid provi-
sion and that the Governor should be all-
owed to exercise his judgement and discre-
tion on merit of the case.

Sir, in the present case, the Governor
has applied the pleasure doctrine not arbit-
rarily but in a judicious manner when he
was satisfied that Shri Rama Rao had lost
the support of the majority in the Legis-
lative Assembly and Shri N. Bhaskara
Rao had the support of the majority of the
MLAs.

SHRI JASWANT SINGH: Can you say
that the Centre, had nothing to do with
it?

SHRI P. VENKATASUBBAIAH: Sir,
whether the Governor should have accep-
ted the request of the Chief Minister to
allow him to test the majority on the floor
of the Assembly or not was a matter
within the discretion of the Governor. I am
quoting an instance. When the Governor
was satisfied by means other than testing
of the strength on the floor of the House
that Shri Rama Rao had lost the majority
support, it was not obligatory for him to
accept the advice of the latter. In any case
this was an advice tendered by the Chief
Minister who in the judgement of the Gov-
ernor had lost the majority support. There-
fore, it would not be proper to say that in
the dismissal of...

SHRI PARVATHANENI = UPENDRA:
One clarification, Sir.
SHRI P. VENKATASUBBAIAH....

Shri N. T. Rama Rao and swearing in of JL
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Shri Bhaskara Rao the Governor acted
unconstitutionally.

Sir, for the information of the House I
may quote an instance, because Mr. Guru-
padaswapiy always used to be unruffled—
today he has been very angry and indig-
nant. (Interruptions). Sir, I would like
to quote the Karnataka instance. The
Congress Ministry headed by  Mr. Devraj
Urs ai fie Chief Minister was in power
with the Congress Legislature Party hav-
ing a stnmgih of 153 in a House with
effective strength of 206. Mr. Urs was
suspended from the membership  of  the
Congress Party. Mr. K. H. Patil, Kar-
nataka Pradesh Congress President wrote
to the Governor claiming that the Cong-
ress Legislature had the majority in the
Assembly and they had a right to conti-
nue in office with a new leader. Accord-
ing to th tir report dated 31-12-1977 the
then Gov;rnor, Mr Govinda Narain, the
Chief Minister, Mr Urs met him on
27-12-1977 and mentioned that his view
the testing of the strength of the Gov-
ernment should be done on the floor of
the House. But he also added that he
was not keen to stick to the office if he
lost the  majority  support. Then the
House had to meet in a joint session of
both Houses which had already been sum-
moned to meet on 3-1-1978.  The House
had to meet three days afte—even then
the Governor pointed out that ordinarily
the testing of the strength of the Ministry
should be done on the floor of the House,
but in view of the special features of the
situation, he was compelled to take a
different view and could not wait for the
testing of the strength of the Ministry on
the floor of the House. I quote, Sir, what
he has said in the report:

"It is abundantly clear from the sign-
ed memoranda, verified letters and phy-
sical presentation of Members of the
Legislative Assembly before me and ex-
pressing their free volition after fully
understanding the position that 109
Members of the Legislative Assembly,
have lack of confidence in the present
Ministry.

'The Ministry has, therefore, lost the
support of the majority of Members of
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the Legislative Assembly. On account of
lined, it does not seem necessary to wait
various special features as has been ouW
for the trial of strength on the floor-of
the House."

Then what the Governor of Karnataka
has quoted in his report. He did not con-
cept to the request of Mr Urs that the
trial of the strength should be tested on
the floor of the House. This is in cou-
- nection with Article 164(1) it should be
. read. But it is the pleasure of the Gov-
decide whether any particular
leader has lost the majority. So, the
discretion of the Governor cannot be
questioned according to the provisions of
the Constitution, '

Sir, then let us go to the Janata period
also. (Interruptions). Sir, the major
constituent of tbe Janata Party a loose
conglomerations - of different ' Opposition
Parties namely BLD, BIJS, CongresstO),
(SP), and CFD were, since its formation
and coming to power "had been trying 10
gain prominence and hence moving to-
wards the split. Differences between the
then Prime Minister, Mr. Morarji Desai
and the then Home Minister, Mr, Charan
Singh were so pronounced that on June
28, »78, Me. Charan Singh resigned
from the Cabinet. This move was sup-
ported by simultaneous resignation of Mr
Raj Narain, the then Health Minister.
Due to persuasion of the Bharitiya ian
Sangh leaders, Mr Charan Singh was
taken back by Mr. Morarji Desai in his
cabinet on June 24, 1979, with the elevat-
ed position of the Deputy Prime Minister.
The Janata Party which had a strength
of 315 in a House of 543 witnessed a
steady erosion in its strength. Mr. Y. B.
Chavan, the then Leader of the Congress-
(J) Party introduced a 'No Confidence
Motion' on July JO, 1979 against the
Janata Party. The voting -was to take
place on July 16. But on Jniy 13, itself
Sarva iShri Raj Narain, Bahuguna and 11
other MPs resigned from the Jaaata
Party. Mr. George Fernandes and
some other also resigned on July 15.
Therefore, on July 15, Shri Morarji
Desai submitted his resignation as Prime
Minister to the President. The same was
accepted by the President. Shri Morarji
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Desai was asked to continue in office till
alternate arrangements were made. On
Juty. 18, the President called Mr. Y. B.
Chavan, the mover of the no-confidence
motion, and asked him to explore the pos-
sibility of forming a Government. Shri
Chavan expressed his inability to do so.
(Interruptions)

He has not
we have raised.

SHRI K. MOHANAN ;
answered the questions '
(Interruptions)

SHRI DIPBN GHOSH What is he
reading? (Interruptions) on -a point of
order.

SHRI K. MOHANAN : We will not
sit here. He is testing our palienca.
(Interruptions)

SHRI DIPEN GHOSH -. On a point
of order, What is he reading? Is it a
re’ply to the debate? (Intvmiptivwt) Let
the Minister say whether Mr. Ram Lai
is going to be dismissed. We want to
know categorically. . . (Interruptions)

MR. DEPUTY CHAIRMAN : May I
request the Members of the Congress
Party to sit down and not make noise.'
The Minister is replying. You don't have
that courtesy.

SHRI DIPEN GHOSH: Sir...

MR. DEPUTY CHAIRMAN Please
take your seats. No, I will not allow
it.  (Interruptions) Only the Minister
will go on record, and nobody else, {in
terruptions)

SHRI P. VENKATASUBBAIAH;
am chronologically trying to inform th
House that the Governor and the Presi
dent exercise discretion according to tii
articles of the Constitution, (hiterrui
tions)

SHRI DIPEN GHOSH:
out in protest.

Sir, we wa!

{At this stage, some hon. Members tt
the Chamber.]

SHRI P. VENKATASUBBAIAH:
am sorry, Sir, they do not have t
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patience to hoar mc. They hurled all
soils of abuses and we were prepared to
lake them. Here 1 um trying to impress
upon the House the constitutional impli-
cations involved in that particular article.
The Governor did not act unconstitution-
ally. He acted ¢ under ihe provisions ot
ihe Constitution. Whether that article is
arbitrary, whether it could be used in
this manner, is a matter that could be
discussed later in a constructive manner.
The debate also, we thought, would help
us to get some soil ol' education, some
sort of enlightenment from the Opposition
being used arbitrarily. So in thes./ pio-
to this article which, they are charging, is
being used arbitrarily. So in these pte-
seui circum lances, the Governor hud
not acted in any unconstitutional manner.
The Prime Minister has made it amply
clear thai ihe Central Government has
nodiing to do with this mailer, nor huvt
we asked the Governor to do anything.
It is purely on lhe discretion that has
been exercised by the Governor that he
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has taken this decision. | don't see why
these hon. Members unecessarily »ei agi-
tated and try to complicate and mislead
the public. Their only idea is to mislead
the people, to distort the whole thing and
have some political mileage out of this
situation. This is their motive. 1 am
sorry, 1 am not prepared to oblijje iheiM
on this contention made by the hon.
Members, Sir, ihe Governor was withi*
his constitutional rights to have taken
such aclion. So, Sir, 1 only humbly sub-
mit to mis House that the allegations that
have been made are baseless. They aie
also malicious and they deserve the con-
tempt they received. With these words I
thank you for the opportunity given.
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The House then adjourned at

filly-six minutes past seven of int

clock, lill eleven of the clock.

on Wednesday, the 22nd Augasi
1984.
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